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GOVERNMENT OF KERALA
" Higher Education (A) Department
NOTIFICATION -1

No. 22370/ A3/89/H.Edn. Dated, Thiruvananthapuram, 14th February,

, 1991.

S.R.0. No. 204 / 91 - In exercise of the powers conferred by section 40

of the Kerala Public Libraries (Kerala Granthasala Sanghom)} Act, 1989

(15 of 1989) the Government of Kerala hereby make the following rules,

the same having been previously published as required by sub-section (1)
of the said section, namely:-

The Kerala Public Libraries (Kerala Grandhasala Sanghom) Rules
1991 _

CHAPTER 1
Preliminary

1. Short title and extent - (1) These rules may be called the Kerala
Public Libraries (Kerala Grandhasala Sanghom) Rules, 1991.

(2) They shall come into force on the 15" day of February 1991,

2. Definitions - In these Rules, unless there is anything repugnant in
the subject or context -

(a) ‘Act’ means the Kerala Public Libraries (Kerala Granthasala
Sanghom) Act, 1989 (Act 15 of 1989): '
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(b) “approved candidate” means a candidate, whose name appears in an
authoritative list of candidates approved for appointment to any service, class,
category or grade;

(c) approved probationer” in a service, class, category or grade means a
member of that service, class, category or grade who has satisfactorily com-
pleted his probation and awaits appointment as a full member of such ser-
vice, class, category or grade;

(d) “discharge of a probationer” means in case the probationer is a full
member or an approved probationer of any service, class, category or grade
reverting him to such service, class, category or grade and in any other case
dispensing with his service under the State Library Council / District Li-
brary Council / Taluk Library Union;

(e) “clear day” means the number of days to be countess excluding first
and last days;

(f) aperson is said to be on “duty” as a member of service -

(i) when he is performing the duties of a post borne on the cadre of
such service or is undergoing the probation, instruction or training

, prescribed for such service; or

. (1) when he is on joining time; or
(iii) when he is absent from duty during vacation or on authorised holi-
days or on casual leave taken in accordance with the instructions
regulating such leave issued by the State Library Council, District
Library Council, Taluk Library Union, as the case may be, having
been on duty immediately before and immediately after such ab-

sence; or

(1v) when he is on deputation, during his period of probation for train-

ing or for acquisition of higher or additional qualifications in public

interest; or

(v) when he is waiting for posting orders after reporting for duty; or

(vi) when he is given the benefit of notional promotion consequent on

revision of rank and seniority.

(g) ‘“‘disciplinary authority” in relation to the imposition of penalty on
an employee of the State Library Council, District Library Council, Taluk
Library Union, as the case may be, means the authority competent under
these rules to impose on him that penalty;
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(h) “employee” means a person in the service of State Library Coun-
cil, District Library Council or Taluk Library Union:

(i) “full member” of service means a member of that service who has
been appointed substantively to a permanent post borne on the cadre thereof;

() “fund” means the Pension and Gratuity established and maintained
by the State Library Council; :

(k) “family” means family as defined in the Kerala Service Rules;

() “member of service” means a person who has been appointed to
that service and who has not retired or resigned, been removed or dis-
missed, been substantively transferred or reduced to another service, or
been discharged otherwise than for want of vacancy. He may be a proba-
tioner, an approved probationer or a full member of that service;

(m) “promotion” in a service means a member of the service who has
not completed his probation;

(n) “promotion” means the appointment of a member of any category
or grade of a service or a class of service to higher category, or grade of
such service or class; ‘

(o) a candidate is said to be “retruited direct” to a service, class, cat-
egory or post when on the date of notification inviting applications for the
recruitment he is not in the service of the State Library Council / District
Library Council / Taluk Library Union;

Provided that for the purpose of this definition a person who has been
appointed on foreign service terms shall not be deemed to be a direct re-
cruit;

(i) if a period of five years has not elapsed since his first appoint-
ment to a service under the State Library Council / District Library
Council / Taluk Library Union ; and

(ii) if he belongs to the Scheduled Castes, Scheduled Tribes or Other
Backward Class. .

(p) acandidate is said to be “recruited by transfer” to a service if at the
time of the first appointment thereto he is a full member or an approved
probationer in another service;

(q) “Secretary of the State Library Council” means the Secretary of
the Kerala State Library Council clected by the elected members of the
State Executive Committee;
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(r) “Secretary of the District Library Council” means the Secretary of
the District Library Council elected by the elected members of the District
Library Council;

(s) “Secretary of the Taluk Library Union” means the Secretary of the
Taluk Library Union elected by the Members of the Taluk Library Union.

3. The Words and expressions used and but not defined in these rules
shall have the meaning respectively assigned to them in the Kerala Public
Libraries (Kerala Grandhasala Sanghom) Act 1989, or in the Kerala Service
Rules Part I, 11, Il or in the Interpretation and General Clauses Act, 1125.

CHAPTER II
Affiliation of Libraries

4. Conditions for affiliation of Libraries - No Library shall be affili-
ated to this State Library Council under sub-section (1) of Section 28 of the
Act, unless -

(a) an application for affiliation has been made in from No. 1 in tripli-
Cate. _ .

(b) the library has been functioning for a period of not less than one
year prior to the date of application; :

(c) the library has a minimum of fifty members as per rules adopted by
the general body of the library;

(d) the library has a minimum of one thousand books, fifty per cent of
which shall be from the approved list of the State Library Council, the cost
of which shall not be less than Rs. 5,000, at the a;ggregate;

(¢) the library is situated beyond 2 kilometers from an existing affili- .
ated library;’ ‘ ' I

Provided that the State Library Council may with the recommendation '
of the Taluk Library Union relax this condition in accordance with the den-
sity of population in the area;

(f) the library has the minimum storage facilities for safe keeping of
the books, periodicals and other records, accommodate reading room with
necessary furniture for the reading public;

(g) the library has a building of its own or rented with not less than 15
square meters space; _

(h) the membership in the library is open to all irrespective of religion,

- race, caste, creed or sex:
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Provided that special provisions may be made for women and children
and members of Scheduled Castes and Scheduled Tribes.
. (i) the library is subscribing to a minimum of three dailies and six cur-
rent periodicals;

(j) the library has a librarian in charge of its functions who shall be a -

full employee or person elected from the members as per the bye-laws of the
library;

(k) the library has been issuing a minimum of two thousand books an-
nually to its members;

(m) the library has a name board and common seal.

5.  Mode of applying for affiliation and admission by the State Library
Council - (1) Every library applying for affiliation shall pay Rs. 50 along
with an application:

(2) The application as provided in sub-rule (1) shall be submitted to the
Secretary, Taluk Library Union of the Taluk in which the library is situated.

(3) The Taluk Library Union after conducting enquiry and satisfying

‘the conditions prescribed for giving affiliation to the library may recom-

mend the application to the State Library Council through the District Li-
brary Council.

(4) The State Library Council, on receipt of the application duly rec-
ommended by the Taluk Library Union and the District Library Council;
after due consideration may grant affiliation to the library and on such affili-
ation being granted the library shall be treated as an affihated library.

(5) Nothing contained in these rules shall apply to the libraries deemed
to be affiliated to the State Library Couricil under Section 45 of the Act.

6. Time Limit to process application for affiliation - (1) An applica-
tion for affiliation shall be disposed of by the respective bodies as men-
tioned in the Act and in the rules within a period of one month. The decision
shall be communicated to the Library with copy endorsed to the District
Library Council and the Taluk Library Union.

(2) The State Library Council shall issue the certificate of affiliation in
form No. Il. Each library shall be assigned a code No. consisting of a com-
mon serial number and numbers litters indicating the District and the Taluk.

(3) The Taluk Library Union, the District Library Council and the State
Library Council shall keep registers showing the details of all affiliated li-
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braries coming under their jurisdiction.

7. Appeal against the decision of the Taluk Library Unions - (1) Any
decision of the Taluk Library Union rejecting the application for affiliation
to a Library shall be communicated to the affected partly in writing within
seven days from the date of such decision.

(2) An appeal against such decision shall be filed by the aggrieved per-
son to the State Library Council through the District Library Council within
thirty days. The State Library Council may, pass such order on the appeal as
it, may deem fit after obtaining the opinion of the District Library Council.

(3) Anorder passed by the State Library Council under sub-rule (2) shall
be final.

8. Maintenance of Registers and Records - Every library shall maintain
the following records duly approved by the State Library Council, namely;-

(a) Bye-laws; ' :

(b) Admission form;

(c) Stock Register;

(d) Issue register of books;

(e) Minutes books;

(f) Subscription register;

(g) Receipt Book;

(h) Cash Book;

(i) Ledger;

(j) Voucher file;

(k) monthly statement register;

(I) Act and Rules Governing the library service;

(m) Visitors diary; and

(n) Any other records as may be prescribed by State Library Council.

9.  Bye-laws - (1} Every library should have bye-lows Rules duly ap-
proved by the State Library Council.

(2) The bye-laws rules as mentioned in sub-rule (1) shail be in accor-
dance with the Act and the Rules. ]

In case any existing Rules Regulation or the bye-laws of the library are
contrary to the provisions of the Act and Rules, such Rules Regulation or

“bye-law shall be deemed to be without force and the State Library Council
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shall have the power to direct the library instructions issued to it by the State
Library Council.

10. Power to withdraw the affiliation - (1) Notwithstanding any provi-
sion contained in the rules bye-laws regulations of an affiliated library, the
State Library Council shall be competent to take suitable steps to take over
by itself the effects, assets and liabilities, if any of such library or direct that
such effects, assets and liabilities shall be taken over by the Taluk Library
Union within the area of which the Library is situated when it is found that-

(i) the library has ceased to function and is not in a position to get it
revived; or ' :

(i)  its functioning is such that taking over of the assets etc., is abso-
lutely necessary to protect the interests of the members;

(2) Action as per sub-rule (1) shall not be finalised unless reasonable
opportunity is given to the committee of the library to explain why such an
action shall not be finalised. ]

11. Responsibility of the officer or committee administering the library
to deliver the property of the defunct library to the State Library - The Of-
ficer or committee administering the library shall on the date of taking over
of the library hand over all the assets, records and other materials of the
library to the State Library Council or the Taluk Library Union as the case
may be and if the person does not to do so, he can be proceeded against by
the State Library Council.

CHAPTER III
Election to the Various Bodies

12. Affiliation of existing Libraries - (1) All the Libraries affiliated to
the Grandhasala Sanghom and the Public Libraries established or maintained
by a Local Library Authority in erstwhile Malabar area, under the provi-
sions of the Madras Public Libraries Act, 1948 (Madras Act XXIV of 1948)
and the Libraries which are not affiliated to the Grandhasala Sanghom but
which receive grant direct from the Government as well as the State Librar-
ies shall within such period as may be specified by the Control Board of the
Grandhasala Sanghom furnish the details as required in From No. 50 to the
Control Board. :

(2) The State Library Council shall collect the details of all the libraries
affiliated or deemed to be affiliated to it in Form No. 50 as and when they
require.
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13. Election to the Executive Committee of affiliated libraries - (1) Every
affiliated library shall be managed by an executive committee duly elected by
the members of the library. '

(2) The election to the executive committee of the library shall be con-
ducted in the manner prescribed in the bye-laws of the libraries.

(3) The term of the executive committee shall be three years.

(4) The election to the executive committee shall be conducted before
the date of expiry of the outgoing committee so as to enable the newly elected
committee to take charge of the management of the library.

14. Constitution of Taluk Library Unions - (1) There shall be one Taluk
Library Union for cach Revenue Taluk.

(2) The areas may be notified in the Gazette by Government in this be-

 half.

(3) Each Taluk Library Union shall be situated as far as possible at a
place convenient to the Public and representatives of the affiliated libraries.

15. Eligibility to vote in the elections - (1) Every affiliated library is en-
titled to elected two representatives to the Taluk Library Union in the manner
hereinafter prescribed. '

(2) The Returning Officer for the purpose shall be appointed by the Taluk
Library Unions;

Provided that the Returning Officer for the first election after the com-
mencement of the Act shall be appointed by the Board of Control of the Kerala
Grandhasala Sangham.

16. Persons to be appointed as Returning Officer - (a) The following per-

. sons shall be cligible for appointment as Returning Officer by the Taluk Li-

brary Unions:

(1) Headmasters of High Schools.

(2) Executive Officers of Local Bodies.

(3) Advocates. _

(4) Any Officer not below the rank of class III of State Government.

(b) The membership of the Library shall not be a disqualification to be
appointed as a returning officer but he shall not hold any office in the library.

17. Within sixty days before the expiry of the term of office of Taluk
Library Unions the Returning Officer shall by notice require the libraries in
the Taluk to furnish a list of names of the registered members of the libraries
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within fifteen days from the date of the notice.

18. The Returning Officer shall publish the list of members of each li-
brary separately in the respective notice boards of the library calling for
objection, if any, to be filed within 5 days of the publication of the lists; and
the objections, if any received within the time limit, specified shall be con-
sidered and final list published before 30 days of an election.

19. The notice of the meeting under rule 15 (2) shall be sent to the re-
spectively libraries for publication on the notice board and also for circula-
tion shall be served in person geiting their signature in token of having re-
ceived it or by sending it under certificate of posting or by publication in
two local dailies or by publication in the notice board of the library, local
bodies panchayath / village office and such other public offices. A copy of
the notice may be published in the notice board of the Taluk Library Unton.

20. The notice for the meeting shall contain - (a) The number of mem-
bers to be elected as representatives;

(b) the date, on which the place at which and the hours between which
nomination papers shall be filed by the candidates such date being not less
than 10 clear days before the date of election;

(c) the date on which the place at which and the hours between which
the pointing. '

{d) (i) Thenomination of a candidate for election shall be made in form
No.3 A;

(ii)  every nomination paper shall be signed by two members whose

- names are included in the list referred to in rule 18 one member
shall sign the form as proposed and the other as seconder for nomi-
nation. The nomination paper shall also contain a declaration signed
by the candidate proposed that he is willing to stand for election;

(i)  every nomination paper shall be presented in person to the return-
ing officer by the candidate himself or by his proposer or seconder
before the date and hour specified in the notice referred to in clause
(i1);

(iv)the Returning Officers shall enter on the nomination paper its serial
number and certify the date and hour at which the nomination paper
is received by him and also immediately acknowledge the receipt
of the nomination paper;
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(e) (1) the day following the date fixed for the receipt of nomination
papers, the Returning Officer shall take up the scrutiny of the nomi-
nation papers. The candidate and his proposer and his seconder
may be allowed to be present at the time of scrutiny;

(1))  the Returning Officer shall examine the nomination papers and

shall decide all objections which may be made at the time to any
nomination and may either on such objection or on his own mo-
tion afier such summary enquiry, if any, as he thinks necessary
reject any nomination for valid reason: _
Provided that the nomination of a candidate shall not be rejected
merely on the ground of an incorrect description of his name or of
the name of his proposer or seconder, or of any other particulars
relating to the candidate or his proposer or seconder as entered in
the list of members referred to clause (d) if the identify of the
candidates, proposer or seconder as the case may be, is estab-
lished beyond reasonable doubt.

(2) the Returning Officer shall give all reasonable facilities to the con-
testing candidates or their representatives to examine all the nomination
papers and satisfy themselves that the inclusion of the contesting candi-
date is valid: '

(3) the Returning Officer shall endorse on each nomination paper his
decision accepting or rejecting the same and if the nomination paper is
rejected shall record in writing brief statement of his reasons for such re-
jection;

(f) the list of valid nominations as decided by the Returning Officer
shail be published on the notice board of the library on the same day on
which the scrutiny of the nomination paper is completed;

(g) any candidate may withdraw his candidature by notice in writing
signed by his and delivered at any time after the presentation of his nomi-
nation paper before 5 p-m. on the day following the day on which the valid
nominations are published by the Returning Officer either by such candi-
date in person or by his proposer or seconder. A notice of withdrawal of
candidature once given shall be final;

(h) If, for any library for which election is to be held, the number of
candidates in respect of whom valid nomination papers have been filed
does not exceed the number of candidates to be elected for that library, the

-10 -
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candidates for which valid nominations have been received shall be deemed
to have been duly elected for the library, as the case may be, and the names
of such candidates shall be published in the notice board of the Taluk Li-
brary Union and the Library concerned;

(i) ifthe number of candidates for any library exceeds the number to be
elected, the Returning Officer shall arrange for taking a poll on the date
fixed for the purpose. The Returning Officer may arrange to open necessary
polling booths and appoint the required number of polling officers for each
library;

(j) the Returning Officer shall provide the polling officer with ballot
boxes, ballot papers, copy of the list of members and such other articles as
may be necessary for the conduct of the elected. The ballot box shall be so
constructed that ballot papers can be introduced there but cannot be taken
out therefrom without the box being unlocked; '

(k) a candidate contesting the election may by a letter to the Returning
Officer, appoint an agent to represent him at every booth of the library where

polling is held. Such letter shall contain the consent in writing of the agent °

concerned;

() immediately before the commencement of the poll, the polling of-
ficers shall show the empty ballot box to such persons as may to present at
the time and shall then lock it up and affix his seal upon it in such manner as
to prevent its being opened without breaking the seal. The candidate or his
agent may also, affix his own seal, if he so desires;

(m) the ballot papers shall contain the names of the candidates, the seal
of the Taluk Library Union and serial number;

(n) each polling booth of the Library shall contain a separate compartment
so that members can record their votes screened from observation;

(0) no ballot paper shall be issued to a member unless the polling officer

is satisfied that the member concerned is the same person as noted in the list

furnished to him;

{(p) on receiving the ballot paper, a member shall forthwith proceed to
the polling compartment make the mark X or + on the ballot paper against
the name or names of the candidate or candidates for whom he desires to
vote and put the ballot paper in the Ballot box with the utmost secrecy;

(q@) if owing to blindness or other physical infirmity a member is unable
to mark the ballot paper, the polling officer shall ascertain from him the

-11-
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candidate or candidates in whose favor he desires to vote, make the mark
on his behalf openly and put the ballot paper in the ballot box;

(r) the Returning Officer shall arrange for the collection of ballot boxes
and other records from the different polling booths soon after termination
of the polling.

21. Counting of Votes - The counting of votes for cach library shall
commence immediately after the polling is completed and the ballot boxes
are collected at a common place. Votes shall be counted by or under the
supervision of the Returning Officer. Each candidates and his authorised
agent shall have a right to be present at the time of counting.

22. Rejection of ballot paper - A ballot paper shall be rejected by the
Returning Officer, if-

(1) it bears any mark by which the member who voted can be identi-
fied; or :
(ii) it does not bear the seal of the Taluk Library Union;

(i11) ifthe mark indicating the vote thereon is placed in such manner
as to make it doubtful to which candidate the vote has been cast; or

(iv) the voter has voted for more candidates than the number re-
quired to be elected.

23. Announcement of result - (1) The number of votes secured by each
candidate and the results of the election shall be announced by the Return-
ing Officer as soon as the counting is over.

(2} The results of the election shall also be recorded in the minutes
books of the Taluk Library Union Library by the Returning Officer.

(3) Results relating to each library shall be declared, published and
recorded separately.

24. Custody of ballot paper after voting - The Secretary of the Taluk
Library Union shall take custody of the ballot papers and shall preserve
them for three months from the date of poll. The ballot papers and other
records relating to the election shall be secured in a container which shall
be affixed with the seal of the Taluk Library Union and of the candidates
who desire to affix their seals. They shall be destroyed after the said pe-
riod of three months, if no dispute relating to or in connection with that
election arises.

25. Postponement of election - If for any reason it appears to the Re-
turning Officer that the election or anything in connection with it relating

-12-
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to any library cannot be held or completed on the day as hereinbefore fixed,
he may postpone the same to other dates from time to time as he deems fit.

26. Disqualiﬁcation'to vote - A member of the library duly admitted
as such as per the provisions in the bye-laws of the library as on a date
ninety days prior to the date of ¢lection and who has remitted all the dues
to the library as a member shall be eligible to vote in the election aforesaid.

27. Disqualification to represent a library in the Taluk Library Union

- (1) No member is eligible to stand for election as representative of the .

library in the Taluk Library Union if he -

(a) 1isnota qualified voter;

(b) has been sentenced for any offence other than an offence of politi-
cal character or an offence involving moral delinquency
suchsentence not having referred or offence elapsed from the date
of expiration of the sentence;

(c) is an employee of the library;

(d) has been already elected as a representative of another library;

(e) is of unsound mind or is a minor;

f)  isanapplicant to be adjudicated as an insolvent or an undischarged
insolvent, '

(2) A member elected as a representative shall cease to hold the posi-
tion in case he subsequently incurs any of the disqualifications mentioned
above.

28. Reporting of result of election - The Returning officer shall report
the result of the election to the Taluk Library Union immediately after the
election is over at any rate within 24 hours from the date of publication of
the election result.

29. Constitution of Taluk Library Tribunal - (1) The Government shall
constitute a Taluk Library Tribunal for the whole state for the purpose of
hearing disputes relating to conduct of election to the Taluk Library Unions.

(2) The Taluk Library Tribunal shall be a single man Tribunal the
qualification, conditions of service, remunerations, etc., shall be fixed by
the Government.

(3) Dispute relating to the elections shall be submitted to the Taluk
Library Tribunals in From No. 4A within thirty days from the date of elec-
tion. '

-13-

31/288



7858096/2023/H EDN

HEDN-A1/274/2023-HEDN

(4) The Tribunal shall hear both the parties to the appeals and dispose of
the same by order in writing confirming the election results or setting aside
the election as the case may be on the basis of materials presented before it.

(5) An appeal against the orders of the Tribunal shall lie with the State
Library Tribunal.

(6) The orders of the State Library Tribunal shall be final.

30. Election of representatives from Libraries run by Local bodies
(Panchayats, Municipalities) etc. - (1) There shall be two representatives as
in other libraries.

(2) One of the representatives shall be from among the Executive Com-
mittee of the local body duly elected from among them.

(3) The other member shall be from the members of the library.

(4) Libraries functioning under any other Act or Trust, elect1on shall be
conducted as per rules applicable to them. .

(5) The Returning Officer for conduct of election, in such libraries shall
be the Executive Officer of the local bodies. They shall follow the same
procedure prescribed for the conduct of election in the affiliated libraries.

31. Executive Committee to assist the Returning Officer - It shall be the
duty of the executive committee of the libraries to render all assistance to the
Returning Officer for the conduct of election. The expenses for conduct of
election shall be met from the funds of the library concerned.

32. Remuneration of Returning Officers - The Taluk Library Union shall
fix the remuneration for the Returning Officer and same shall be apportioned
among the libraries concerned.

Taluk Library Union

33 Election of members to the Executive Committee - Election of mem-
bers to the Executive Committee under sub-section (2) of section 19 shall be
made by the members of the Taluk Library Union from among themselves.

34. Procedure regarding the conduct of elections of the members, to the
Executive Committee of the Taluk Library Union and the General Body of the
District Library Council - The election of the members by the Taluk Library
Union to its Executive Committee and to the General Body of District Li-
brary Council shall be conducted in the manner specified below:

1. The election shall be held at a meeting of the members of the Taluk
Library Union within the Taluk specially convened for the purpose for which
not less than fifteen clear days notice shall be given to them. The Returning

-14.-
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Officer nominated by the Taluk Library Union shall conduct the election:

Provided that the Returning Officer for the first election after the com-
mencement of the Act shall be appointed by the Board of control of the
Kerala Grandhasala Sangham. .

2. TheReturning Officer shall require by notice the Taluk Library Union
to furnish the list of names of members of the Taluk Library Union within
fifteen days from the date of notice. Each Taluk Library Union shall regis-
ter the names of tis members in a register maintained for the purpose.

3. The Returning Officer shall before thirty days from the date of elec-

tion, publish the list of members. Objections, if any, received within five

days of the publication of the lists, shall be considered and final list pub-

lished on the expiry of the day. (Copies of such list shall be made available

for sale on payment of such fee as may be fixed by the Returning Officer).
4. (a) The notice of the meeting shall be sent to the members of the

Taluk Library Union under certificate of posting for publication on the no-

tice board of the Taluk Library Union. The notice shall contain information

regarding -

(i) the number of members to be elected;

(i1) the date on which, the place at which and the hours between which,

nomination papers shall be filed by the candidates, such dates being
not less than 10 clear days before the date fixed for election;

(iii)  the date on which, the place at which and the hours between which
the polling will take place;

(b) (i) The nomination of a candidate for election shall be made in from
No. 3B

(i1) Every nomination paper shall be signed by two members whose
names are included in the list referred to in clanse (2} above. One
member shall sign the form as proposer and the other as seconder
for the nomination. The nomination paper shall also contain a dec-
laration signed by the candidate proposed for election to the effect
that he is willing to stand for election.

(c) Every nomination paper shall be presented in person to the Return-
ing Officer by the candidate himself or by his proposer or seconder before
the date and hours specified in the notice referred to in clause 4(a) (ii) above;

(d) The Returning Officer shall enter on the nomination paper its serial
number and certify the date and hour at which the nomination paper is re-
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ceived by him and also immediately acknowledge receipt of the nomination
paper;

(e) On the day following the date fixed for the receipt of nomination
papers, the Returning Officer shall take up the scrutiny of the nomination
papers. The candidate and his proposer and his seconder may be allowed to
be present at the time of scrutiny;

() The Retuming Officer shall examine the nomination papers and shall
decide all objections which may be made at the time to any nomination and
may on either such objections or on his own motion after such summary
enquiry, if any, as he thinks necessary, reject any nomination for valid rea-
sons:

Provided that the nomination of a candidate shall not be rejected merely
on the ground of an incorrect description of his name or of the names of his
proposer or seconder, or of any other particulars relating to the candidate or
his proposer or seconder as entered in the list of members referred to in
clause (2) if the identify of the candidate, proposer or seconder as the case
may be, s established beyond reasonable doubt.

{g) The Returning Officer shall give all reasonable facilities to the con-
testing candidates or their representatives to examine all the nomination
papers and satisfy themselves that the inclusion of the contesting candidates
is valid.

(h) The Returning Officer shall endorse on each nomination paper his
decision acception or rejecting the same and if the nomination paper is re-
jected shall record in writing a brief statement of his reasons for such rejec-
tion, '

(i) The list of valid nominations as decided by the Returning Officer
shall be published on the notice board of the Taluk Library Union on the
same day on which the scrutiny of the nomination papers is completed,;

() Any candidate may withdraw his candidature by notice in writing
singed by him and delivered at any time after the presentation of his nomi-
nation paper before 5 p.m. on the day following the day on which the valid
nominations are published by the Returning Officer either by such candi-
date or by his proposer or seconder. A notice of withdrawal of candidature
once shall be final. : '

(k) The Returning Officer shall provide the polling officer with ballot
boxes, ballot papers, copy of the list of members and such other articles as
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may be necessary for the conduct of the election. The ballot box shall be so
constructed that ballot papers can be introduced therein but cannot be taken
at there from without the box being unlocked.

(I) A candidate contesting the election may by a letter to the Returning
Officer appoint an agent to represent him at every booth where polling is
held. Such letter shall contain the consent in writing of the agent concerned.

(m) Immediately before the commencement of the poll, the Polling Of-
ficers shall show the empty ballot box to such person as may be present at
the time and shall then lock it up and affix his seal upon it in such manner as
to present it being opened without breaking the seal. The candldate or his
agent also affix his own seal, if he so desires.

. (n) The ballot papers shall contain the names of the candidates and the
seal of the Taluk Library Union and serial number. The sets of ballot papers
shall be got printed and stencilled.

(0) Each polling booth shall contain a separate compartment in which
the members can record their votes screened from observation.

(p) No. Ballot paper shall be issued to a member unless the polling of-
ficer is satisfied that the member concerned is the same person as noted in
the list furnished to him.

(q) On receiving the ballot paper, a member shall forthwith proceed to
the polling compartment, make the mark ‘X” or “+” on the bailot paper against
the name or names of the candidate or candidates for whom he desires to
vote and put the ballot paper in the ballot box with the utmost secretary.

(r) Ifowing to blindness or other physical infirmity or illiteracy, a mem-
ber is unable to mark the ballot paper, the polling officer shall ascertain
from him the candidate or candidates in whose favor he desired to vote,
make the mark on his behalf openly and put the ballot paper in the pallet
box; :

(s) The Returning Officer shall arrange for the collection of ballot boxes
and other records from the different polling booths soon after termination of
the polling. :

35. Counting of Votes - The Counting of votes shall commence imme-
diately after the polling is completed and the ballot boxes are collected at a
common place. Votes shall be counted by or under the Supervision of the
Returning Officer. Each candidate and his authorised agent shall have a
right to be present at the time of counting. In the case of equal division of

-17-

35/288



7858096/2023/H EDN

HEDN-A1/274/2023-HEDN

Votes, the result shall be decided by lots to be drawn by the Returning Of-
ficer.

36. Rejection of Ballot paper - (1) A ballot paper shall be rejected -

(a) ifit bears any mark by which the member who voted can be identi-
fied, or;

(b) ifit does not bear the seal of the Taluk Library Union;

(¢) 1fthe mark indicating the vote thereon is placed in such manner as to

make it doubtful to which candidate the vote has been cast; or

(d) il'the voter has voted for more candidates than the number required

to be elected.

(2) The Result of the election shall also be recorded in the minutes book
of the Taluk Library Union by the Returning Officer.

37. Custody of ballot paper after Voting - The Secretary of the Taluk
Library Union shall preserve the ballot papers after counting for three months
from the date of the poll. The ballot papers and other records relating to
election shall be secured in a container which shall be affixed with the seal
of the Taluk Library Union and of the candidates who desire to affix their
seals. They shall be destroyed after the said period of three months, if no
dispute relating to or in connection with the election is referred to the Taluk
Library Tribunal.

. 38. Postponement of election - If for any reason it appears to the Return-
ing Officer that the election or anything in connection with it, cannot be held
or completed on the day as herein before fixed, he may postpone the same to
other dates, from time to time as he deems fit.

39. Disqualification to Vote - A person shall be disqualified to vote at
the election and also for election as a member of the District Library Coun-
cil -

(a) if he is disqualified to be a member of the Taluk Library Union
which he represents,

(b)  if he has been found by the Taluk Library Union to be guilty of
misappropriation or falsification of accounts, or

(c) ifhe is under suspension. :

40. Resignation of member - A member may at any time resign his mem-
bership of the Taluk Library Union. The resignation shall be sent to the
Secretary of the Taluk Library Union. The resignation letter shall be placed
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before the next meeting of the Taluk Library Union and on the acceptance
of the same by the Taluk Library Union, he shall cease to be a member of
the Taluk Library Union. ‘

41. Procedure for appoiniment of Nominees - (1) Nominations under
the proviso to sub-section (2) of section 19 shall be made by the Executive
Committee.

(2) The powers, duties, functions and responsibilities of a person nomi-
nated shall be the same as those of a member duly elected.

42, Election of President, Vice President, Secretary and Joint Secre-
tary - The election of President, Vice-president, Secretary and Joint Secre-
tary shall be in the manner specified below -

(a) As soon as the Executive Committee is constituted, a meeting of
the members of the committee shall be convened;

(b) The meeting shall be presided over by any member, who is not a
candidate, for the election, chosen by the committee, hereinafter referred
to in the rule as the Presiding Officer for the purpose. '

(¢) The nomination paper shall be presented to the presiding officer at
the meeting. The presiding officer shall decide the objections, if any, that
may be made at the time to any nomination after making such summary
enquiry as he thinks necessary and announce the name or names of the
eligible candidate or candidates;

(d) When there is not more than one valid nomination for any officer,
the presiding officer shall declare the candidate, in respect of whom the
nomination paper has been received duly elected to such office;

() Where there is more than one valid nomination for any office, the
presiding officer shall forthwith arrange for taking a poll by providing the
ballot papers and ballot box. The member shall make the mark ‘X’ or *+’
in the ballot paper against the name or names of the candidate or candidates
for whom he desires to vote and put the ballot paper.into the ballot box with
utmost secrecy; :

(f) An soon as all the members present have recorded their votes, the
presiding officer shall open the ballot box in the presence of the members,
count the votes and announce the results of election with the number of
votes secured by each. In the case of equal division of votes, the result
shall be decided by lots to'be drawn by the presiding officer.
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(g) The proceedings of the meeting with the results of the election shall
be recorded in the minutes book of the Taluk Library Union and attested by
the presiding officer.

(h) The ballot papers and the other records shall be secured in a con-
tainer which shall be affixed with the seal of the Taluk Library Union and
the candidates who desire to affix their seals and they shall be preserved for

three months from the date of election. It shall be the responsibility of the

Secretary to keep the records in tact. They shall be destroyed after that
period if no dispute relating to or inconnection with the election is referred
to the Taluk Library Tribunal.

43. Special meeting of the Taluk Library Union - (1) A requisition for a
special meeting of the Taluk Library Union in the circumstances stated in
sub-section (3) of section 22 of the Act, shall be forwarded to the President
with a copy of the Resolution or Resolutions to be moved at the meeting
together with the name of the proposer of each such resolution. The meet-
ing shall then be convened by the President within thirty days of the receipt
of such requisition.

(2) When a special meeting is convened by the President on a requisi-
tion under sub-rule (1), a notice of two weeks time shall be given to the
members. Along with the notice the Secretary shall send to each members
a copy of the resolution or resolutions to be moved at the meeting with the
name of the mover of each resolution.

(3) The President may, if he thinks fit that a meeting of the Taluk Li-
brary Union should be convened for transaction of any urgent business, call

for an urgent meeting of the Taluk Library Union at a shorter notice of less

than fourteen days.

(4)  The President shall preside over the meeting. In his absence the
Vice-President or any member chosen by the members themselves shall
preside over the meeting. Every member shall have only one vote. All
questions shall be decided by a majority of votes and in the case of equality
of votes, the President shall have a casting vote.

44. Transaction of Business - (1) The meetings of the Executive Com-
mittee of Taluk Library Union shall be convened by the Secretary as and
when necessary.

(2) The Secretary shall give notice of the meeting to the members.

(3) The Executive Committee shall meet at such place and time and on
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such date as may be fixed by the President.

(4) A list of business proposed to be transacted at a meeting of the com-
mittee shall either accompany the notice or be forwarded by the Secretary to
each member as soon as possible after sending the notice.

(5) Any business which is not on the list shall not be considered at the
meeting of the committee except with the permission of the President.

(6) The President shall preside over every meeting of the committee
and in the absence of the President the Vice-President shall preside over the
meeting. In the absence of both the President and the Vice-President, any
member chosen by the members present from among themselves shall pre-
side over the meeting.

45. Extraordinary meetings - Upon the requisition made in writing by
not less than three members of the Commiittee, the Secretary shall as soon as
possible, and in any case not later than seven days of the date of requisition,
convene an extraordinary meeting of the Committee. The requisition shall
state the objects of the meeting proposed to be called and shall be sent to the
secretary.

46. Quorum - (1) The Quorum for the meeting of the committee shall be
four.

(2) If the number of members present at any meeting of the committee
is less than the required quorum, the President or in his absence the Vice-
President or in his absence the member presiding at the mecting shall ad-
journ the meeting and the adjourned meeting shall be held at such time,
place and date as may be fixed by the President and it shall thereupon be
lawful to dispose of the business at such adjourned meeting whether quorum
is present or not.

47. Minutes of the meeting - The minutes of the proceeding of the Ex-
ecutive Committee shall be drawn up by the Secretary and circulated to all
the members of the Committee. The minutes, as finalised after circulation,
shall be recorded in the minutes book and placed for confirmation at the
next meeting of the committee. A copy of the minutes shall be forwarded to
all the members and to the State Library Council and the concerned District
Council within a period of fifteen days from the date of confirmation.

48. Business by Circulation - The business of the committee shall be
carried out through circulation among its members whenever it is not pos-
sible to hold formal meeting of the committee.

-21-

39/288



7858096/2023/H EDN

HEDN-A1/274/2023-HEDN

49. Decision by rizajority of votes - In matters where there may be no
unanimity of views decision shall be taken by majority of votes. In the
event of equality of votes, the president or the member presiding shall have
a second or casting vote.

50. Communications to members of the Committee - All Communica-
tions to the members of the Committee shall be sent to them at the last
address furnished by them to the Secretary.

31. Powers and duties of President of the Taluk Library Union - The
President shall, in addition to the powers and duties conferred and imposed
on hirn by the Act and subject to the provisions thereof shall have a general
contro] over the affairs of the union.

52. Duties and powers of the Secretary, Taluk Library Unions - The
Secretary shall be reasonable for the day to day working of the Taluk Li-
brary Union and the staff of the Taluk Library Union shall be under his
control. He shall have the following further powers namely:-

(a) to approve the expenditure, of the amount received from the State
Library Council;

(b) to obtain and provide all informations asked for by State Library
Council / State Executive Committee / District Library Council / District
Executive Committee / Taluk Library Union and Taluk Executive Commit-
tee;

(c) to implement decisions of all the Superior bodies received besides
those of Taluk Library Union and Taluk Executive Commlttee provided
such decisions or inconformity with the Acts;

{d) to sue and be sued for and on behalf of the Taluk Library Union;

(f) to recommend transfers, etc., of the employees coming under its
administration

(g) toprepare the agenda of the meetings in consultation with the Presi-
dent;

(h) to cause proper accounts to be maintained and audites;

(1) tocorrespond with District Library Council / District Executive Com-
mittee / State Library Council / State Executive Committee provided in all
policy matters prior approval of the President shall be obtained;

(j) todecide in accordance with the provisions of the Act and Rule the
distributions of grant;
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(k) to affix signature on all documents of the Taluk Library Union;

() where contingencies / exigencies demand, to take such action or
decision with regard to administration for itself faciendi functioning in con-
sultation with the President anticipating sanction of the Taluk Library Union
and Taluk Executive Committee;

(m) to delegate powers to the officers working under him.

53. Powers of the Taluk Library Union - The Taluk Library Union shall
in addition, to the powers and duties conferred on it by the Act and subject to
the provisions thereof have ‘and exercise the following further powers and
functions, namely:- . A

(1) to recommend and forward to State Library Council the necessary
allocation of fund in respect of the Taluk Library Union for inclusion in the
annual budget of the State Library Council; ‘

(2) to serotinous and approve the annual budget and report of the Taluk
Library Unton. ‘

54. Settlement of disputes - (1) Any dispute relating to any matter in the
constitution of the Executive Committee of Taluk Library Union shall be
referred to the State Library Council and the decision of State Library Coun-
cil thereon shall be final;

(2) Any application on petition to revise any order passed at any stage
and the constitution of the Taluk Library Union shall be filed within thirty
days from the date of the order sought to be revised.

District Library Council

55. Constitution of the District Library Council - There shall be a Dis-
trict Library Council for each Revenue District. The areas may be notified
in the Gazette by the Government in this behalf. The District Library Coun-

cil shall be situated as far as possible at a place convenient to the representa-

tives of the Taluk Library Unions and the public. It shall have a seal of its
own. ‘

56. Procedure regarding the conduct of election to the members of the
Executive Committee and to the General Body of the State Library Council
- The election of the members by the District Library Council to its Execu-
tive Committee and to the General Body of the State Library Council shall
be conducted in the manner specified below:

{a) The election shall be held at a meeting of the members of the Dis-
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trict Library Council within the District specially convened for the purpose
for which not less than 15 clear days notice shall be given to them. The
Returning Officer nominated, by the District Library Council shall conduct
the election;

Provided that the returning officer for the first election after the com-
mencement of this Act shall be appointed by the Board of Control of the
Kerala Grandhasala Sangham.

(b) The Returning Officer shall require by notice the District Library
Council to furnish the list of names of members of the District Library Council
within 15 days from the date of notice. Each District Library Council shall
register the names of its members in a register maintained for the purpose.

{¢) The Returning Officer shall before thirty days from the date of elec-
tion, publish the list of members. Objections if my, received within five
days of the publication of lists, shall be considered and final list published
on the expiry of the day (copies of such list shall be made available for sale
on payment of such fees as may be fixed by the Returning Officer).

(d) The notice of the meeting shall be sent to the members of the Dis-
trict Library Council under Certificate of posting for publication on the no-
tice board of the District Library Council. The notice shall contain informa-
tion regarding -

(1) the number of members to be elected,

(i1) the constituency from which the members are to be elected,

{i11) the date on which, the place at which and the hours between which,
nomination papers shall be filed by candidates, such dates being not
less than ten clear days before the date fixed for election,

(1v) the date on which, the place at which and the hours between which

~ the poling will take place.

(e) (i) the nomination of a candidate for election shall be made in Form
No.3C. '

(ii) The candidate for the election to the State Library Council should
be a member of any of the Libraries affiliated to the State Library

N Council. :

(f) Every nomination paper shall be signed by two members whose
names are included in the list referred to in clause (c) above. One member
shall sign the form as proposer and the other as seconder for the nomination.
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The nomination paper'shall also contain a declaration signed by the candi-
date proposed for election to the effect that he is willing to stand for elec-
tion.

(g) Every nomination paper shall be presented in person to the Return-
ing Officer by the candidate himself or by his proposer or seconder before
the date and hour specified in the notice referred to in clause (d) above.

(h) The Returning Officer shall write on the nomination paper its serial
number and certify the date and hour at which the nomination paper is re-
ceived by him and also immediately acknowledge receipt of the nomination
paper.

(i) On the day following the date fixed for the receipt of nomination
papers, the Returning Officer shall take up the scrutiny of the nomination
papers. The candidate and his proposer and his seconder may be allowed to
be present at the time of scrutiny.

(J) The Returning Officer shall examine the nomination papers and shall
decide all objections which may be made at the time to any nomination and
may either on such objections or on his own motion after such summary
enquiry, if any, as he thinks necessary, reject any nomination for valid rea-
sons:

Provided that the nomination of a candidate shail note be rejected merely
on the ground of an incorrect description of his name or of the name of his
proposer or seconder, or of any particulars relating to the candidate or his
proposer or seconder as entered in the list of members referred to in clause
(¢) of the identity of the candidate proposer or seconder as the case may be
is established beyond reasonable doubt.

(k) The Returning Officer shall give all reasonable facilities to the con-
testing candidate or their representatives to examine all the nomination pa-
pers and satisfy themselves that the inclusion of the contesting candidates is
valid. _ '

(1) The Returning Officer shall endorse on each nomination paper his
decision accepting or rejecting the same and if the nomination paper is re-
jected shall record in writing a brief statement of his reasons for such rejec-
tion.

(m) The list of valid nominations decided by the Returning Officer shall
be published on the notice board of the District Library Council on the same
day on which the scrutiny of the nomination papers is completed.
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(n) Any candidate may withdraw his candidature by notice in writing
signed by him and delivered at any time after the presentation of his nomi-
nation paper before 5 p.m. on the day following the day on which the valid
nominations are published by the Returning Officer either by such candi-
date in person or by his proposer or seconder. A notice of withdrawal of
candidature once shall be final.

(o) The Returning Officer shall provide the polling officer with ballot
boxes, ballot papers, copy of the list of members and such other articles as
may be necessary for the conduct of the election. The ballot box shall be so
constructed that ballot papers can be introduced therein but cannot be taken

“out therefore without the box being unlocked.

(p) A candidate contesting the election may by a letter to the Returning
Officer appoint an agent to represent him at every booth where polling is
held. Such letter shall contain the consent in writing of the agent concerned.

(@) Immediately before the commencement of the poll, the polling of-
ficers shall show the empty ballot box to such person as may be present at
the time and shall then lock it up and affix his seal upon it in such manner as
to prevent its being opened without breaking the seal. The candidate or his
agent may also affix his own seal, if he so desires.

(r) The ballot papers shall contain the names of the candidates and the
seal of the District Library Council or the signature of the Returning Of-
ficer.

(s) Each polling booth shall contain a separate compartment in which
the members can record their votes screened from observation.

(t) No ballot paper shall be issued to a member unless the Returning
Officer / Polling Officer is satisfied that the member concerned is the same
person as noted in the list furnished to him.

(u) Onreceiving the ballot paper, a member shall forthwith proceed 1o
the polling compartment, make to mark ‘X’ ‘+’ on the ballot paper against
the name or names of the candidate or candidates for whom he desires to
vote and put the ballot paper in the ballot box with the utmost secrecy.

(v) If owing to blindness or for other physical infirmity or illiteracy, a
member is unable to mark the ballot paper, the polling officer shall ascertain
from him the candidature candidates in whose favor he desires to vote, make
the mark on his behalf openly and put the ballot paper in the ballot box.

(w) The Returning Officer shall arrange for the coliection of ballot boxes
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and other records from the different polling booths soon after termination of
the polling.

57. Counting of Votes - The Counting of votes shall commence imme-
diately after the polling is completed and the ballot boxes are collected at a
common place. Votes shall be counted by or under the supervision of the
Returning Officer. Each candidate and his authorised agent shall have a
right to be present at the time of counting. In the case of equal division of
votes the result shall be decided by lots to be drawn by the Returning Of-
ficer.

58. Rejection of ballot paper - (1) A ballot paper shall be rejected -

(a) if it bears any mark by which the member who votes can be identi-
fied; or

(b) if it does not bear the seal of the District Library Council or the

signature of the Returning Officer; or

(c¢) 1if the mark indicating the vote thereon is placed in such manner as
to make if doubtful to which candidate the vote has been cast; or

(d) if the voter has voted for more candldates than the number required
to be elected;

(2) The authority competent to reject a ballot paper shall be the Return-
ing Officer.

(3) Theresults of the election shall also be recorded in the minutes book
of the District Library Council by the Returning Officer. '

59. Custody of ballot papers after Voting - The Secretary of the District
Library Council shall take custody of the ballot papers and shall preserve
them for three months from the date of the poll. The ballot papers and other
records relating to election shall be secured in a container which shall be
affixed with seal of the District Library Council and of the candidates who
desire to affix their seals. They shall be destroyed after the said period of
three months, if no disputes relating to or in connection with the election is,
referred to the State Library Tribunal constituted under Rule 96.

60. Postponement of election - If for any reason it appears to the Return-
ing Officer that the election or anything in connection with i, cannot be held
or completed on the day as herein before fixed, he may postpone the same to
other dates, from time to time, as he deems fit.

61. Disqualification to Vote - A person shall be disqualified to vote at
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the election and also for election as a member of the District Library Coun-
cil;

3

(a) if he is disqualified to be 2 member of the District Library Council
which he represents; or

(b) if he has been found by the District Library Council to'be guilty of
misappropriation, or falsification of accounts; or

(c) ifhe is under suspension. .

62. Resignation of member - A member may at any time, resign his
membership of the District Library Council. The resignation shall be sent to
the Secretary of the District Library Council. The resignation letter shall be
placed before the next meeting of the District Library Council and on the
acceptance of the same by the council, he shall cease to be a member of the
District Library Council.

63. Procedure for appointment of nominees - (1) Nomination under
clause (¢) of sub-section _

(1) of section 11 shall be made by the Government. '

(2) Subject to the provisions in subsection (2) of section 11 the powers,
duties, functions and responsibilities of a person nominated shall be the same
as those of a member duly elected.

64. Election of the President, Vice-President, Secretary and Joint Sec-
retary - The election of President, Vice-President, Secretary and Joint Sec-
retary shall be in the manner specified below: '

(a) Assoon as the Executive Committee is constituted, a meeting of the
members of the committee shall be convened,;

(b} The meeting shall be presided over by any member, who is not a
candidate for the election, chosen by the committee hereinafter referred to
in the rule as the presiding officer for the purpose;

(c) The nomination papers shall be presented to the presiding officer at
the meeting. The presiding officer shall decided the objections, if any, that
may be made at the time to any nomination after making such summary
enquiry as he thinks necessary and announce the name or names of the eli-
gible candidate or candidates;

{d) When there is not more than one valid nomination for any office,
the presiding officer shall declare the candidate in respect of whom the nomi-
nation paper has been received duly elected to such office;
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(¢} When there is more than one valid nomination for any office, the
presiding officer shall forthwith arrange for taking a poll by providing the
ballot papers and ballot box. The member shall make the mark ‘X’ or *+’
in the ballot paper against the name or names of the candidate or candi-
dates for whom he desires to vote and put the ballot paper into the ballot
box with utmost secrecy;

(f) As soon as all the members present have recorded their votes, the
presiding officer shall open the ballot box in the presence of the members,
count the votes and announce the results of election with the number of
votes secured by each. In the case of equal division of votes, the result
shall be decided by lots to be drawn by the presiding officer;

(g) The proceedings of the meeting with the result of the election shall
be recorded in the minutes book of the District Library Council and at-
tested by the presiding officer.

(h) The ballot papers and other records shall be secured in the con-
tainer which shall be affixed with the seal of the District Library Council
and the candidates who desire to affix their seals and they shall be pre-
served for three months from the date of election. It shall be the responsi-
bility of the Secretary to keep the records in tact. They shall be destroyed
after that period if no dispute relating to or in connection with the election
is referred to the State Library Tribunal. :

65. Special meeting of the District Library Council - (1) A requisition
for a special meeting of the District Library Council in the circumstances
stated in sub-section (3) of section 14 of the Act shall be forwarded to the
President with a together with the name of the proposer of each resolution.

The meeting shall then be convened by the President within 30 days of the

receipt of such requisition. ‘

{2) When a special meeting is convened by the President or a requisi-
tion under sub-rule (1} a notice of two weeks time shall be given to the
members. Along with the notice the Secretary shall sent to each member a
copy of resolution or resolutions to be moved at the meeting with the name
of the mover of each resolution.

{3) The President may if he thinks fit that a meeting of the District
Library Council should be convened for transaction of any urgent busi-
ness, call for an urgent meeting of the District Library Council at a short
notice of less than fourteen days.
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(4) The President shall preside over the meeting. In his absence the
Vice-President or any member chosen by the members themselves shall pre-
side over the meeting. Every member shall have only one vote. All ques-
tion shall be decided by a majority of votes and in the case of equality of
votes, the President, shall have a casting vote.

66. Tramsaction of Business - (1) The meeting of the Executive Com-

mittee of the District Library Council shall be convened by the Secretary as
and when necessary. .

(2) The Secretary shall give notice of the meeting to the members.

(3) The Executive Commuittee shall meet at such place and time and on
such date as may be appointed by the President,

(4) Alist of business proposed to be transacted at a meeting of the Com-
mittee shall either accompany the notice or be forwarded by the Secretary to
cach member as soon as possible after sending the notice.

(5) Any business which is not in the list shall not be considered at the
meeting of the Committee except with the permission of the President.

(6) The President shall preside over every meeting of the committee
and in the absence of the President, the Vice-President shall preside over the
meeting. In the absence of both the President and the Vice-President, any
member chosen by the members present from among themselves shall pre-
side over the meeting, -

67. Exira-ordinary Meetings - Upon the requisition made in writing by
not less than three members of the Committee, the Secretary shall as soon as
possible, and in every case not later than seven days of the date of requisi-
tion, convene an extraordinary meeting of the committee. The requisition
shall state the objects of the meeting proposed to be called and shall be sent
to the secretary.

68. Quorum - (1) The quorum for the meeting of the committee shall be
three.

(2) Ifthe number of members present at any meeting of the committee
1s less than the required quorum, the president or in his absence the Vice-
President or in his absence the member presiding at the meeting shall ad-
journ the meeting and the adjourned meeting shall be hell at such time, place
and date as may be fixed by the president and it shall thereupon be lawful to
dispose of the business at such adjourned meeting whether quorum is present
or not.
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69. Minutes of the meeting - The minutes of the proceedings of the Ex-
ecutive Committee shall be drawn up by the Secretary and circulated to all
members of the committee. The minutes, as finalised after circulation, shall
be recorded in the minutes book and placed for confirmation at the next
meeting of the committee. A copy of the nomination shall be forwarded to
all the members within a period of fifteen days from the date of confirma-
tion.

70. Business by circulation - The business of the committee shall be
carried out through circulation among its members whenever it is not pos-
sible to hold formal meetings of the committee.

71. Decision by Majority of Votes - In matters where there may be no
unanimity of views, decision shall be taken by majority of votes. In the
event of equality of votes, the president or the member presiding shall have
a second or casting vote.

72. Communication to members of the committee - All communications
to the members of the committee shall be sent to them at the last address
furnished by them to the secretary.

73. Settlement of disputes - (1) Any dispute relating to any matter in the
constitution of the executive committee of the District Library Council shall
be referred to the State Library Council and the decision of the State Library
Council thereon shall be final,

(2) Al application and petitions to revise an order passed at any stage
of the constitution of District Library Council shall be filed within 30 days
from the date of issue of the order sought to be issued.

74. Powers and duties of the president of the district library council -
The President shall, in addition to the powers and duties conferred and im-
posed on him by the Act and subject to the provisions thereof, have and
exercise the following further powers and functions, namely:-

(a) He shall have a general control over the affairs of the District Li-
brary Council.

(b) He shall fix the date for meeting of the District Library Council and
Executive Committee in consultation with his colleagues;

(c) He shall have power to call for extraordinary meetings when such
contingencies arise. -

75. Powers and duties of the Secretary of the District Library Council -
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The Secretary shall have subject to the provisions of the Act and Rules, the
following powers:-

(1) The Secretary shall be responsible for the day to day working of the
District Library Council shall be under his control;

(2) to approve the expenditure of the amount allotted to this District
Library Council,

(3) to obtain and give all information / facts as are demanded by the
district library council / district executive committee / state library council /
state executiye committee;

(4) to implement the decision of state library council / state executive
committee / district library council / district executive committee provided
such decision is in conformity with the Act;

(5) to be the custodian of all properties, movable and immovable under
the district library council;

(6) to recommend transfers and other matter in respect of employees
under the District Library Council;

(7) to prepare the agenda for the council meeting in consolation with
the president and to prepare the minutes of the meeting;

(8) to correspond with the state library council / state executive com-
mittee and the Taluk Library Unions (and other subordinate institutions
wherever necessary);

(9) totake decisions, in consultation with the president and anticipating
sanction of the District Executive Committee and District Library Council,
in extraordinary circumstances for the efficient functioning of the District
Library Council administration;

(10) to affix the signature in all documents of the District Library Coun-

cil.
76. Powers and functions of the District Library Council - In addition to
the powers and functions conferred and imposed on it by the Act and subject
to the powers thiere under the District Library Council shall have and exer-
cise the following further powers and functions, namely:- _
(1) to propose the amount, item-wise, to be included in the amount of
the yearly budget of the State Library Council;

(2) to approve the annual report and accounts of the District Library
Council;
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(3) to propose improvement expansion of library service;

(4) to make general supervision of the libraries under its control;

(5) to convert or amalgamate or affiliate libraries and delivery stations
under the Local Library Authority as one with libraries coming within its
purview under the Act and exercise full powers thereof within its jurisdic-
tion;

(6) to form gradation committee.

State Library Council

77. Election to the Executive Committee - Election of members to the
Executive Committee of the State Library Council under subsection (3) of
section 3 of the Act shall be made by the elected members of the State Li-
brary Council from among themselves. _

78. Procedure regarding conduct of election of members fo the execu-
tive committee of the State Library Council - The election of the members of
the Executive Committee of the State Library Council shall be conducted in
the manner specified below:

(a) The election shall be held at a meeting of the members of the State
Library Council specially convened for the purpose for which not less than
fifteen clear days notice shall be given to them. The Returning Officer nomi-
nated by the State Library Council shall conduct the elections:

Provided that the Returning Officer for the first election after the com-

mencement of the Act shall be appointed by the Board of Control of the

Kerala Grandhasala Sangham.

(b) The Returning Officer shall require by notice the secretary of the
state library council to furnish the list of names of the members of the State
Library Council within fifteen days from the date of notice. The Secretary
shall register the names of its members so received in a register maintained
for the purpose. _

(c) The Returning Officer shall before 30 days of the date of election
publish the list of members. Objections, if any, received within seven days
of the publication of the lists, shall be considered and final list published on
the expiry of the day. (copies of such list shall be made available for sale on
payment of such fee as may be fixed by the Returning Officer).

(d) The notice of the meeting shall be sent to the members of the district
library council under certificate of posting. It shall also be published on the
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notice board of the District Library Council. The notice shall contain infor-

mation regarding; ‘

(i)  the number of members to be elected;

(i1) the date on which, the place at which and the hours between
which nomination papers shall be filed by the candidates such
dates being not less than 10 clear days before the date fixed for
elections;

(i) the date on which, the place at which and the hours between
which the polling will take place.

(e) The nomination of a candidate for election shall be made in Form -

No. 3D: :

(f) Every nomination paper shall be signed by two members whose
names are included in the list referred to in clause (¢) above. One member
shall sign the form as proposer and the other as seconder for the nomination.

The nomination paper shall also contain a declaration signed by the candi-

date proposed for election to the effect that he is willing to stand for elec-
tion. .

(g) Every nomination paper shall be presented in person to the Return-
g Officer by the candidate himself or by his proposer or seconder before
the date and hour specified in the notice referred to in clause (d) above.

(h) The Returning Officer shall enter on the nomination paper its serial
number and certify the date and hour at which the nomination paper is re-
ceived by him and also immediately acknowledge receipt of the nomination
paper.

(1) On the day following the date fixed for the receipt of nomination
papers, the Returning Officer shall take up the scrutiny of the nomination
papers. The candidate and him proposer and his seconder may be allowed to
be present at the time of scrutiny.

() The Returning Officer shall examine the nomination papers and shall
decide all objections which may be made at the time to any nomination and
may on either such objections or on his own motion after such summary
enquiry, if any, as he thinks necessary, reject any nomination for valid rea-
sons:

Provided that the nominaiton of a candidate shall not be rejected merely
on the ground of an incorrect description of his name or if the names of his
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proposer or seconder, or if any other particulars relating to the candidate or
his proposer or seconder as entered in that list of members referred in clause
(c) if the identity of the candidate, proposer or seconder as the case may be
is established beyond reasonable doubt.

(k) The Returning Officer shall give all reasonable facilities to the con-
testing candidates or their representatives to examine all the nomination
papers and satisfy themselves that the inclusion of the contesting candidate
1s valid.

(I) The Returning Officer shall endorse on each nomination paper his
decision accepting or rejecting the same and if the nomination paper is re-
jected shall record in writing a brief statement of his reasons for such rejec-
tions. :

(m) The list of valid nominations as decided by the Returning Officer
shall be published on the notice board of the State Library Council on the
same day on which the scrutiny of the nomination papers is completed.

(n) Any candidate may withdraw his candidature by notice in writing
signed by him and delivered at any time after the presentation of his nomi-
nation paper before 5 p.m. on the day following the day on which the valid
nominations are published by the Returning Officer either by such candi-
date or by his proposer or seconder. A notice of withdrawal of candidature
once shall be final.

(0) The Returning Officer shali provide the polling officer with ballot
boxes, ballot paper, copy of the list of members and such other articles as
may be necessary for the conduct of the election. The ballot box shall so
constructed that ballot papers can be introduced therein but cannot be taken
out therefrom without the box being unlocked.

(p) A candidate contesting the election may by a letter to the Returning
Officer appoint an agent to represent him at every both where polling is
held. Such letter shall contain the consent in writing of the agent concerned.

(@) Immediately before the commencement of the poll the polling of-
ficer shall show the empty ballot box to such person as maybe present at the
time and shall then lock it up and affix his seal upon it in such manner as to
prevent its being opened without breaking the seal. The candidate or his
agent also affix his own seal, if he so desires. .

{(r) The ballot papers shall contain the names of the candidates and the
seal of the State Library Council and serial number. The sets of ballot pa-
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pers shall be got printed or stencilled.

(s) Each polling booth shall contain a separate compartment in which
the members can record their votes screened from observation.

() No ballot paper shall be issued to a member unless the polling of-
ficer is satisfied that the member concerned is the same person as noted in
the list furnished to him.

(u) On receiving the ballot paper a member shall forthwith proceed to
the polling compartment, make the mark *X’ or ‘+* on the ballot paper against
the name or names of the candidate or candidates for whom he desires to
vote and put the ballot paper the ballot box.

(v) If owing to blindness or for other physical infirmity or illiteracy, a
member is unable to mark the ballot paper, the polling officer shall a scrtain
from him the candidate or candidates in whose favor he desires to vote,
make the mark on his behalf openly and put the ballot paper in the ballot
box. _

(w) The Returning Officer shall arrange for the collection of ballot boxes
and other records from the different polling booths soon after termination of
the polling, |

79. Counting of Votes - The Counting of Votes shall commence imme-
diately after the polling is completed and the ballot boxes are collected at a
common place. Votes shall be counted by or under the supervision of the
Returning Officer. Each candidate and his authorised agent shall have a
right to be present at the time of counting. In the case of equal division of
votes the result shall be decided by lots to be drawn by the Returning Of-
ficer. '

80. Rejection of ballot paper - (1) A ballot paper shall rejected;

(a) ifit bears any mark by which the member who voted can be identi- .

fied; or
(b) 1ifit does not bear the seal of the State Library Council; or

(¢) if the mark indicating the vote thereon is placed in such manner as
to make it doubter to which candidate the vote has been cast; or

(d) if the voter has voted for more candidates than the number required
to be elected. :

~ (2) Theresults of the election shall also be recorded in the minutes book
of the State Library Council.
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81. Custody of ballot paper after voting - The Secretary of the State
Library Council shall preserve the ballot papers for three months from the
date of the poll. The ballot papers and other records relating to election
shall be secured in a container which shall be affixed with the seal of the
State Library Council and of the candidate who desire to affix their seals.
They shall be destroyed after the said period of three months, if no dispute
relating to or in connection with the election referred to State Library Tribu-
nal. '

82. Postponement of election - If for any reason it appears to the Return-

ing Officer that the election or anything in connection with it, cannot be held
or completed on the day as hereinbefore fixed, he may postpone the same to
other dates, from time to time, as he deems fit.

83. Disqualification to Vote - A person shall be disqualified to vote at the
election and also for election as a member or the State Library Council -

(a) if he is disqualified to be a member of the Taluk Library Union
which he represents; or

(b) if he has been found by the State Library Council to be guilty of
misappropriation, falsification of accounts; or

(c) if he is under suspension.

84. Dispute relating to election - Any dispute in respect of any matter
relating to election may be referred to the State Library Tribunal.

85. Resignation of member - A member may at any time, resign his
membership of the State Library Council. The resignation shall be sent to
the Secretary of the State Library Council. The resignation letter shall be
placed before the next meeting of the members of the State Library Council
and on the acceptance of the same by the members, he shall cease to be a
member of the State Library Council. \

86. Procedure for appointment of nominees - (1) Nomination under sub-
section (2) of section 3 of the Act shall be made by the Government.

(2) Subject to the provisions in sub-section (5) of section 3 of the Act
the powers, duties, functions and responmblhtles ofa person nommated shall
be the same as those of a member duly elected.

87. Election of the President, Vice-President, Secretary and Joint Sec-
retary - The election of the President, Vice-President Secretary and Joint
Secretary shall be in the manner specified below:
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(a) As soon as the executive committee is constituted a meeting of the
committee shall be convened.

(b} The meeting shall be presided over by any member, who is not a
candidate for the election, chosen by the committee, hereinafter referred to
in the rule as the presiding Officer for the purpose;

(c) The nomination papers shall be presented to the presiding officer at
the meeting. The presiding Officer shall decide the objections, if any that
may be made at the time to any nomination after making such summary
enquiry as he thinks necessary and announce the name or names of the eli-
gible candidate or candidates;

(d) When there is not more than one valid nomination for any officer
the presiding officer shall declare the candidate, in respect of whom the
nomination paper has been received, duly elected to such office;

(e) Where there is more than one valid nomination for any office the
presiding officer shall forthwith arrange for taking a poll by providing the
ballot papers and ballot box. The member shall make the mark ‘X’ or *+’ in
the ballot paper against the name or names of the candidate or candidates for
whom he desires to vote and put the ballot paper into the box with utmost
SECTECY.

(f) As soon as all the members present have recorded their votes, the
presiding officer shall open the ballot box, in the presence of the members,
count the votes and announce the results of election with the number of
votes secured by each. In the case of equal division of votes the result shall
be decided by lots to be drawn by the presiding officer;

(g) The proceedings of the meeting with the results of election shall be
recorded in the minutes book of the State Library Council and attested by
the presiding officer; _

(h) The ballot paper and other records shall be secured in a container
which shall be affixed with the seal of the State Library Council and the
candidates who desire to affix their seals and they shall be preserved for six
months from the date of election. It shall be the responsibility of the Secre-
tary to keep the records in tact. They shall be destroyed after that period if
no dispute or other cases relating to or in connection with the election has
been referred to the State Library Tribunal or in any court of law.

88. Special meeting of the State Library Council - (1) A requisition for
a special meeting of the State Library Council in the circumstances stated in
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sub-section (3) of section 6 of the Act shall be forwarded to the president
with a copy of the resolution or resolutions to be moved at the meeting
together with the name of the proposer of each such resolution. The meet-
ing shall then be convened by the President within 30 days of the receipt of
such requisition. _

(2) When a special meeting is convened by the President on a requisi-

tion under sub rule (1) notice for a period of not less than fourteen days shall-

be given to the members. Along with the notice the Secretary shall send to
each member a copy of the resolution or resolutions proposed to be moved
at the meeting with necessary particulars.

(3) The President may, if he thinks fit that a meeting of the State Li-
brary Council should be convened for transaction of any urgent business,
call for an urgent meeting of the State Library Council at a shorter Notice of
less than fourteen days.

(4) The President shall premde over the meeting. In his absence the
Vice President or any member chosen by the members themselves shall pre-
side over the meeting. Every member shall have only one vote. All ques-
tions shall be decided by a majority of votes and in the case of equality of
votes, the president shall have a casting vote.

89. Transaction of business in the Executive Committee - The meetings
of the Executive Committee of the State Library Council shall be convened
by the Secretary as and when necessary and not more than thirty days shall
intervene between the meeting of two such committee.

(2) The Secretary shall give reasonable notice of the meeting to the mem-
bers.

(3) The Executive Committee shall meet at such piace and time and on

such date as may be appointed by the prestdent.

(4) A list of business proposed to be transacted at a meeting of the Ex-
ecutive Committee shall either accompany the notice or be forwarded by the
Secretary to each member as soon as possible after sending out the notice.

(5) Any business which is not on the list shall not be considered at the
meeting of the Executive Committee except w1th the permission of the Presi-
dent.

(6) The President shall preside over every meetmg of the Executive Com-
mittee and in the absence of the President the Vice-President shall preside
over the meeting. In the absence of both the President and the Vice-Presi-
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dent any member chosen by the members present form among themselves
shall preside over the meeting. .

90. Extraordinary meetings - Upon the requisitions made in writing by
not less than one third members of the committee, the secretary shall as soon
as possible, and in any case not later than seven days of the date of requisi-
tion convene an extraordinary meeting proposed to be called and shall be
sent the Secretary.

91. Quorum - (1) One third of the members of the committee shall be
the quorum.

(2) If the number of members present at any meeting of the committee
is less than the required quorum, the President or in his absence the member
presiding at the meeting shall adjourn the meeting and the adjourned meet-
ing shall be held at such time, place and date as may be fixed by the Presi-
dent and it shall there upon be lawful to dispose of the business at such
adjourned meeting whether quorum is present or not.

92. Minutes of the meeting - The minutes of the proceeding of the Ex-
ecutive Committee shall be drawn up by the Secretary and circulated to all
members of the Committee. The minutes, as finalised after circulation, shall
be recorded in the minutes book and placed for confirmation at the next
meeting of the committee. A copy of the minutes shall be forwarded in all
the members within a period of fifteen days from the date of confirmation.

93. Business by circulation - The business of the Committee shall be
carried out through circulation among its members whenever it is not pos-
sible to held formal meeting of the committee.

94. Decision by majority of votes - In matters where there may be no
unanimity of view, decision shall be taken by majority of votes. In the event
of equality of votes, the President or the members presiding shall have a
second or casting vote, :

95. Communications to members of the Committee - All communica-
tions to the members of the Committee shall be sent to them at the last
address furnished by them to the Secretary.

96. Disputes regarding election to the District Library Council/State
Library Council - (1) The Government shall constitute a State Library Tri-
bunal for the purpose of hearing disputes relating to conduct of elections to
the District Library Council and State Library Council and also for the pur-
pose of Rule 29.
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- {(2) The State Library Tribunal shall be a single man Tribunal. The
qualifications, conditions of service, remuneration etc., of the Tribunal shall
be such as may be fixed by the Government.

(3) The appeals or disputes relating to the election shall be submitted in
form No. 4 B to the State Library Tribunal within thirty days from the date
of election.

(4) The Tribunal shall her both the parties to the appeals and dispose of
the same by order in writing confirming the election results or setting aside
the election, as the case may be on the basis of materials presented before it.

(5) The order of the State Library Tribunal shall be final.

97. Powers and duties of the President - The President shall have power

(1) to fix dates for the meetings of State Library Council or Executive
Committee of the State Library Council in consulations with his colleagues;

(2) to call for extraordinary meetings whenever such contingencies arise;

(3) to preside over the meetings of State Library Council or Executive
Committee of the State Library Council;

(4) for follow up action in the District Library Development plans;

(5) to obtain annual returns from all subordinate bodies ie. District Li-
brary Council and Taluk Library Unions, and submit them to the Govern-
ment after proper scrutiny.

98. Powers and duties of the Secretary - In addition to the powers and

duties conferred and imposed on him by the Act and subject to the provi-
sions thereof the Secretary shall exercise the following further powers,
namely;

(1) to approve the budgeted expenditure;

(2) to obtain such-information/facts as are demanded by the State Ex-
ecutive Committee of the State Library Council;

(3) toimplement the decisions of the Executive Committee and the State
Library Council provided such decisions are in conformity with the Act;

(4) to supervise and discharge all obiigations in all legal proceedings
for or against the State Library Council;

(5) to act as custodian of all properties movable or immovable coming
under the State Library Council;

(6) to transfer employees;

(7) to exercise all powers regarding the employees, including disciplin-
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ary action with the approval of the State Executive Committee of the State
Library Council;

(8) toprepare the agenda of the meeting in consultation with the Presi-
dent and to prepare the minutes of the meeting;

(9) to exercise control / administrative powers over the office and in
special cases where contingencies demand take suitable action in further-
ance of the efficient functioning of the administration in consultation with
the President anticipating the approval of the State Library Council or Ex-
ecutive Committee of the State Library Council;

(10) to affix signature in all documents coming under the jurisdiction of
the State Library Council for and on its behalf:

(11) to delegate powers to the officers working under him.

99. Powers and Functions of the Accounts Officer - (1) subject to the
general direction and control of the State Library Council the Accounts Of
ficer shall be in charge of the Accounts of the State Library Council, District
Library Councils and the Taluk Library Unions.

(2) The Accounts Officer shall, subject to the audit of the State Library
Council;

(a) ensure that the limits fixed by the State Library Council for recur-
ring and non recurring expenditure for a year has not exceeded and that all
moneys are expended for the purpose for which they were granted or allot-
ted; .
(b) responsible for the preparatlon of annual accounts and the Budget of

the State Library Council;

{c) keep aconstant watch of the state of cash, bank balance and the state
of investment;

(d) watch the collection of library cess;

(e) realise and receive grants or other moneys due to the State Library
Council from Central and State Government, institutions and individuals;

(f) to obtain such amounts as are received as gifts, donations etc. from
individuals, Charitable/Cultural organisations;

Provided that if such amounts are received from International
Organisations like UNESCO etc. with the prior permission of appropriate
Government agencies, separate accounts shall be maintained:;

(g) distribute in accordance with the directions of the State Library Coun-
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cil, the grants to Taluk Library Union for payment to affiliated libraries;

(h) be incharge of the Provident Fund, Pension Fund, Welfare and such
other funds of the employees of the State Library Council; '

(i) beincharge and administration of the Endowment such as Jayasankar
commemorative Fund etc;

() to recetve all the amounts for and on behalf of the State Library
Council,;

(k) receive and scrutinise the accounts of District Library Council and
Taluk Library Unions and to submit the audited reports thereof;

(1) check the yearly grants disbursed to the Libraries at random and
scrutinise fully the building grants disbursed and ensure certificate thereof;

(m) fix the duties and responsibilities of the officers under him and exer-
cise control over these officers and to assess their work and performance.

(3) The Accounts Officer shall be the custodian and disbursing officer
of the State Library Fund and all payments received by him shall be credited
to that fund and he shall arrange to issue cheques on behalf of the State
Library Council,

100. Powers of the State Library Council - The State Library Council
shall in addition to the powers and duties conferred on it by the Act and
subject to the provisions thereof, have and exercise the following further
powers and functions namely:-

(i) to pass the yearly budget;

(i1) to approve the yearly account and report;

(iii) to appoint Auditors;

(iv) to give final shape to the planned proposals (for expansion etc.) re-
ceived from District Library Councils;

(v) to exercise general supervision and control over all the libraries un-
der the Act in the State; |

(vi) to discuss and finalise proposals for the efficient functioning of li-
braries in the State; | Co

(vii) to give debt relief or write off unrealisable debt upto Rs. 3,000;

(viii) to fix the staff pattern of Taluk Library Union / District Library
Council and State Library Council and sanction payment of salaries accord-
ingly with the approval of Government. ' ‘

101. Powers and functions of the Executive Committee of the State Li-
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brary Council - The Executive Committee of the State Library Council
shall have the following powers, namely:-

(1) to exercise all powers and duties for and on behalf of the State Li-
brary Council, exercisable by the State Library Council under the Act.

(2) to exercise such other duties or powers, delegated by the State Li--

brary Council, as and when deemed necessary;
(3) toimplement the policies and programmes of the State Library Coun-
cil; - :
(4) to give with the approval of State Library Council clarifications on
the bye-laws or regulations under the Act when it is found to be at variance
with the views expressed by some subordinate bodies;
(5) to implement the procedures of election;

(6) tocontrol and supervise the DlStl’lCt Library Council / Taluk Library
Union;

(7) to exercise supervision over the functioning of Library service in
the State including approval or dissolution of affiliation;

(8) toadminister and govern the libraries directly coming under the State
Library Council; :

(9) fto supervise and exercise, general administrative powers rega_rdmg
employees;

(10) create additional posts when deemed necessary;

(11) make fixation of pay, allowance, travelling allowances etc. of the
members of District Library Council/Taluk Library Union;

(12) to decide building grant and yearly grants of libraries;

(13) to purchase for the furtherance of the objectives of the Act, such
movable, and other properties, such as, furniture, fixtures, stationery etc.,
with the prior concurrence of the Government;

(14) to control deposit of State Library Fund and its expense;

(IS) to nominate members to corresponding similar bodies other than
those under the State Library Council; '

(16) to receive cess from the local bodies viz., Panchayat, Municipalities
and Municipal Corporations; '

{17) to reallocate reappropriate budgeted amounts when deemed essen-
tial;
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(18) to fix responsibilities, duties and powers of the employees;
(19) to form a Staff Selection Committee for the purpose of appoint-
ments. ‘ '

CHAPTER 1V
District Library Development Plan

102. Each District Library Council shall prepare a detailed District De-
velopment Plan with the following details regarding the existing library ser-
vice and for the taking over of a library.

(1) The Development plan of a District Library Council for establish-
ing, maintaining libraries and for co-ordinating and spreading library ser-
vice shall contain information on the existing library service covering the
following and any other relevant information namely :-

(a) A map of the District showing by distinctive marks the location and
existence of the following namely;-

(1) city, town, village, hamlet etc.;

(ii)  state library, children’s library etc., maintained by the State Li-
brary Council;

(iii)  district library, branch libraries and delivery stations maintained
by District Library Council;

(iv) taluk libraries, village libraries, guidance centres and delivery
stations maintained by the Taluk Library Unions;

(v)  affiliated libraries in the systems maintained by local bodies,
private, co-operative agencies etc.;

(vi) libraries such as hospital libraries, prison libraries, libraries for

- blind, libraries for geriatrics, libraries for physically and men-

tally retarded etc., maintained by various agencies;

(vii) other libraries that are having the objectives of a public library.

(2) The District Library Develoﬁrﬁent Plan shall contain the following
and any other information about the taking over of any of the existing librar-
ies by the District Library Council. .

(3) The map mentioned under clause (1) (a) shall indicate by a distinc-
tive mark the libraries which have agreed to come under the management of
the district library council or taluk library union. '

(4) The name and location of each library which agreed to come under
the management of the library concerned.
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(5) The terms and conditions agreed upon with the management of the
library concerned in regard to the following matters among others namely:-
(a) The existing staff}
(b) the assets and liabilities;
{c) the stock of reading and kindred materials;
(d) the furniture and other property;
(e) the building and the fittings;
(6) the estimated initial cost of the proposed addition in regard to:
(a) building and fittings; '
(b) fumiture and equipments; and
(¢) reading and kindred materials.

(7)  The number of years for which the expenditure of the initial cost is
proposed to be spent. The amount from the State Library fund is requested
to provide and the other sources from which the rest of the amount is ex-
pected to be found.

(8)  The estimated recurring cost for a year in regard to:

(a)  The staff with the details about the number of posts and grades of
salaries;

(b) furniture and equipment;
(c) reading and kindred materials;
(d) insurance charges;
(e) others (Specify)
(9) The amount estimated to be appropriated from the State Library.

fund and the amount estimated to be found from other sources with the name
of the sources.

103. Library and information services and other extension activities (1)
They District Development plan shall furnish the following and any other
relevant information about the factors bearing on the library and informa-
tion needs of the population in the district -

{a) Total Population:

(1) Number of literates -
(a) men
(b) women

(ii) Number of illiterates
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(a) men

(b} women

(b) Language-wise distribution

{c) occupation-wise distribution

(d) Category-wise distribution of dis-advantaged groups namely blind,
geriatrist, mentally and physically retarded.

() mature of library and information needs of the above groups.

(2) Specific proposals along with estimated cost and sources of finance
for starting sophisticated library and information services, extension ser-
vices like rural information and guidance service, mobile library service,
seminars, workshops etc.

104. New libraries to be established - The District Library Development
Plan shall contain the following and any other relevant information about
each of the State library, children’s library, District library, Village library,
Rural Information and guidance Centres etc., to be newly established-

(1) The basis for the establishment of new libraries are

(a) One State Library in each city which exceeds a population of five
lakhs and above; '

(b) One District Library for each revenue district;

{c) One Taluk Library for each Taluk;

(d) One Village library in a locality with a population between 5000
and 25,000,

(2) The map mentioned under clause (a) of sub rule (1) of rule 102 shall
indicate by a distinctive symbol each type of libraries to be newly opened.
The following information should also be furnished:-

(a) the area and location therein;
(b} the proposed year of establishment;
(¢) information about literacy; '
(d) the kind of library service proposed to be given to illiterates;
(e) the estimated initial cost in regard to:
(i) buildings and fittings;
(ii) furniture and equipments;
(iii) reading and kindred materials;
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(f) the number of years for which the expendlture of the initial cost is
proposed to be spent;
(g) the amount from the State Library Fund is requested to provide;

(h) the other sources from whlch the rest of the amount is expected to
be found.

(1) the estimated recurring cost for a year in regard to:

(i) staff salary;

(i1} furniture and equipments;

(1i1) reading and kindred materials;

(iv) insurance charges;

(v) others, if any
(j) the amount estimated to be found from State Library fund;
{k) the amount estimated to be found from other sources

105. Proposals for a phased development programme - (1) The District
Development Plan shall state the estimated number of years in which full
library service will be established and shall give a summary of the proposals
in the form of a tentative yearly programme for each year. This shall con-
tain the following - :

(a) establishment of libraries-
(i) number of State Libraries, Children’s libraries;
(ii) number of District libraries;
(i1i) number if Taluk libraries;
(iv) number of village libraries;
(v) number of other types of libraries and extension centres;

(b) the strength of the staff required; .

(c) estimated capital expenditure with the indication of the amount to
be found,;

(d) estimated annual expendn'ure with the indication of the amount to
be found.

(2) The President of the State Library Council shall examine the Devel-
opment Plan and submit it to Government with the views of the State Library
Council. The Government after considering it approve it with or without
modifications and shall issue instruction in regard to its execution.
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CHAPTER V.
Accounts, Audit and Annual Report

106. Accounts - All moneys received by the State Library Council shall be
remitted in the State Library Fund in the nearest Government Treasury:

Proviced that the State Library Council with the Sanction of the Govern-
ment, for specific reasons, have a current account with any of the local banks
approved by Government, or with any of the following banks, namely:-

(i)  abranch of the Post Office Savings Bank;

(ii)  State Co-operative Bank;

(iii)  State Bank of Travancore;

Provided further that the State Library Council may, with the sanction of
the Government, invest any sums not required for immediate use in “fixed
deposits” in any of the local banks approved by the Government or in any of
the banks mentioned in items (i) to (iii) of the preceding proviso or in Gov-
ernment securities or with the sanction of the Government in other security.

107. Operation of the Accounts - All orders or cliques against the State
Library Fund shall be signed by the Accounts Officer or any other person
authorised by the State Library Council in this behalf. The treasury or the
bank in which the fund is deposited shall, so far as the money to the credit of
the State Library Council admit, pay all orders or cheques against the fund
which are as signed.

108. Audit - (1) The accounts of the State Library Council, District Li-
brary Council and the Taluk Library Union shall be audited by the examiner
of local fund audit of government of Kerala.

(2) (a) the Secretary of State Library Council shall submit the accounts
in respect of the State Library Council to the auditors;
(b) the secretary of the District Library Council shall submit the ac-
counts in respect of District Library Council to the Auditors; and
(c) the secretary of the Taluk Library Union shall submit the accounts
in respect of the Taluk Library Union to the auditors.
(3) The Auditors may require in writing - . .
(a) the production of any book, deed, contract, account, voucher, re-
ceipt or other document for perusal and examination of which
they consider necessary,
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(b} any person who has the custody or control of any such docu-
ment, or who is accountable for it to appear in person before
them, an

(c) any person so appearing to make and sign a seciaration with re-
spect to such document or to answer any question or to prepare
and furnish any statement relating thereto.

109. The auditors shall -

(i)  report to the State Library Council, District Library Council and
Taluk Library Union any material impropriety or irregularity
which they may observe in the expenditure or recovery of mon-
eys due to the State Library Council, District Library Council
and Taluk Library Union or in the accounts;

(i1)  furnish to the state library council, the district library council
and the taluk library union concemed such an information as it
may require concerning the progress of their audit;

(iii) Report to the State Library Council, the District library coun-
cil and the taluk library union concerned any loss or waste of

_money or other property owned by or vested in the said au-
thorities caused by neglect or misconduct with the names of
person directly or indirectly responsible for such loss or waste;
and :

(1v)  submit to the state library council, the district Iibrary council
and the taluk library union concerned final statement of audit
and a copy thereof to the secretary, state library council, secre-
tary, district library council and secretary, taluk library union
concerned within a period of three months from the end of the
financial year or within such other period as the government
may from time to time notify.

110. (1) The Secretary of the State Library Council shall forthwith rem-
edy any defects or irregularities that may be pointed out by the auditors
with regard to the accounts and report the same to the Government;

(2) The Secretary of the District Library Council shall forthwith rem-
edy any defects or irregularities that may be pointed out by the auditors
with regard to the accounts and report the same to the state library council;

(3) The Secretary of the Taluk Library Union shall forthwith remedy
any defects or irregularities that may be pointed out by the auditors with
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regard to the accounts and report the same to the State Library Council.

(4) The Secretary of the State Library Council shall submit to Govern-
ment for their information within three months of the receipt of reports re-
ferred to in sub rules (2) and (3) as consolidated review of reports with spe-
cial reference to the irregularities and special features, if any noticed, in
audit and the action taken to remedy them.

111. The auditors may disallow every item contrary to law and surcharge
the same on the person making or authorising any person to make such pay-
ments and may charge against any person responsible therefore the amount
of any deficiency, loss of unprofitable outlay incurred by the negligence or
misconduct of that person or of any sum which ought to have been, but is not
brought into account by that person and shall in every such case, ascertain
the amount due from such persons. The auditors shall state in writing the
reason for their decision in respect of every disallowance, surcharge or charge.

112. Every sum certified to be due from any person by the auditors under
the Act shall be paid by such person to the State Library Council or the
District Library Council or the Taluk Library Union as the case may be,
within fourteen days from the date of intimation by the Secretary of the
State Library Council or of the District Library Council or of the Taluk
Library Union as the case may be to such person of the decision of the audi-
tors unless within that time he has appealed to Government against the deci-
sion and such sum if not so paid or such sum as the Government shall on
appeal deciare to be due shall be recoverable by the State Library Council or
the District Library Council or the Taluk Library Union as the case may be.

113. Information and particulars to be included in the Annual Report -
(1) In every year the annual report shall be prepared by the President of the
State Library Council under sub section (1) of section as shown in Form 51.

(2) Inevery year the annual report in respect of the working of the Dis-
trict Library Council and the Taluk Library Union shall be prepared by the
President of the State Library Council as under subsection (2) of section 37
of the Act as shown in Form 52.

CHAPTER VI
Pules for the payment of Annual Grants to Libraries
114. Conditions for the receipt of grants to the Libraries - (1) The Li-
brary should be open to all members of the community irrespective of caste,
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creed sex of language,

(2} The administration of the Library should vest in a committee elected
at a general body meeting of the Library

(3) There should be a minimum book stock of 1000 books

(4) Additional encouragement shall be extended to libraries having children’s
section and women’s section and other social activities attached to it.

(5) The accounts of the libraries should be accepted and passed by the
committees of the libraries

(6) No Library receiving grant from state library council should stock
in the library books, periodicals or any other publications prohibited by Gov-
ernment.

(7) . Detailed accounts of the receipts and expenditure of the library and
registers and records prescribed by Government or by such other authorities
as may be appointed by Government for the use of the Library shall be
maintained and the accounts shall be opened for inspection by officers and
non-officials authorised by government.

(8) The minimum annual receipt of a library from monthly subscription
shall not be less than Rs. 40 (Forty).

(9) 75 % of the grant received by the library under the Act each year
shall be utilised for the purchase of new books for the library, The bills for
the books purchased shall be properly kept by the library for inspection by the
officers and non-officials authorised for the inspection of libraries. Grants

shall be given only if the previous years grant has been utilised for purchase of

books as per conditions laid down. The grants shall be utilised within two
months after their receipt. Separate accounts shall be maintained by the li-
braries for receipt and expenditure out of special grants and building grant,
if, any, sanctioned by state library council. )
Note - The date of receipt of grant can be excluded in calculat-

ing two months period under this rule.

(10) The remaining 25 % of the grant shall be utilised for purposes of the
library approved by the committee within six months of date of receipt of
the grant.

(11) The unspent balance if any of grant shall be surrendered by the
libraries after the period specified in sub rules 9 and 10.

(12) Officers disbursing the grant amount shall maintain a register show-
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ing the amounts of grant di$bursed to the libraries their utilisation, surren-
der etc. '

{13) Officers disbursing the grant amounts shall see that libraries which
are in receipt of grant under these Rules are working properly.

115. Procedure for the payment of annual grant - (1) Applications for
grants shall be submitted to the District Library Council through the Taluk
Library Union in Form No. 5 so as to each there on or before the end of
June every year.

(2) The Secretary, District Library Council shall forward proposals to
the State Library Council every year for the constitution of Library Grada-
tion Committees.

(3) State Library Council shall issue orders constituting the Gradation
Committees every years. »

(4) The Gradation Committees shall inspect the libraries and collect
atl the details required for grading them.

(5) The Gradation Committees shall grade the hbrarles in accordance
with the standards and rules laid down by Government for the purpose and
forward proposals in consolidated lists to the District Officer suggesting
the amount of grant to be paid to each library, and the amount of librarians’s
allowances payable to them

(6) The proposals should reach the secretary, state library council be-
fore 15th of October every year. The recommendation of the Gradation
committees submitted after the month of September shall not be taken into
constderation during that financial year.

(7) The proposals of the committee shall be furnished in form No. 6.

(8) The official members in the gradation committees shall during the
inspection of the library for gradation particularly verify whether the grant
paid for previous year has not been utilised properly and within time and
furnish utilisation certificate in Form No. 7 to the Secretary, State Library
Council simultaneously with the submission of the recommendation of the
gradation committees. The fact of having sent suchutilisation certificate
to the State Library Council shall be indicated in the rcports of the grada-
tion committees.

(9) The Secretary, State Library Council shall scrutinise the proposals
of the committees to see whether the grade fixed by them is in accordance
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with the standards and rules laid down by Government and submit to the
State Library Council for their approval.

(10) State Library Council shall sanction payment for grant to libraries
and librarian’s allowance before the 15th December as far as possible.

(11) On receipt of orders sanctioning the grant, the Secretary State Li-
brary Council allot the amount to the concerned Taluk Library Unions. The
Taluk Officer shall collect simple receipts from the libraries in form No. 8
and issue drafts as laid down. The Taluk Officer shall obtain stamped re-

~ ceipts from the Secretaries / Presidents of the libraries and effect payment

by drafts / cheques drawn on the State Bank of Travancore at the cost of
payees. With the cheques issued, a copy of sanction authorising the grant
should be enclosed and it should be incumbent on the Treasury Officer to
ensure that any cheque issued by the Taluk Officer is honored on with refer-
ence to sanction by the State Library Council.

116. Grading of Libraries - (1) The Libraries are graded inter groups
from A to F. The standards for grading the libraries are prescribed in form
No. 11.

(2) The grade of a library shall be basically fixed on the basis of two
items (1) Number of Books, (2) Number of times book issued per year. The
grade shall first be fixed on the basis of the number of books viz., book
stock. If the number of times books issued per year viz., book issue is
sufficient for the particular grade that grade will be provisionally assigned
to the library. But, if all the other conditions except the book stock for a
particular grade are satisfied by a library, condonation of 10 % of the total
number of books required shall be allowed, to make the library eligible for
the particular grade. '

(3) If there is deficiency to the extent of one grade from the number
fixed for issue of books of a particular grade, the classification fixed on the
basis of book stock shall not be altered provided all the remaining condi-
tions are satisfied. But the classification shall be reduced by one grade, if in
addition to the above deficiency, there is any deficiency in more than one of
the conditions specified. :

(4) Ifthe deficiency of issue of books is to the extent of more than one
grade, the classification of the library fixed on the basis of books stock shall
correspondingly be reduced in accordance with the deficiency of issue and
the next higher grade shall be fixed for the library.
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(5) If there is an increase in the number of issue to an extent of two or
more grades, the classification shall be raised by one grade.

(6) Inthecaseof E & F Grade Libraries, the classification shall be raised

by one grade for the possession of newly constructed building for the first
year only. :

(7) The classification shall further be raised by one more grade for the
possession of any one or more of the following social or cultural activities in
the library - ‘

(1)  Possession and use of Radio / Television set. 7

(2)  Adult Education classes.

(3)  Hindi classes with a minimum strength of 15 students.
(4)  Arts club and women'’s or children’s activities.

(5)  Nursery School / Anganwadi.

(8) Whatever be the deficiency of any library, if it satisfies the mini-
mum conditions regarding the books stock and issue, the minimum grade F
shall be given. _

(9) 1If there is any library which does not even satisfy these minimum
conditions, the library shall not be considered eligible for any annual grant.

(10) While furnishing proposals for annual grant to libraries, the grada-
tion committee shall also suggest the amount of libraries allowance eligible
for the libraries to facilitate the disbursement of annual grant and librarians
allowance together. Libraries allowance shall not be less than that was eli-
gible before the commencement of this Act.

117. Payment of Libraries Allowance - (1) Libraries of ‘A’ to ‘C’ grades
are eligible for librarian’s allowance at the rate of Rs. 75 per mention and in
case of libraries of ‘D’ grade Rs. 50 per mensem and ‘E’ grade af the rate of
Rs. 30 per mensem. ‘

(2) The following procedure shall be adopted for the disbursement of
the allowance:-

(i)  The allowance shall be claimed by the Secretary / President of
the library concerned in the simple receipt in form No. 9 and the
receipt shall be forwarded to the Taluk Officer.

(ii)  The Taluk Officer, after due verification shall pass the receipt
and issue a demand draft for eligible fallowness.

(ifi) The Secretary / President of the library shall on receipt of the
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money from the Treasury enter the same in the accounts of the
library and disburse the amount to the librarian under proper
acquittance from the librarian. The date of encasement and dis-
bursement shall be reported to the concerned District Officers
and the Secretary State Library Council with reasons for the
delay, if any in disbursement.

. 118. Payment of building and furniture grant to libraries - (1) Grants not
exceeding 50 % of the estimated cost of the building and furniture of Rs.
25,000 (Rupees Twenty five thousand only) whichever is less shall be
awarded to the libraries having plinth area upto 61 sq. metres for construc-
tion of buildings and purchase of furniture. In the case of buildings having
plinth area more than 61 sq. metres an amount of Rs. 50,000 (Rupees fifty
thousand only) or 50 % of the estimated cost of the building shall awarded.
In special cases buildings having plinth area of more than 61 sq. metres,
rupees one lakh will be awarded for construction of buildings having plinth
area of more than 61 sq. metres, rupees on lakh wiil be awarded for con-
struction of building and purchase of furniture. Additional grant for exten-

sion of the existing building may be granted:

Provided that in the case of libraries having plinth area upto 61 sq. metres
the total amount of grant including the building grant awarded after the iapse
of at least five years since the receipt of the last instalment of the original
building grant.

(2) The Estimated cost of the building shall be certified by an Engineer
not below the rank of an Assistant Executive Engineer, Building Division,
Public Work’s Department of the locality and the grant shall be sanctioned
subject to the availability of funds.

(3) Applications for grants under these rules showing the detailed of
construction and purchase of furniture shall be made by the President of the
Library to the State Library Council in respect of buildings of libraries af-

- filiated to the State Library Council.

(4) Libraries which apply for grants under these rules shall have com-
pleted in full or at least 2/3 of the construction work and purchase of furni-
ture at the time of application and shall have incurred expendifure of not less
than two third of the approved estimated cost or twice the amount of the
grant applied for, whichever is less. In either case a certificate to the effect
from an engineer not below the rank of an Assistant Executive Engineer,
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Building Division, Public Works Department of the locality shall accom-
pany the application. '

A certificate from the Tahsildar to the effect that the land in which the
building is constructed is owned by the Library or is in-its possession and
another certificate from the Sub Registrar to the effect that there are no
encumbrance of any kind on the land should also be furnished along with
the application:

Provided that the ownership of Iand as such need not be insisted upon in
cases where the land in question is given to the library by a Board or Trust
which have a statutory existence. In such cases, the application shall be ac-
companied by a lease deed executed in favor of the library by the Board or
Trust as the case may be, for a reasonable period in respect of the land over
which the building is constructed.

Note -  Certificate issued by an Engineer not below the rank of an

Assistant Executive Engineer of Public Works Department,

- Building division of the locality shall be accepted for the
purpose of this rule.

(5) Before the actual receipt of the grant, an agreement in form No. 12
A shall be executed by the President of the Library undertaking that the
construction work as well purchase of furniture shall be completed accord-
ing to the approved plan and estimate within on year of the receipt of grant.

The Secretary, State Library Council or an Officer authorised by him
shall sign the aforesaid agreements on behalf of Government.

The amount of grant received shall always be credited forthwith to the
accounts of the library. In the case of failure to complete construction and
purchase as a fireside and to credit the grant to the accounts of the library
grant shall be refunded and of future annual grants shall be forfeited. -

(6) The detailed accounts and full particulars relating to the grant dis-
bursed shall be maintained by the Secretary State Library Council who shall
forward to the Examiner of Local Funds Accounts a Statement of the Ac-
counts and particulars within a fortnight of the disbursement.

(7) Within three months after the completion of the construction work
and purchase of furniture (or the receipt of grant in the case of completed
building) the President of the Library receiving the grant shall furnish to the
secretary of the State Library Council a statement of accounts of the expendi-
ture incurred. If the amount of grant received is found to be in excess of what
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the library is eligible for under the rules, the President shall refund the ex-
cess amount to the Treasury in the State Library Fund and furnish chalone
to the Taluk Officer along with the statement. If the excess is not refunded
steps shall be taken to recover the amount from the President. Libraries
which fail to keep proper accounts and registers as prescribed by the De-
partmental Officers and which do not furnish to the Taluk Officers con-
cerned statement of accounts of the expenditure incurred within threc months
as aforesaid, shall be liable for refund to the whole amount of grant re-
ceived and forfeiture of future annual grant. Immediately after the said

" period of three months the Taluk Officer shall initiate action against such

libraries for the recovery of the grant amount as per paragraph 10 of the
agreement and for withholding future annual grant.

(8) The Examiner of Local Fund Accounts shall conduct an audit of the
accounts of the libraries and see that the grants are utilised properly. The
Examiner of Local Fund Accounts shall furnish to the Accountant General a
certificate regarding the proper utilisation of the grants along with the
audited accounts of the libraries and the Secretary, State Library Council.

Note -  Libraries affiliated to the State Library Council and
receiving annual grant are only eligible for building
grant.

119. Payment of grants to Libraries proposing Higher type design - (1)

Libraries proposing construction of buildings in higher type design (61m?) -

shall be eligible for grant only if the construction of the building is started
after its design and estimate are approved by State Library Council.

(2) Application from such libraries for grant shall be considered only
if; of the construction of the building is completed.

(3) Grant shall be sanctioned at the rate of 50 % of the approved esti-
mated cost of the building and of furniture subject to a maximum of Rs.
50,000 in very special cases subject to a maximum of Rs. 1 lakh.

(4) the grant amount shall be paid only in instaliments, the maximum
amount of instalment being Rs. 16,667 at a time. The first instalment will
be released immediately after the State Library Council sanction the grant

and the subsequent instillments will be paid only if there is satisfactory

progress in the work. This should also be certified by an engineer not
below the rank of an Assistant Executive Engineer of the Public Works
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Department,. Building Division of the locality. The final instalment will
be paid only on production of a completion certificate from an engineer
not below the rank of an Assistant Executive Engineer, Public Works De-
partment (Building division) of the locality.

(5) The period which the construction of building for which grant is
sanctioned shall be completed will be specified in the order sanctioning
grants and the maximum time limit shall be three years from the date of
approval of estimate and plan and one year from the date of sanction of
grant by the State Library Council.

{6) The agreement by the grantee receiving grant shall be executed on

" a stamp paper of value of Rs. 15 (Rupees fificen only).

(7) The Secretary, State Library Council or an officer authorised by
him shall sign on behalf of government, the aforesaid agreement i respect
of libraries affiliated to the state library council. The model form of agre-.
ment is given in form No. 12. B

(8) All other provisions in rule 118-will be strictly adhered to.

120. Payment of Annual grant to the State Library Council - (1)

The grant given by the government annually to the state library council is
for its establishment and organisation expenses and the examiner of Local
Fund Accounts shall conduct an annual audit of the accounts of the State
Library Council to see that the grant has been utilised for the purpose.

(2) The following items shall come under the term “Organisation Ex-
penses’:-

(i) Organisation of new libraries not including purchase and supply
of books;

(i1) Inspection of libraries;

(iii) Conducting discussion, meetings and seminars;
(iv) Giving instructions towards i 1mprov1ng the tone and efficiency of
libraries; -
(v)  Publishing articles, pamphlets ete., connected with the Li-

brary Movement and Rewewmg of books. Expenses in con-

nection with publications of the Maglclan “Grandhalokam”;
(vi)  Supply of list of books useful for libraries;
(vii) The work done by the Taluk Library Unions viz., inspection
of the libraries located in the respective taluks and issue of
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directions to them in promoting the library movement;

(viii) Annual grant and Librarians allowance;

(ix)

Building grants.

(3) The following procedure shall be adopted for the disbursement of
the annual grant to the State Library Council:-

@

(i)

(i)

(iv)

(v)

(v}
(vii)

Pending fixation of annual grant, advance grants shall be sanc-

_ tioned to the State Library Council for which year to be ad- _
justed later on form the annual grant to be fixed for the year.

Grants shall be given by government only for items of expen-
diture approved and accepted by government.

The advance grants for the year shall be fixed at an aggregate
of the estimates of the various items of expenditure approved
by Government for fixation of grant to the State Library Coun-
cil.

The advance grant shall be fixed in the month of April and
paid in equal quarterly installments in April, July, October and
January every year.

The State Library Council shall furnish the.statement of ac-
counts for each financial year to the Examiner of local fund
accounts within three months after the close of the year and
the examiner of Local Fund Accounts shall conduct the audit
of the Accounts of the State Library Council and furnish audit

. report and audit certificate to Government within eight months

from the date of receipt of the Statement of accounts.

Along with the Audit Report, the Examiner of Local Fund Ac-
counts shall forward his recommendations regarding the final
grant to be fixed for the year of the Audit report.

The grant for the year shall be fixed finally on receipt of audit
report of the State Library Council for the year. -

The excess amount paid or balance due, if any on account of
the provisional fixation for the year shall be adjusted in the
next year’s grant.

CHAPTER VII

Terms and Conditions of service of the Officers and Employees of
the State Library Council, District Library Council and Taluk Li-
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brary Union

121. Application - These rules shall apply to all officers and employees
of the State Library Council, District Library Council and Taluk Library

Union.

122. Constitution - (a) The services under the State Library Council, Dis-
trict Library Council and Taluk Library Unions are as classified below:

L
1L

III.

IV,

(b)

Kerala Public Libraries (Kerala Grandhasala Sanghom) Service.

Kerala Public Libraries (Kerala Grandhasala Sanghom) Subordi-
nate Service.

Kerala Public Libraries (Kerala Grandhasala Sanghom) Technical
Service.

Kerala Public Libraries (Kerala Grandhasala Sanghom) Last Grade
Service.

Each service shall consists of the class and categories of posts as

shown below:

L
(1)
(ii)
(iii)
(iv) .
IL.

Kerala Public Libraries (Kerala Grandhasala Sanghom) Service:-
Accounts Officer

Administrative Assistant

Project Officer

Senior Superintendent

Kerala Public Libraries (Kerala Grandhasala Sanghom) Subordinate

Service:-

Joiner Superintendent
Publication Assistant
Project Assistant
Librarian Grade 1
U.D. Accountant
Librarian Grade 11
U.D. Clerk

U.D. Clerk cum-Typist
L.D. Clerk

Librarian Grade III
L.D. Clerk cum-Typist
Library Attender
Driver
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1

4
Il Kerala Public Libraries (Kerala Grandhasala Sanghom) Technical
Service:-

1. Foremén Press

2. Compositor Press

3. Printer:  Press

4. Binder  Press _ :
IV. Kerala Public Libraries (Kerala Grandhasala Sanghom) Last Grade

Service:-

’ 1. Peon i
2. Night Watcher
3. Sweeper

123. Appointing Authority - (1) The State Library Council / District Li-
brary Council / Taluk Library Union shall be the appointing authority in
respect of the posts borne on the service:

(2) All appointments by direct recruitment shall be made in consulta-
tion with the staff selection committee constituted by the respective authori-
ties.

124. Approved candidates - (a) The inclusion of a candidate’s name in
any list of approvefi candidates for any class, category or grade in service
shall not confer on him any claim for appointment in the service, class, cat-
egory or grade.

(b) Every candidate for appointment to the service who, in response to
a notification makes an application shall along with the application remit to
the State Library Council / District Library Council / Taluk Library Union
such fee as may be fixed. '

- 125. Method of Recruitment (1) Appointment to the various services,
classes, categories or grades of posts referred to in rule 122 shall be made by
the method of recruitment specified against them in column 2 of the Annex-
ure I to these rules.”

(2) No. person shall be eligible for appointment to any service by direct
recruitment unless - )

(i) He is of sound health, active habits and free from any bodily
defect or infirmity rendering him unfit for the service;

(i1)  His character and antecedents are such as to unglify him for the
service.

B -3
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(3) No. person shall be eligible for appointment to the posts in column 1
by the method specified in column 2 of the Annexure i uniess he possess the
qualification specified in the corresponding entry in column 3 thereof.

(4) Where the prescribed method of recruitment is by transfer or pro-
motion, the proportion or order in which the vacancies shall be filled up by
persons recruited direct and by those recruited by transfer or promotion shall
be such as may be fixed by the State Library Council / District Library Council
/ Taluk Library Union as the case may be.

(5) Where special training in a particular field or otherwise is prescribed
as an essential qualification for direct recruitment to a service, class, cat-
egory or grade and persons with such special training are not available for
selection, the State Library Council / District Library Council / Taluk Li-
brary Union, as the case may be, may select persons without the training and
get them trained in the field, and their recruitment to the services being
considered only after the training.

126. Reservation of appointment to Scheduled Casts, Scheduled Tribes
and other Backward Classes - Where the method of recruitment to a post in
a service, class, category or grade is by direct recruitment, the Principle of
reservation of appointments laid down in Rules 14 to 17 (A} and (b) of the
Kerala State and subordinate Services Rules, 1958 shall apply.

127. Temporary Appointment - (a) (i) Where it is necessary in the interest
of'the State Library Council / District Library Council / Taluk Library Union
owing to an emergency which has arisen to fill immediately a vacancy in a
post borne on the cadre of a service, class, category or grade and there would
be undue delay in making such appointment in accordance with these Rules,
the appointing authority may appoint a person otherwise than in accordance
with the said Rules temporarily for a period not exceeding six months:

Provided that before a person is appointed under this clause, persons who
are admittedly senior to him shall also be appointed, even if they are absent
from duty whether on leave other than leave without allowance for taking
up other employment or on foreign service, or on deputation or for any other
valid reason and allowed to continue as such subject to the condition that
person so appointed shall not be eligible for the higher time scale of pay by
virtue of such appointments unless. otherwise specifically ordered by the

~ State Library Council or District L1brary Council or Taluk L1brary Union as

the case may be.
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Note:- (1) Even where it is considered necessary to sanction the higher

@

3)

4

(i)

(iii)

time scale of pay not more than one person (either the senior
most fit person in a series of adjacent person outside the ordinary
line or if such a person either forgoes the benefit of his own vio-
lation or does not require the benefit by virtue of his holding a
post outside the ordinary line which secures him at least equiva-
lent benefits in respect of salary and pension then the next below
in the series) may be authorised to draw the salary of the higher
post, scale or grade in respect of any one officiating vacancy
within the cadre filled by his junior.
A fortuitous officiating appointments given to a person who is jun-
ior to one outside the regular line do not in itself give rise to a
claim on the part of the senior to the higher time scale of pay.
The expression “persons who are admittedly senior” in the above
proviso shall include persons appointed, or promoted, as the case
may be, temporarily and continuing as such solely due to adminis-

 trative delay in regularising the appointments.

A person who is on leave without allowance to take up other em-
ployment shall be given promotion to higher post only on his re-
turn from such leave. His rank and senjority in the higher post
only on his return from such leave. His rank and seniorify in the
higher post shall be determined with reference to the date of pro-
motion;

Provided that persons appointed under clause (1) shall be replaced
in the order of seniority based on the length of temporary service
in the Unit. .
Where it is necessary to fill a short vacancy in a post borne on the
cadre of a service, class, category or grade thereof and the appoint-
ment of the person who is entitled to such appointments authority
may appoint any other person who possess the required qualifica-
tions if any prescribed for the post.

A person appointed under clause (i) shall whether or not he pos-
sesses the qualifications prescribed for the post to which he is ap-

- pomted, be replaced on or before the expiry of the period of six

months by a member of the service or an approved candidate ugli-
fied to hold the post under the Rules.

LS
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A person appointed under sub-clauses (i) or (ii) shall not, be re-
garded as a probationer in such post or be entitled by reason only of
such appointment to any preferential claim to future appointment to
such post.

A person appointed under clause (a) to hold temporarily a post borne
on the cadre of a service, class, category or grade shall be paid either
his substantive pay or the pay of the lowest grade or the minimum
pay in the scale of pay, as the case may be, apphcable to the service
class, category or grade whichever is higher.

Notwithstanding anything contained in these Rules if and when a
vacancy arises in a post borne on the cadre of a service, class, cat-
egory or grade for appointment to which knowledge of a particular
regional language is necessary in the opinion of the State Library
Council / District Library Council / Taluk Library Union and the
person who is entitled to appointment to the post under the Rules
and the Special Rules does not possess such knowledge, any other
person junior to him who possess much qualifications and other quali-
fications, if any, prescribed under the rules may be appointed to that
post; but the person so appointed shall not, by reason only of such
appointment, be regarded as a probationer in such service, class,
category or grade nor shall he acquire thereby any preferential right
to future appointment to such service, class, category or grade.

128. Qualifications - (a) The minimum general educational qualifications
of the SSLC Standard referred to in the Annexure shall mean the qualifica-
tions specified in the Schedule to Part IT of the Kerala State and Subordinate
Services Rules, 195 as amended from time to time.

(b) (1) No person shall be eligible for recruitment to any of the posts under the

- (2)

State Library Council / District Library Council / Taluk Library Union
by direct recruitment ifhe has completed or will complete the age of 35
years as on the Ist January of the year in which applications for
appointment are invited to the particular post:

Provided that where experience of a specific number of years is
prescribed as an essential qualification for a post, the age limitif 35
years shall be deemed to be raised by the number of years of expe-
rience so prescribed.

The upper age limit shall, unless othermse stated be raised by 5

i
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years in the cases of a candidate belonging to any of the Scheduled
Castes / Scheduled Tribes and by 3 years in the case of a candidate
belonging to any of the other backward classes:

Provided that the age limit shall not be applicable:-

to the appointment of a candidate belonging to any of the scheduled
castes or scheduled tribes to a post included is a service for which
the rules prescribed a qualification lower than a degree of a
recognised University if such candidate possesses educational quali-
{ication which is higher than that referred to in sub rule (a) and he is
otherwise qualified for appointment; or

the appointment to a post included in a service of a candidate belong-
ing to any of the scheduled castes or scheduled tribes who holds a
degree of a recognised University if the degree he holds is not lower
than the degree, if any, presctibed in the rules for appointment to such
post and if he is otherwise qualified for appointment.

(¢}  The upper age limit may be relaxed by the State Library Coun-

cil / District Library Council / Taluk Library Union if age alone
stands in the way of appointment of a candidate belonging to
any of the scheduled castes or scheduled tribes to fill up the
quota reserved for them. '

(d) Inthe case of a candidate who is an Ex-serviceman, the period

of his service in the Defence Forces shall be excluded in com-
puting his age for appointment.

(e) Notwithstanding anything contained in the Rules if and when a

temporary post is created in addition to the cadre of any service,
class, category or grade and the holder thereof is required by the
State Library Council / District Library Council / Taluk
Library Union to possess any special qualification, knowledge
or experience and is considered to be the best fitted to discharge
the duties of such post may irrespective of other considerations,
be appointed by the State Library Council / District Library
Council / Taluk Library Union to that post; but the person so
appointed shall not by reason only of such appointment, be re-
garded as a probationer in such service, class, category or grade
nor shall be acquire, thereby any preferential right to future ap-
pointment to such service, class, category or grade.
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129. Right of probationers and approved probationers to re-appointment
- A vacancy in any service, class, category or grade not being a vacancy
which shall be filled by direct recruitment in accordance with any proba-
tion; if fixed under these rules shall bot be filled by the appointment of a
person who has not yet commenced his probation in such service, class,
category or grade when an approved probationer or a probationer therein is
available for such appointment.

130. Special qualifications to be acquired or special test to be passed
during probation - Where a probationer has, before he commenced his pro-
bation already acquired any special qualification or passed any special test
prescribed by these rules or has acquired such other qualifications as may be
considered by the State Library Council / District Library Council / Taluk
Library Union to be equivalent to the said special qualifications or special
test he shall not be required to acquire such special qualification or such
special test again after the commencement of his probation.

131. Special Qualification - No person shall be eligible for appointment
to any service, class, category or grade or any post borne on the cadre thereof
unless he -

(a) possesses such special qualifications and has passed such special
test as may be prescribed in that behalf in the Rules; or

(b) possesses such other qualifications as may be considered to be equiva-
lent to the said special qualifications or special tests, by the State Library
Council / District Library Council / Taluk Library Union.

132. Discharge and re-appointment of probationers and approved pro-
bationers - (a) In cases falling under Rule 129 probationers and approved
probationers who were recruited direct shall not be discharged for want of
vacancies. Other probationers and approved probationers shall be discharged
for want of vacancies in the following order:-

First, the probationers in the order of juniority and second the approved
probationers in the order of juniority. ‘

(b) Approved probationers and probationers who have been discharged
for want of vacancies whall be re-appointed to vacancies not being vacan-
cies which should be filled by direct recruitment under the rules referred to
in rule 129. '

Provided that the said order may be departed from in cases where such
order would involve excessive expenditure on travelling allowances or ex-
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ceptional administrative inconvenience.

133. Probation and Test - (a) Probation - Every person appointed in
accordance with these rules to any grade, category or class of a service
shall from the date on which he joins duty, be on probation in stch grade,
category or class as the case may be -

(i}  ifrecruited direct or by transfer from another service or appointed
by promotion in the State Service, for a total period of two years
on duty within a continuous period of three years.

(i) ifappointed by promotion in other service for a period of on year
on duty within a continuous period of two years.

(b) Test - Person appointed to the posts mentioned in a column (1) of
the Annexure 1 ti these Rules by direct recruitment shall pass the Test in
Manual of Office Procedure for offices other than Secretanat conducted
by the Kerala Public Service Commission.

134. (a) Date commencement of probation of persons first appointed
temporary - If a person, having been appointed temporarily under sub-
clause (i) or (ii) of clause (a) of rule 127 to a post borne on the cadre of any
service, class, category or grade otherwise, than in accordance with these
Rules is subsequently appointed to the service, class, category or grade in
accordance with these rules, he shall commence his probation from the
date of such subsequent appointment or from such earlier date as the ap-
pointing authority may determine, without prejudice to the seniority of
others. He shall also be eligible to draw increments in the time-scale of
pay applicable to him from the date of commencement of his probation but
shall not be entitled to areas of pay unless otherwise ordered by the State
Library Council / District Library Council / Taluk Library Union.

(b) Service in a different service counting for probation - A proba-
tioner in a service or a class or category or grade thereof shall be eligible to
count for probation his service if any, performed otherwise than in a sub-
stantive capacity on regular appointment to the other service in accordance
with the regulations if the normal method of recruitment to the later ser-
vice is by transfer from the former service or the class or category or grade
thereof as the case may be.

{c) Service in a higher grade or category counting for probation - A
probationer in any grade or category or class of a service shall be eligible
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to count for probation, his service, if any, performed otherwise than in a
substantive capacity or regular appointment to a higher grade or category or
class of the same service, as the case may be.

Nothing contained in this sub clause shall be contoured as authorising the
promotion of a probationer in a category to a higher category in contraven-
tion of rule 143.

(d) Temporary service counting for Probation - A probationer in one
service who is a appointed temporarily to the other service who is appointed
temporarily to the other service under sub-clause (1) or sub-clause (i) of
clause (a) of rule 127 shall be entitled to count towards his probation in the
former service the period of duty performed by him in the later service dur-
ing which he would have held a post in the former service but for such
temporary appointment.

(e) Service on temporary promotion Counting for probation - A Proba-
tioner in any category who is prompted temporarily under the provisions of
rule 145 to a higher category in the same service shall be entitled to count
towards probation, if any, in the former category the period of duty per-
formed by him in the later category during which he would have held a post
in the former category but for such temporary promotion. '

135. Suspension, termination or extension of probation - (a) The State
Library Council / District Library Council / Taluk Library Union may at any
time before the expiry of the period of probation prescribed in rule 133 or
where such period of probation has been extended under rule 137 before the
expiry of such extended petiod of probation,

(i) suspend the probation of probationer and discharge him from service
for want of vacancy; or

(ii) at its discretion by order, either terminate the probation of a proba-
tioner and discharge him from service and in case the probation of a
probationer and discharge him from service and in case the probation
has not been extended under rule 137 extend the period of his proba-

tion after giving him a reasonable opportunity for showing cause -

against the sanction proposed to be taken in regard to him:

Provided that where a probationer has been given a reasonable opportu-
nity of showing cause against the imposition of any of the penalties speci-
fied in items (iv), (vii), (viii) and (ix) of sub rule (1) of rule (160) in chapter
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VIII and at the conclusion of the disciplinary proceedings, a opportunity of
showing ease specifically against termination of his probation need not be
given to him. '

Explanation - An opportunity to show cause may be given after the State

Library Councii / District Library Council / Taluk Li-
brary Union arrives at a provisional conclusion on the
suitability or otherwise of the probationer for full mem-
bership of the service either by the State Library Council
/ District Library Council / Taluk Library Union itself or
by a subordinate authority who is superior in rank to the
probationer.

(b) (1) If within the period of probation, a probationer fails to acquire the

(i)

special qualification or to pass the special tests, if any prescribed
or to acquire such other qualifications as may be declared by the
State Library Council / District Library Council / Taluk Library
Union to be equivalent to the special qualification or special tests,
the State Library Council / District Library Council / Taluk Li-
brary Union shall be order be discharged from the Service unless
the period of probation is extended under rule 137.

If within the period of probation or within the extended period of
probation as the case may be, a probationer has appeared for any

~ such tests or for any examinations in connection with the acqui-

sition of any such qualifications and the result of test or exami-
nation for which he has so appeared, are not known before the
expiry of such period, he shall continue to be on probation until
the publication of the results of the tests or examinations for which
he has appeared or the first of them in which he fails to pass, as
the case may be,

In case the probationer fails to pass any of the tests or examination for

(iii)

which he has so appeared the appointing authority shall, by or-
der, discharge him from the service.

Any delay in the issue of an order discharging a probationer un-
der clause (i) or clause (ii) shall not entitle him to be deemed to
have satisfactorily completed his probation.

136. Probationer’s suitability for full Membership - (a) At the end of
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the prescribed or extended period of probation, as the case may be the
appointing authority shall consider the probationer’s suitability for full
membership of the service, class or category for which he was selected:

Provided that in case the probation was extended under rule 137 solely
to case the probation was extended under rule 137 solely to enable the
probationer to acquire the special qualifications or to pass the prescribed
tests, the appointing authority shall consider the probationer’s suitability
for full membership of the service, class or category as soon as the proba-
tioner has acquired the special qualifications or has passed the prescribed
tests.

(b) If the appointing authority decides that a probationer is suitable to
such membership it shall as soon as possible issue an order declaring the
probationer to have satisfactorily completed his probation. On the issue of
such order the probationer shall be deemed to have satisfactorily com-
pleted his probation on the date of expiry of the prescribed of extended
period of probations:

Provided that in case to which the proviso to sub rule (a) applies the
probationer shall be deemed to have satisfactorily completed his probation
on the date following the last date of the examination or test in which the
probationer has acquired the special qualifications or has passed the pre-
scribed tests, if such date is earlier than the date of the expiry of the ex-
tended period of probation. '

(¢) If the State Library Council / District Library Council / Taluk Li-
brary Union decided that the probationer is not suitable for such member-
ship, it shall unless the period of probation is extended, under the rule 135,
by order, discharge him from the service afier giving him a reasonable
opportunity of showing cause against the action proposed to be taken in
regard to him:

Provided that where a probationer has been given a reasonable opportu-
nity of showing cause against the imposition of any of the penalties speci-
fied in items iv, vii, viii and ix of sub rule (1) of tule (160) in chapter VIII
by the State Library Council /. District Library Council / Taluk Library
Union and at the conclusion of the disciplinary proceedings, a tentative
conclusion is arrived at to discharge him from the service, a further oppor-
tunity of showing cause specifically against such discharge need not be
given to him.
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Explanation - The decision of the State Library Council / District Li-
' brary Council / Taluk Library Union that the probationer
is not suitable for full membership may be based also on
his work and conduct till the date of the decision inclu-
sive of the period of probation.
Explantation -11  An opportunity to show cause may be given after
the State Library Council / District Library Council / Taluk
Library Union arrives at a provisional conclusion on the
suitability or otherwise of the probationer for full mem-
bership of the service either by such authority itself or by
a subordinate authority who is superior in rank to the pro-
bationer.
137. Extension of probation - In the case of any probationer who has

failed to pass the prescribed test the State Library Council / District Library -

Council / Taluk Library Union, may extend his probation to enable him to
acquire the special qualifications or pass the prescribed best as the case may
be, to enable the State Library Council / District Library Council / Taluk
Library Union to decide whether the probationer is suitable for full mem-
bership, or not. Such extended period of probation shall terminate at the
latest when the probationer has, after the date of expiate of the period of
probation prescribed for the service, class, category or grade in which he is
on probation, completed one year of duty in such service, class, category or
grade. In case where the probation of a probationer is extended a condition
shall, unless there are special reasons to the contrary, be attached to the
order of extension of probation that the probationer’s increment shall be
stopped until he is desired to have satisfactorily completed his probation.
Such stoppage of increment shall riot be treated as a penalty but only a con-
dition of extension of probation and shall not have the effect of positioning
future increments after he has passed the prescribed tests or examination or
after he is declared to have satisfactorily completed his probation.

138. Appeal against discharge - (a) A probationer who is discharged un-
der rule 135 (a) (ii) or under rule 136 (c) shall be entitled to put in a review
petition to the State Library Council / District Library Council / Taluk Li-
brary Union against the order of discharge within one month from the date
of the order:
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Provided that in the case of an order of discharge passed by the State
Library Council / District Library Council / Taluk Library Union under the
above rule the State Library Council / District Library Council / Taluk Li-
brary Union may also review such an order so motto.

(b) (i) When an order discharging a probation is set aside by the State
Library Council / District Library Council / Taluk Library Union
on revision under sub-clause (a) and the probationer is restored
to the service, the period on and from the date of discharge to
the date of such restoration may with the previous sanction of
the State Library Council / District Library Council / Taluk Li-
brary Union, be treated as on duty except for purpose of proba-
tion. The period of probation undergone by such probationer at
the time of his discharge shall, however, count towards proba-
tion, prescribed by the rule applicable to him.

(i)  Such probationer may during the period on and from the date of
his discharge to the date of his restoration, be paid such pay and
allowances not exceeding the pay and allowances to which he
would have been entitled if he had not been discharged, as the
State Library Council / District Library Council / Taluk Library
Union may determine.

139. Appointment of full members - (a) An approved probationer shall be
appointed to be a full member of the service in the class or category for
which he was selected at the earliest possible opportunity, in any substan-
tive vacancy which may exist or arise in the permanent cadre of such class
or category and if such vacancy existed from date previous to the issue of
the order of appointment, he may be so appointed with retrospective effect
from the date or, as the case may be from any subsequent date from which
he was continuously on duty as a member of the service in such class or
category or in a higher class or category:

Provided that notwithstanding anything contained in this sub-rule, a can-
didate who is recruited direct to a post in any service, class, category or
grade reserved for members of Scheduled Castes and Scheduled Tribes shall,
on satisfactory completion of probation, be appointed. to any substantive
vacancy which may exist in the permanent cadre, of such service, category
or grade, or if there is no such vacancy in first such vacancy which may arise

‘after the satisfactory completion of probation:
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Provided further that where more than one approved probationer is avail-
able for such appointment as full member, the senior most approved proba-
tioner on the date of the vacancy shall be appointed.

Explanation - For the purpose of the sub-clause an approved probationer
on leave shall be deemed to be on duty as a member in the
service, class or category or grade concerned if he would
have been on duty in such, service, class or category or
grade of that service but for his absence on leave.

140. Membership of more than one Service - No person shall at the same
time be a full member of more than one service. .

A probationer, approved probationer or full member of one service who
is a appointed to be a full member of another service shall cease to be a
member of the former service.

141. Seniority - (a) Seniority of a person in a service, class, category or
grade shall, unless he has been reduced to lower rank as punishment, be
determined by the date of the order of his first appointment to such service,
class, category or grade. If any promotion of the service of such person does
not count towards probation under these Rule, his seniority shall be deter-
mined by the date of commencement of his service which counts towards
probation.

(b) The State Library Council or District Library Council or Taluk Li-
brary Union, as the case may be, shall at the time of passing an order appoint-
ing two or more persons simultaneously to a post fix the order of preference
among them and seniority shall be determined in accordance with it.

142. Promotion - (a) No incumber of a service shall be eligible for pro- |

motion from the grade, category or class in the service to which he was
appointed unless he has satisfactory completed his probatlon in that grade,
category or class.

(b) (i) Promotion to selection category or grade - Appointments to a
selection category or grade in a service or class shall be made from a select
list prepared from among members eligible for appeintment to such cat-
egory or grade in accordance with these Rules on the basis of merit and
ability seniority being considered only where merit and ability are approxi-
mately equal. Persons included in the select list shall be ranked in the order
of the seniority in the lower category or grade. '
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Note:- Claims of Officers superseded previously shall be consid-
ered wherever new select lists are prepared.

(bb) (1) For the purpose of this rule, the posts under the Kerala Public
Libraries (Kerala Grandhasala Sanghom) State Service shall be deemed to
be selection categories. _ ‘

(2) An Officer who is superseded once on account of faults of tempera-
ment, or judgment or on an account of the existence of markedly superior
qualifications in some other officer, may rightly receive promotion at a let-
ter stage. When his own defects have been corrected or when there is no
competition with superior claim in the field.

(3) The rejection of the unfit for all higher posts shall be enforced vig-
orously so as to safeguard the efficiency of the service.

(ii) Promotion according to seniority - All other promotions shall sub-
ject to the provisions of these Rule, be made in accordance with seniority,
unless the promotion of a member has been withheld as a penalty.

(c) Duty in a different service counting for probation on promotion - A
member of a service or a class or service promoted from one category to
another shall be eligible to count for probation in the higher category his
service if any performed otherwise than in a substantiae capacity on regular
appointment to a other service in accordance with these Rules if the normal
method of recruitments the latter service is by transfer from the former ser-
vice or class thereof.

(d) Promotion which depends upon the passing of any examination -
promotion in a service or class which depends upon the passing of any ex-
amination (General or Departmental) shall ordinarily be made with refer-
ence to the conditions existing at the time of occurrence of the vacancies
and not with reference to those at the time when the question of promotion is
taken up.

143. Qualifications for promotion - Where general educational qualifi-
cations and special qualifications are special tests are prescribed for any
class, category, grade or posts in a service, which are not prescribed for a
category, or grade in service or class carrying a lower rate of pay and is
eligible for promotion to such category, grade or post, a member is such
lower category or grade may be promoted to the category or grade carrying
the higher rate of pay temporarily until a member of the former category or
grade qualified under these Rules is available for promotion. A member
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temporarily promoted under this rule shall not by reason only of such pro-
motion be regarded as a probationer in the category or grade to which he has
been promoted or be entitled to any preferential claim for future promotion.

(b) A probationer in a category carrying a lower rate of pay who is pro-
moted temporarily under sub-clause (a) to a category carrying a higher rate
of pay in the same service shall be entitled to count towards his probation in
the latter category but for such temporary promotion.

144. Revision list of approved candidates for appointment or promotion
- Not withstanding anything contained in these Rules the State Library Coun-
cil / District Library Council / Taluk Library Union shall have power to
revise in any manner it considers suitable, any list of approved candidates
for appointment or promotion to any grade or category or class or service,
prepared by the staff selection committee or any authority subordinate to the
State Library Council / District Library Council / Taluk Library Union shall
have power to revise in any manner it considers suitable, any list of ap-
proved candidates for appointment or promotion to any grade or category or
class or service, prepared by the staff selection committee or any authority
subordinate to the State Library Council / District Library Council / Taluk
Library Union. , :

145. Temporary Promotion - (a) (i) Where it is necessary in the interest
of the State Library Council or District Library Council or Taluk Library
Union owing to an emergency which has arisen to fill immediately a va-
cancy in a post borne on the cadre of a higher grade, category or class in

~ service by promotion from a lower category and there would be undue delay

in making such promotion in accordance with the Rules, the appointing au-
thority may promote a person otherwise than in accordance with these Rules
temporarily until a person is promoted in accordance with these Rules.

(i1) No person who does not possess the qualifications, if any, prescribed
for the said service, class or category or grade shall ordinarily be promoted
under clause (i). Every person who does not possess such qualifications and
who has been so promoted under clause (i) shall be replaced on or before the
expiry of the period of three months by promoting a person possessing such
qualifications."

(b) Where it is necessary to fill a short vacancy in a post borne on the

cadre of a higher category in a service or class by promotion from a lower

category and the appointment of the person who is entitled to such promo-
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tion under the Rules would involve excessive expenditure on travelling
allowance or exceptional administrative inconvenience, the appointing au-
thority may promote any other person who possess the qualification, if
any, prescribed for the higher category.

(c) A personpromoted under clause (i) sub-clause (a) shall be replaced
as soon as possible by the member of the service who is entitled to the
promotion under these Rules.

(d) A person promoted under sub-clause (a) or (b) shall not be re-

garded as a probationer in the higher category or be entitled by reason only
of such promotion to any preferential claim to future promotion to such
higher category.

(e) If such person is subsequently promoted to the higher category in
accordance with the Rules he shall commence his probation, if any in such
category from the date of such subsequent promotion or from such earlier
date as the State Library Council / District Library council / Taluk Library
Union may determine without prejudice to seniority.

(f) There shall be paid to a person promoted under sub-clause (a) or
(b) either his substantive pay or the pay of the lowest grade or the mini-
mum pay in the time scale of pay, as the case may be applicable to the
higher category whichever is higher.

146. Posting and Transfers - (a) A member of a service or class or cat-
egory of a service may be required to serve in any post bom on the cadre of
such service or class or category.

(b) All transfers and pistons shall be made by the premdent or any
lower authority to which the president may delegate such powers of trans-
fers and pistons.

147. Members absent from duty - The absence of a member of a service
from duty in the service whether on leave, on foreign service or on deputa-
tion or for any other reason and whether his lien in a post borne on the
cadre of the service is suspended or not, shall not, if he is otherwise fit,
render him ineligible in his turn:

(a) for re-appointment to a substantive or ofﬁc1at1ng vacancy in the
class, category, grade or post in which-he may be a probatloner Or an ap-
proved probationer; -

(b) for promotion from lower to a h1gher category; and
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(c) for appointment to any substantive or officiating vacancy in other
service for which he may be an approved candidate, as the case may be, in
the same manner as if he had not been absent. He shall be entitled to all the
privileges in respect of appointment, seniority probation and appointment as
full member which he would have enjoyed but for his absence subject to his
completing satisfactorily the period of probation on his return.

148. Consequence of resignation - A member of the service shall if he
resigns his appointment, for not only the service rendered by him in the
particular post held by him at the time of resignation but all his previous
service under the State Library Council or District Library Council or Taluk
Library Union as the case may be. The re-appointment of such person to the
service shall be treated in the same way as a first appointment to the service
by direct recruitment and all rules governing such appointment shall apply
to such re-appointment and on such re-appointment he shall not be entitled
to count any portion of his previous service for any benefit or concession
admissible under any rule or order.

149. Reduction of full Members - (a) If a full member of any class, cat-
egory or grade of a service is substantively reduced to a lower class, cat-
egory or grade of such service, he shall be deemed to be a full member of the
latter service and the permanent cadre thereof, shall, if there is no vacancy
in which he could be absorbed, be deemed to be increased by one:

Provided that every such addition of an officiating or temporary vacancy
if any in such lower service, class, category or grade, shall be kept unfilled
and such addition shall be absorbed in the first permanent vacancy that sub-
sequently arises in such lower service, class, category or grade, as the case
may be.

(b) Appointment in place of members dismissed, removed or reduced -
Where a person has been dismissed, removed or reduced from any class,
category or grade in any service, no vacancy caused thereby or crising sub-
sequently in such service, class, category or grades shall be substantively
filled to the prejudice of such person until the appeal or review petition, if
any, preferred by him against such dismissal, removal or reduction is de-
cided and except in conformity with such decision or until the time allowed
for preferring an appeal or a review petition has expired, as the case may be.

150 Savings - (a) Unless a contrary intentton is expressly indicated therein
nothing contained in these Rules shall adversely affect any person who was
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a member of the service on the date of the coming into force of these
Rules.

(b) Subject to the provision of sub-clauses (c) and (d) where these
Rules would adversely affect in respect of any matter in the case of a person
who was a member of a service before the date of coming into force thereof
he shall, in respect of such matter be governed by the rules and orders if any,
which was applicable to him immediately prior to such date.

(¢) A person who was on duty otherwise than in a substantive capacity

in a post which was subsequently included in a service shall be regarded as a
probationer or as an approved probationer in the service or the class of cat-
egory or grade thereof in which the post is included and in the lower cat-
egory or grade if any, in such class or service in which he would have-

(i) was on duty in such post on the date of issue of these Rules; or

(ii) was absent from duty in such post on that date on leave granted by
a competent authority and having been on duty in such post immediately
before and immediately after such absence:

Provided that, if there were no rules or orders, prescribing the period of
probation for such post at the time of his first appointment thereto, the
provisions of these Rules, regarding probation shall apply to him and any
period of duty rendered by him in such post before the date of issue of
these Rules shall count towards probation if and to the extent such service
would have counted, had these rules come into force at the time of such
first appointment.

(d) A person, who, before the issue of the Rules, had officiated in a
post which is included in a service or a class or category or grade thereof
but who is not entitled to be regarded as a probationer or as an approved
probationer under sub-clause (c¢) shall, if he is again appointed to such post
after the issue of these, Rules without contravening any orders of the State
Library Council / District Library Council / Taluk Library Union be en-
titled to count his previous service in such post towards probation:

Provided that such previous service shall not be counted towards the
prescribed period of probation if there was an interval of a continuous
period of two years or more during which he was not holding a post in the
same or higher category or grade,

Explanation - The re-appointment of a person under this sub-clause shall
not for the purpose of these rules, be regarded as first
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appointment to the service, class or category or grade con-
cerned.

(e) 1, before the issue of these Rules, a person had been exempted un-
der the orders then in force from the possession of any qualification or the
passing of any test and the possession of such qualification or the passing of
such test is prescribed by these Rules, they shall not apply to such person to
the extent and in respect of the category, grade or post, specifically covered
by the order of exemption,

(f) If before the issue of these rules a test qualification had been pre-
scribed for any class, category or grade of post, as a condition for earning
increment or for any other benefit, nothing contained in these rules shall be
construed as nullifying or modifying the restrictions so imposed unless as
specific intension to the contrary is indicated. X

151. Appointment of Government Servants and Pensioners - Nothing in
these rules shall be construed to limit or abridge the powers of the State
Library Council / District Library Council / Taluk Library Union to,

(1) appoint on foreign service terms any permanent or officiating -of-
ficer of the Kerala Government or any other Government or local body to
any service, class or category or grade of the service;

(it} to re-employ persons who have retired from the service or from the
service of the Kerala Government or any other Government or local body on
contract basis;

(1i1) to appoint persons other than those mentioned in items (i) and (ii) on
contract basis against any post under the State Library Council or District
Library Council or Taluk Library Union as the case may be.

152. Appointment of All India Service Officers - Notwithstanding any-
thing contained in these rules, an officiating or permanent officer of an All
India Service may be appointed to any post under the State Library Council.
Such officer shall not, by reason of such appointment, cease to be a member
of the All India Service.

153. Relinguishment of rights by Members - Any person may in writing
relinquish any right or privilege to which he may be entitled under these
rules, if in the opinion of the State Library Council or District Library Coun-
cil or Taluk Library Union as the case native such relinquishment is not
opposed to the interest of the State Library Council or District Library Council
or Taluk Library Union as the case may be and nothing contained in these
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rules shall be deemed to require the recognition of any rlght or privileges to
the extent to which it has been so relinquished:

Provided that the State Library Council or District Library Council or
Taluk Library Union may, if deemed necessary declare that in respect of
specified categories, the member of the service must have entered into a
contract with the State Library Council or District Library Council or Taluk
Library Union agreeing that he will serve under the State Library Council or
District Library Council or Taluk Library Union for specified minimum
period before resignation and that in lieu of such service the member of the
service must compensate the State Library Council or District Library Council
or Taluk Library Union as the case may be in such manner as may be pre-
scribed.

154. Retrenchment - In case of reduction of establishment, a probationer,
approved probationer, or full member of the service shall be entitled to one
month’s notice signifying the intention of the State Library Council or Dis-
trict Library Council or Taluk Library Union to terminate this appointment
or a lieu thereof a him equivalent to his pay for the period by which the
notice actually given falls short of the period prescribed:

Provided that the service of an approved probationer or a full member
shall bot be liable to termination under this rule so long as any post of the
came category, grade and class and service as the case may be, continues to
be old by any person junior to him and; that such an employee may be of-
fered an alternative appointment, if vacant, suitable to his qualification and
experience and if he accepts that appointment, his service shall not be termi-
nated.

155. Application of Kerala Service Rules to the employees of the State
Library Council, District Library Council and Taluk Library Union - (1}
Subjection to the provisions of the Kerala Public - Libraries (Kerala
Grandhasala Sanghom) Act, 1989 and the rules made thereunder, the rules
contained in parts I and II of the Kerala Serv1ce Rules relating to pay, leave,
joining time, allowance including Travelling Allowance, additions to pay,
Combination of appointments, dismissal, removal, suspension and age of
superannuation and foreign service for the time being in force, shall so far as
may be, apply to the employees of the State Library Council, District Li-
brary Council and Taluk Library Union. |

(2) All orders, Government decisions, rulings and notifications issued
by the Government with reference to any provision in Parts [ and II of the
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Kerala Service Rules mentioned in clause (1) Shall apply to the employees
of the State Library Council, District Library Council, Taluk Library Union,
subject to such modification as the context may require.

155. Application of Kerala Treasury Code, Kerala Financial Code, Kerala
Account Code and Kerala Last Grade Service Rules to the State Library

Council, District Library Council and Taluk Library Union - (1) Subject to .

the provision of the Kerala Public Libraries (Kerala Grandhasala Sanghom)
Act, 1989 and the Rules made thereunder, the rules contained in the Kerala
Treasury Code, Kerala Financial Code, Kerala Account Code and the Kerala
Last Grade Servants Rule for the time being in force, shall so far as may be
apply to the State Library Council / District Library Council and Taluk Li-
brary Union.

(2) All orders, Government decisions, rulings and notifications issued
by the Government with reference to any provision in Parts I and II of the
Kerala Service Rules mentioned in clause (1) shall apply to the employees
of the Kerala State Library Council, District Library Council, Taluk Library
Union, subject to such modification as the context may require.

155. A4 Application of Kerala Treasury Code, Kerala Financial Code,
Kerala Account Code and Kerala Last Grade Service Rules to the State
Library Council / District Library Council / Taluk Library Union - (1) Sub-
ject the provision of the Kerala Public Libraries (Kerala Grandhasala
Sanghom) Act, 1989 and the Rules made thereunder, the rules, contained in
the Kerala Treasury Code, Kerala Financial Code, Derail Account Code and
the Kerala Last Grade Service Rule for the time being in force, shall so far
as may be apply to the State Library Council / District Library Council and
Taluk Library Union

(2) All orders, Government decisions, rulings and notifications issued
by the Government with reference to any provision in the Rules mentioned
in clause (1) above shall apply to the State Library Council, District Library
Council, Taluk Library Union. Subject to such modification as the context
may require. i

156. Continuance of persons already in Service - Notwithstanding any-
thing contained in these rules, persons who are already in service as on the
date of commencement of these rules shall continue to be in service even if
they do of possess any of the qualifications prescribed in the Annexure 1.
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Chapter VIII '
Disciplinary Procedure

157. Application - (1) These rules shall apply - -

(i) to the holders of all posts borne on the cadre of the State Service
mentioned in Rule 122 (a) whether temporary or permanent appointed thereto
before or after the date on which these rules came into force except to the
extent otherwise expressly provided - ' _

(a) inrespect of any member of the service by contract or agreements
subsisting between such member and the State Library Council;

{b) in respect of persons employed by the State Library Council in for-
eign service terms.

158. Protection of right and privilege conferred by an agrement - Noth-
ing in these rules shall operate to deprive any employee of the State Library
Council or District Library Counctl or Taluk Library Union as the case may
be of any right or privilege to which he is entitled by the terms of any agree-
ment subsistence between him and the State Library Council or District Li-
brary Council or Taluk Library Union as the case may be at the commence-
ment of these rules.

. SUSPENSION '
159. Suspension - (1) The President of the State Library Council or Dis-
trict Library Council or Taluk Library Union as the case may be may at any

time, place an employee of the State Library Council or District Library Coun-

cil or Taluk Library Union as the case may be under suspension -

(a) Where a disciplinary proceeding against him for grave charges is
contemplated or is pending, or

(b) Where a case against him in respect of any criminal offence is under
investigation or trial, or

(c) Where final orders are pending in the disciplinary proceedings if the
appropriate authority considers that in the then prevailing circumstances it
1s necessary, in the public interest that the employee should be, suspended
from service: "

Provided that the State Library Council or District Library Council or
Taluk Library Union shall be competent to place:an employee under sus-
pension if the employee belongs to any if the lower service or to the Last
Grade Service. ' o
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{(2) Where the order of suspension is made by the Secretary, he shall
forthwith report to the President the circumstances in which the order was
made.

(3) Anemployee of the State Library Council or District Library Coun-

cil or Taluk Library Union who is detained in custody, whether on a crimi-
nal charge or otherwise, for a period exceeding forty eight hours shall be
deemed to have been suspended with effect from the date of detention by an
order of the lower competent authority and shall remain under suspension
until further orders.

(4) Where a penalty of dismissal or removal or compulsory retirement
from service imposed upon an employee of the State Library Council or
District Library Council or Taluk Library Union under suspension si set

aside in appeal or on review under these rules and the case is remitted for.

further enquiry or action or with any other directions, the order of his sus-
pension shall be deemed to have continued in force on and from the date of
the original order or dismissal or removal or compulsory retirement and
shall remain in force until further orders.

(5) Where a penalty of dismissal or removal or compulsory retirement
from service imposed upon an employee of State Library Council or Dis-
trict Library Council or Taluk Library Union is set aside or declared or ren-
dered void in consequence of or by a deécision of a Court of Law and the
disciplinary authority, on consideration of the circumstance of the case, de-
cides to hold a further inquiry against him on the allegations on which the
penalty or dismissal, or removal or compulsory retirement was originally
imposed, such employee shall be deemed to have been placed under suspen-
sion by the competent authority from the date of the original order of dis-
missal or removal or compulsory retirement and shall continue to remain
under suspension until further orders. ‘

(6) An order of suspension made or deemed to have been made under
this rule, may, at any time, be revoked by the authority which made or is
deemed to have made the order or by any authority to which made or is
deemed to have made the order or by any authority to which such authority
is subordinate.

(7) Whenever an employee of the State Library Council or District Li-
brary Council or Taluk Library Union is placed under suspension, he shall
be paid such subsistence allowance and other allowances admissible under
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the rules for the time being in force goverming such matters.

DISCIPLINE

160. The nature of penalties - (1) The following penalties may, for good

and sufficient reasons, and as hereinafter provided, be imposed on as em-

ployee of the State Library Council / District Library Council / Taluk Li-
brary Union, namely:- '
(1) Censure:
(ii) Fine (in the case of persons on whom such penalty may be unposed
under these Rules);
(i1)) Withholding of increments or promotion; '
Note - (1) Withholding of increment may either be permanent or tempo-

2

3

rary for a specified period. But withholding of promotion shall
only be temporary for a specified period.

Temporary period of withholding of increments shall not be less
than threc months and the temporary period of withholding of
promotion shall not be less than six months and both shall not
be for more than three years. Ifthe period is not specified in the
order it will be deemed to be three months in the case of tempo-
rary withholding of increments and six months in the case of
temporary withholding of promotion. Temporary withholding
of increments shall mean withholding of increments without
cumulative effect i.e., it shall not have the effect of postpomng
future increments.

In case the order of withholding of increments cannot be given
effect to, the monetary value equivalent to the amount of incre-
ments ordered to be withheld shall be recovered from the pay of
the officer. If the officer retires from service before the recov-
ery could be effected the amount shall be recovered from his
pension or death-cum-retirement gratuity.

Explanation - In case of stoppage of increments with cumulative effect

4
&)

the monetary value equivalent to three times the amount of in-
crements ordered to be withheld may be recovered.
Withholding of promotion shall not entail loss of seniority in
the grade.

An Officer whose promotion is w1thheld shall, if and when pro-
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moted to a higher grade or higher time-scale subsequently, on

promotion, take his place at the bottom of the Higher Grade or
higher time-scale.

(iv) (a) Recovery from pay of the whole or part of any pecuniary loss
caused to the State Library Council / District Library Council / Taluk Li-
brary Union, you any Government (Central or State), or to a local authority
or institution by negligence or breach of orders;

(v) Reduction to a lower rank in the seniority list or to a lower grade or
post in the time-scale whether in the same service or in another service or to
a lower stage in a time-scale.

Note (1) The period of reduction shall not be less than six months and not

@

. 3)

)
)

(6)

more than 5 years. Ifthe period is not specified in the order, the

period of reduction shall be deemed to be six months provided

that in the case of reduction of rank in the seniority list such

reduction shall be permanent.
Reduction to a lower scale or post shall be to the grade or the
post immediately lower to the grade or the post held by the
officer, but not to a grade or post lower than the grade or post
to which he was initially appointed. ,
Reduction to a lower stage in the time-scale can be with or
without the effect of postponing future increments. 1fno men-
tion 1s made in this regard in the order of reduction the reduc-
tion shall be deemed to be without the effect of postponing
future increments,
An order of reduction to a lower post or to a lower time-scale
shall entail lased of seniority.
An officer so reduced shall take his place in the lower grade
or in the lower time-scale at the top of theist of officers in that
grade of time-scale. He shall be considered for promotion on
the completion of the specified period of reduction. On pro-
motion, he shail take his place at the bottom of the higher
grade or higher time-scale.
The previous service in the higher grade or time-scale of an
employee who has been reduced to a lower post or lower time-
scale shall on repromotion to the higher grade or higher time-
scale count for increments, only subject to the provisions of
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Rule 36 of Part I of the Kerala Service Rules.

Where the penalty of reduction to a lower stage in a time scale
cannot be given effect to or becomes in operative, the mon-
etary value equivalent to the amount of reduction ordered shall
be recovered from the pay of the officer and in case, the of-
ficer retires from service before the amount could be revocered,
the same may be revocered from his pension or death-cum-
retirement gratuity.

(vi) Compulsory retirement;

(vii) Removal from the service of the State Library Council / District
Library Council / Taluk Library Union which shall not be a disqualification
for future employment unless otherwise directed specifically.

(viii) Dismissal from the Service of the State Library Council / District
Library Council / Taluk Library Union which shall ordinarily be a disquali-
fication for future employment.

(ix) Reduction of pension.

Note - The penalty of reduction of pension shall be imposed in such a

manner that pension will not be reduced to nothing or fo a nomi-
nal amount. .

FExplanation - The following shall not amount to a penalty within the

(a)

(b)

(c)

(d)

meaning of this rule:-

withholding of increments of an employee of the State Library
Council / District Library Council / Taluk Library Union for fail-
ure to pass a departmental examination or consequential to the
extension of probation in accordance with the rules governing the
conditions of service or the terms of his appointment;

stoppage of an employee of the State Library Council / District
Library Council / Taluk Library Union at an efficiency bar in the
time-scale on the ground of his unfitness to cross the bar;
non-promotion whether in officiating or substantive capacity of
an employee of the State Library Council / District Library Coun-
cil/ Taluk Library Union after consideration of his case, to a higher
grade or post, for promotion to which he is eligible; '
reversion to a lower class, category, grade or post of an employee
of the State Library Council / District Library Council / Taluk
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Library Union officiating in a higher class, category, grade or post
in a service on the ground that he is considered, after trial, to be
unsuitable for such higher class, category, grade or post or on ad-
ministrative ground unconnected with his conduct;

(e) reversion to the original service, class, category, grade or post of
an employee of the State Library Council / District Library Coun-
cil / Taluk Library Union appointed on probation to a class, cat-
egory, grade or post in another service during or at the end of the
period of probation in accordance with the terms of his appoint-
ment or the rules and orders governing probation;

) replacement of the service of a person who is for the time being
an employee of the service of a person who is for the time being,
an employee of the State Library Council / District Library Coun-
cil / Taluk Library Union, and whose services have been bor-
rowed from the Kerala Government or any other Government or
local authority at the disposal of the authority which had lent his
services;

(g) compulsory retirement of an employee from the service of the
State Library Council / District Library Council / Taluk Library

: Union on his attaining the age of superannuation;
b termination of service of:-
(i) anemployee of the State Library Council / District Library Council
/ Taluk Library Union appointed on probation, during or at the end of the
prescribed or extended period of probation, in accordance with the terms of
his appointment or the rules and orders governing probation; or

(ii) a person employed by the State Library Council / District Library

Council / Taluk Library Union under an agreement in accordance with the
terms of such agreement; or

(iii) an employee of the State Library Council / District Library Council

/ Taluk Library Union appointed otherwise than under contract, to hold a
temporary appointment, on the expiration of the period of the appointment.

(2) The penalty of fine as such shall be imposed only on members of the

service holding posts, the starting pay of which is Rs. 550 or less. The
infliction of very heavy fines and frequent infliction of small fines shall be
avoided.
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161. No. person who is a member of any of the services under the State
Library Council / District Library Council / Taluk Library Union shall be
dismissed or removed by an authority subordinate to that by which he was
appointed.

162. Disciplinary Authorities - (1} Subject to the provisions in such-clause
(ii) sub rule (1) of rule 167 and rules 167 and 168 the State Library Council
/ District Library Council / Taluk Library Union may impose any of the
penalties specified in sub-rule (1) of rule 160 on members of the Service:

Provided that the authority competent to impose the penalties of censure,
withholding of increments, withholding of promotion and recoveries from
pay shall be the Secretary and the President respectively, of the State Li-
brary Council / District Library Council / Taluk Library Union.

(2) (a) Subject to the provisions of clause (ii) of sub-rule I of rule 160
and rules 167 and 168 the authority which may impose the penalties of:-

(i) Censure;
(i1}  Fine; and
(iii)  Withholding of increments.

On a member of any of the lower or the last grade service shall be the
Officer in any of the Services administratively superior to him or any higher
authority:

Provided that such authority shall before imposing the penalty of with-
holding of increment on a person whose services have been borrowed from
any Government (Central or State) or local authority, report the matter to
the authority which had lent his services and in the case of others, to the
State Library Council / District Library Council / Taluk Library Union.

{(b) The authority which may impose the penalties of recovery from pay,
withholding of promotion, reduction to a lower rank in the seniority list or to
a lower grade or post or post or time-scale whether in the same service or in
another service or to a lower stage in a time-scale, compulsory retirement
removal from service of the State Library Council / District Library Council
/ Taluk Library Union and (c) dismissal from the setvice of the State Library
Council / District Library Council / Taluk Library Union. On a member of
any of the lower service or the last grade service shall, subject to the provi-
sion of rules 167 and 168 (1), be the Secretary and the President respec-
tively, of the State Library Council / District Library Council / Taluk Li-
brary Union.
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(3) Where in any case a higher authority has imposed or declined to
impose a penalty under this rule,  lower authority shall have no jurisdiction
to proceed under this rule in respect of the same case.

(4) The order of the higher authority imposing or declining to impose in
any case a penalty under this rule shall supersede any order passed by a
lower authority in respect of the same case.

163. Procedure for imposing major penalties - (1} No. order imposing
any of the penalties other than specified in items of (c) to (h) under explana-
tion of sub-rule (1) of Rule 160 shall be passed except after an inquiry held
as far as may be, in the manner hereinafter provided.

(2) (a) Whenever a complaint is received, or on consideration of the
report of an investigation, or for other reasons, the disciplinary authority
specified on rule 162 is satisfied that there is a prima facie case for taking
action against the employee, such authority shall frame definite charge or
charges which shall be communicated to the employee together with a state-
ment of the allegations in which each charge is based and of any other cir-
cumstances which it is proposed to take into consideration in passing orders
on the case. The accused employee shall be required to submit within a
reasonable time to be specified in that behalf a written statement of defence
and also to state whether he desires to be heard in person. The employee
may on his request be permitted to peruse or take extracts from the records
pertaining to the case, for the purpose of preparing his written statement;

- provided that the disciplinary or other authority referred to above may, for

reasons to be recorded in writing, refuse him such access, if in its opinion
such records are not strictly relevant to the case or it is not desirable in the
public interest to allow such access. After the written statement is received
or if no such statement is received within the time allowed, the authority
referred to above may, if it is satisfied that a formal enquiry shall be held
into the conduct of an employee of the State Library Council / District Li-
brary Council / Taluk Library Union, a formal enquiry may be ordered.
-(b) The formal enquiry may be conducted by:-

(1) The immediate superior officer in the Kerala Grandhasala
Sanghom service,

(11)  The Secretary,

(ii1)  any other officer of the State Library Council / District Li-
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brary Council / Taluk Library Union empowered by the appointing author-
ity concerned who is superior to the employee concerned.

(3) The authority or officer conducting the inquiry (hereinafier referred
to as the inquiry authority) shall frame definite charges on the basis of the
allegations on which the inquiry is proposed to be held. Such charges to-
gether with a statement of the allegations on which they are based, shall be
communicated in writing to the employee of the State Library Council /
District Library Council / Taluk Library Union and he shall be required to
submit, within such time as may be specified by the inquiring Authority, a
written statement of his defence and also state whether he desires to be heard
1n person. ‘ ,

(4) The employee of the State Library Council / District Library Coun-
cil / Taluk Library Union shall for the purpose of preparing his defence be
permitted to inspect and take extracts from such official records of the State
Library Council / District Library Council / Taluk Library Union as he may
specify, provided that such permission shall be refused if, for reasons to be
recorded in writing, in the opinion, of the Inquiring Authority, such records
are not relevant for the purpose or it is against the interest of the State Li-
brary Council / District Library Council / Taluk Library Union to allow him
access thereto.

(5) On receipt of the written statement of defence or if no such state-
ment is received within the time specified, the Inquiring Authority shall
inquire into such of the charges as are not admitted.

(6) The Disciplinary Authority if it is not the Inquiring Authority shall
nominate any person to present the case in support of the charges before the

Inquiring Authority. The employee of the State Library Council / District

Library Council / Taluk Library Union shall present his case with the assis-
tance of any other employee of the State Library Council / District Library
Council / Taluk Library Union approved by the Inquiring Authority but shall
not engage a legal practitioner for the purpose unless the person nominated
by the Disciplinary Authority as a aforesaid is a legal practitioner or unless
the Inquiring Authority having regard to the circumstances of the case so
permits. | . -

(7) The Inquiring Authority shall, in'the course of the Inquiry consider
such documentary evidence and take such oral evidence as may be relevant
or material in regard to the charges. The employee of the State Library
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Council / District Library Council / Taluk Library Union shall be entitled to
cross-examine witnesses examined in support of the charges and to give
evidence in person and to have such witnesses, as may be produced, exam-
ined in his defence. The person prosecuting the case in support of the charges
shall be entitled to cross-examine the employee of the State Library Council
/ District Library Council / Taluk Library Union and the witnesses exam-
ined in his defence. If the Inquiring Authority declines to examine any
witness on the ground that his evidence is not relevant or material, it shall
record its reasons in writing.

Note - If the Inquiring Authority proposes to rely on the oral evi-
dence of any witness, the authority shall examine such wit-
ness and give on opportunity to the accused employee of the
State Library Council / District Library Council / Taluk Li-
brary Union to cross-examine the witness.

{(8) The employee of the State Library Council / District Library Coun-
cil / Taluk Library Union shall present to the Inquiring Authority a list of
witnesses whom he desires to examine in his defence. The Inquiring Au-
thority shall normally request such witnesses to appear before him to give
evidence and where the witness to be examined is also an employee of the
State Library Council / District Library Council / Taluk Library Union, the
Inquiring Authority shall normally try to secure the presence of the witness,
unless he is of the view that normally try to secure the presence of the wit-
ness, unless he is of the view that the witness’s evidence is irrelevant or not
material to the case under inquiry. Where the witness proposed to be exam-
ined by the accused employee of the State Library Council / District Library
Council / Taluk Library Union is not a person in the employment of the
State Library Council / District Library Council / Taluk Library Union, the
Inquiring Authority will be under no obligation to summon and examine
him unless the accused employee of the State Library Council / District
Library Council / Taluk Library Union himself produce him for examina-
tion.

(9) At the conclusion of the Inquiry, the Inquiring Authority shall pre-
pare a report of the inquiry, recording its findings on each of the charges
together with reasons therefor. If in the opinion of such authority, the pro-
ceedings of inquiry establish charges different from those originally framed,
it may record findings on such charges provided that finding on such charges
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shall not be recorded unless the employee of the State Library Council /
District Library Council / Taluk Library Union has admitted the facts con-
stituting them or had an opportunity of defending himself against them.

(10) The record of the inquiry shall include:-

(1)  Thecharges framed against the employee of the State Library Coun-
cil / District Library Council / Taluk Library Union and the state-
ment of allegations furnished to him under sub-clause (3)

(ii)  Written statement of defence; '

(iii) The oral evidence taken in the course of the inquiry; ,

(iv) The documentary evidence considered in the course of the in-
quiry;

(v)  The orders, if any made by the Disciplinary Authority and the
Inquiring Authority in regard to the inquiry, and

(iv) A report setting out the findings on each charge and the reasons
therefor.

(11) The Disciplinary Authority, where it is not the State Library Coun-
cil / District Library Council / Taluk Library Union shall, (if it is not the
Inquiring Authority) consider the record of the inquiry and record its find-
ings on each charge. Where the authority is the State Library Council /
District Library Council / Taluk Library Union, it shall consider the records
of the inquiry and where it is considered necessary to depart from the find-
ings of the Inquiring Authority, record its provisional findings on each charge
with reasons thereof.

(12) (i) If the Disciplinary Authority, having regard to the finding on the
charges, is of the opinion that any, of the penalties specified in items
(v) to (ix) of rule 160 (1) should be imposed, it shall:- _

(a) furnish to the employee of the State Library Council / District Li-
brary Council / Taluk Library Union a copy of the report of the
Inquiring Authority a statement of its findings together with brief
reasons for disagreement, if any, with the findings of the Inquiring
Authority; and

(b) give him a notice stating the action proposed to be taken in regard
to him and calling upon him to submit within a specified time which
may not generally exceed one month such representations as he
may wish to make against the proposed action provided that such
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representation shall be based only on the evidence adduced at the
detailed entity;

(11) The disciplinary authority shall consider the representation if any,
made by the employee of the State Library Council / District Li-
brary Council / Taluk Library Union in response to the notice under
clause (i) and determine what penalty, if any, shall be imposed on

the employee of the State Library Council / District Library Coun- -

cil / Taluk Library Union and pass appropriate orders on the case.

(13) If the Disciplinary Authority having regard to its findings is of the
opinion that any of the penaltics specified in items (i) to (iv) of rule 160 (1)
shall be imposed, it shall pass appropriate orders in the case.

(14) Orders passed by the Disciplinary Authority shall be communicated
to the employee of the State Library Council / District Library Council /
Taluk Library Union, who shall also be supplied with a copy of the report of
the Inquiring Authority, and a statement of'its findings of the Inquiring Au-
thority, unless they have already been supplied to him.

(15} The procedure referred to above shall be conducted as expeditiously
as the circumstances of the case may permit, particularly one against an
officer under suspension.

164 procedure for imposing minor penalties - (1) No order imposing
any of the penalties specified in items (i) to (iv) of rule 160 (1) shall be
passed except after -

(a) the employee of the State Library Council / District Library Council
/ Taluk Library Union is informed in writing of the proposal to take
action against him and of the allegations on which it is proposed to be
taken and given opportunity to make any representation he may wish
to make; and

{(b) such representation, if any, is taken into consideration by the Disci-
plinary Authority;

(2) The report of proceedings in such case shall include -

(i) a copy of the intimation to the employee of the State Library
Council / District Library Council / Taluk Library Union of the pro-
posal to take action against him;

(if)  a copy of the statement of allegations communicated to him;
(iii) his representation, if any;
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(iv) the orders of the case together with the reasons therefor.

165. Joint Inquiry - Where two or more employees of the State Library
Council / District Library Council / Taluk Library Union are concerned in
any case, the authority competent to impose the penalty of dismissal from
service on all such employees or a higher authority shall make an order
directing that disciplinary action against all of them may be taken in a com-
mon proceedings and specifying the authority which shall functions as the
Inquiring Authority for the purpose of such common proceedings.

166. Special Procedure in certain cases - Notwithstanding anything con-
tained in rules 164 and 165 -

(i) Where a penalty is imposed on any employee of the State Library
Council / District Library Council / Taluk Library Union on the
ground of conduct which had led to his conviction on a criminal
charge; or

(ii) Where the Disciplinary Authority is satisfied for reasons to be re-
corded in writing that it is not reasonably practicable to follows the
procedure prescribed in the said rules; or

(ili) Where the State Library Council / District Library Council / Taluk
Library Union for reasons be recorded in writing is satisfied that in
the interest of the security of the State Library Council / District
Library Council / Taluk Library Union it is not expedient to follow
which procedure; the Disciplinary Authority shall consider the cir-
cumstances of the case and pass such orders thereon as it deems fit.

If any question arises whether it is reasonably practicable to give to any
person an opportunity of showing cause under clause (ii) above the decision
thereon of the authority empowered to dismiss or remove such person or to
reduce him in rank, as the case may be, shall be final. :.

167. Provisions regarding employeeslent to Governmerits, Local bodies,
etc. - (1) Where the service of an-employee of the State Library Council /
District Library Council / Taluk Library Union is lent to Central or State
Government or an authority subordinate therefor to a local or other author-
ity (hereinafter in this rule referred to as “the borrowing authority”). The
borrowing authority shall have the powers of the relevant Authority under
rule 159 for the purpose of placing him under suspension and of the Disci-
plinary Authority for the purpose of taking a disciplinary proceedings against
him:
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Provided that the borrowing authority shall forthwith inform the State
Library Council / District Library Council / Taluk Library Union the cir-
cumstances leading to the order of his suspension or the commencement of
the disciplinary proceedings as the case may be.
(2) In the light of the findings in the disciplinary proceedings taken
against the employee of the State Library Council / District Library Council
/ Taluk Library Union -
(1) if the borrowing authority is of the opinion that any of the penalties
specified in items (i) to (iv) of rule 160 (1) shall be imposed on him,
it shall in consultation with the State Library Council / District Li-
‘brary Council / Taluk Library Union, pass such orders on the case as
it deems necessary:
Provided that in the event of a difference of opinion between the
borrowing authority and the State Library Council / District Library
Council / Taluk Library Union, the services of the employee of the
State Library Council / District Library Council / Taluk Library Union
shall be placed at the disposal of the State Library Council / District
Library Council / Taluk Library Union.

(11} If the borrowing authority is of the opinion that any of the penalties

* specified in item (v) to (ix) of rule 160 (1) should be imposed on

him, it shall replace his services at the disposal of the State Library
Council / District Library Council / Taluk Library Union and trans-
mit to it the proceedings of the inquiry and thereupon the State Li-
brary Council / District Library Council / Taluk Library Union may,
pass such orders thereon as it deems necessary.

(3) Incase where the borrowing authority has bot initiated disciplinary
proceedings against an employee before his services have been returned to
the lending authority for acts committed by him while serving under the
authority, to which the services of the employees had been lent, lending
authority may, of its own motion or request of the borrowing authority ini-

~ tiate disciplinary proceedings against the employee in accordance with the

rules and impose any of the penalties specified in sub-rule (1) of rule 160:

Provided that in passing any such order the State Library Council / Dis-
trict Library Council / Taluk Library Union shall comply with the provi-
sions of sub-clause (11) and (12) of rule 163.
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Explanation:- The State Library Council / District Library Council /
Taluk Library Union shall make an order under this
clause on the record of the inquiry transmitted by the
borrowing authority after holding such further inquiry
as may deem nccessary.

168. Provisions regarding Officers borrowed from Government, Local

+ bodies - (1) Where an order of suspension is made or a disciplinary proceed-

ing is taken against a person whose services have been borrowed by the State
Library Council / District Library Council / Taluk Library Union from Gov-
ernment (Central or State) or an authority subordinate there to or a local or
other authority the lending authority shall forthwith be informed of the cir-
cumstances leading to the order of his suspension or the commencement of
the disciplinary proceedings, as the case may be.

(2) (i) In the light of the findings in the disciplinary proceeding taken
against such employee of the State Library Council / District Library Coun-
cit / Taluk Library Union if the State Library Council / District Library
Council / Taluk Library Union is of the opinion that any of the penalties
specified in items (i) to (iv) of rule 160 (1) should be imposed on him, it
may, subject to the provisions of sub-clause (13) of rule 163 and after con-
sultation with the lending authority, pass such order on the case as it deems
necessary.

Provided that in the event of a difference of opinion between the State
Library Council / District Library Council / Taluk Library Union and the
lending authority the services of the employee shall be replaced at the dis-
posal of the lending authority;

(ii) if the State Library Council / District Library Council / Taluk Li-
brary Union of the opinion that any of the penalties specified in items (v) to
(ix) of rule 160 (1) should be imposed onhim it shall replace his services at
the disposal of the lending authority and transmit to it the proceedings the
inquiry for such action as it deems necessary.

169. Authority to impose penalty when promoted or transferred (1)
Where on promotion or transfer, a member of a service in a class, category
or grade is holding an appropriate appointment in another class, category or
grade thereof or in another service no penalty shall be imposed upon him in
respect of his work or conduct before such promotion or transfer except by
an authority competent to impose the penalty upon a member of the service
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in the latter class, category, grade category, grade or service, as the case
may be.

(2) Where a person has been reverted or reduced from a higher service
to a lower service, or from one service to another or from one class, category
or grade of a service to another class, category or grade thereof, no penalty
shall be imposed upon him in respect of his work, or conduct while he was a
member of the service, class, category or grade as the case may be, from
which he was reverted or reduced, except by an authority competent to im-
pose the penalty upon a member of such service, class, category or grade, as
the case may be.

APPEALS

170. Orders not appealable - There shall be no appeal against any order
passed under the provisions of these Rules except as expressly provided in
these Rules.

171. Appeal against suspension - An employee placed under suspension
by an order passed by the Secretary of the State Library Council / District
Library Council / Tatuk Library Union shall be entitled to put in an appeal to
the President of the State Library Council / District Library Council / Taluk
Library Union against such orders.

172. Appeals against orders imposing penalties - Every member of ser-
vice shall be entitled to appeal as hereinafter provided, against an order:-

A 1mposing upon him any of the penalties specified in rule 160 (1);

(b) discharging him in accordance with the terms of his contract if he

has been engaged on a contract for a fixed period or for an indificaite
period as has ordered under either from of contract continues ser-
vice for a period exceeding five years at the time when his services
are terminated, to the authority to which the authority imposing the
penalty or passing the orders is immediately subordinate;

Provided that where an order is passed by the State Library Council /
District Library Council / Taluk Library Union or the President of the State
Library Council / District Library Council / Taluk Library Union there shall
be no appeal.

Note:- In this rule ‘member of the service’ includes a person who has
ceased to be a member of the service.

173. Appeal against other orders - (1) An employee of the State Library
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Council / District Library Council / Taluk Library Union may appeal to the
State Library Council / D1stnct Library Council / Taluk Library Union agamst
an order which:-

(a)
(b)
2)
(2)

(b)

(©)

denies or varies to his disadvantage his pay, allowances or other con-
ditions of service as governed by any rule or by agreement; or
interpret to his disadvantage the provisions of any such rule or agree-
ment.

An appeal shall also lie to the State Library Council / District Li-
brary Council / Taluk Library Union against an order:

stopping an employee of the State Library Council / District Library
Council / Taluk Library Union at an efficiency bar in the time scale
on the ground of his unfitness to cross the bar;

reverting to a lower class, category, grade or post an employee of the
State Library Council / District Library Council / Taluk Library Union
officiating in a higher class, category, grade or post, otherwise than
as a penalty; and

determining the pay and allowances for the period of suspension to
be paid to an employee of the State Library Council / District Li-
brary Council / Taluk Library Union on his reinstatement or deter-
mining whether or not such period shall be treated as period spent on
duty for any purpose:

Provided that the original orders in the case, referred to in subrules
(1) and (2) above were passe by the Secretary or lower authorities
thereof.

Explantation:- In this rule, the expréssion ‘employee’ includes a person

who has ceased to be an employee of the State Library
Council / District Library Council / Taluk Library Union.

174. Period of limitation for appeals - No appeal under this part shall be
entertained unless it is submitted within a period .of two months from the
date on which the appellant received a copy of the order appealed against:

Provided that the appellate authority may entertain the appeal after the
expiry of the said period, if it is satisfied that the appellant has sufficient
cause for not submitting the appeal in time.

Note:- The appellate authority which received copy of an appeal submutted

direct should not take any action on such copy until the period for
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receipt of the copy of the appeal forwarded through the appropriate

channel or a period of one month whichever is over.
175. Form and contents of appeal - (1) Every person submitting an ap-
peal shall do so separately and in his own name.
(2) The appeal shall be addressed to the authority to whom the appeal
lies, shall contain all material statements and arguments on which the appel-

lant relies, shall not contain any distasteful or improper language, and shall

be complete in itself.

176. Submission of appeals - Every appeal shall be submitted to the au--

thority which made the order appealed against:

Provided that if such authority is not the head of the Office in which the
appellant may be serving or, if he is not in service, the head of the office in
which he was last serving or, is not subordinate to the head of such office,
the appeal shall be submitted to the head of such office who shall forward it
forthwith to the said authority:

Provided further that a copy of the appeal may be submitted direct to the
appellate authority.

177.  Withholding of appeals - (1) The authority Wthh made the order
appealed against may withhold the appeal if -

(1)  1itis an appeal against an order from which no appeal lles; or

(ii) it does not comply with any of the provisions of rules 175 and 176; or

(1ii) it is not submitted within the period specified in rule 174 and no
cause is shown for the delay; or @

(iv) it is repetition of an appeal already decided and no new facts or
circumstances are adduced; or

(v) ifitisaddressed to any authority to which no appeal lies under these
rules:

Provided that an appeal withhold on the only ground that it does not
comply with the provisions of rules 175 and 176 shall be returned to the
appellant and, if resubmitted within one month thereof after compliance
with the provisions, shall not be withheld.

(2) Where an appeal is withheld, the appellant shall be informed of the
fact and the reasons therefor. o _

(3) When an appeal is withheld, the authority withholding the appeal
shall forward a copy of the order communicated to the employee of the State

- 100 -

118/288



7858096/2023/H EDN

HEDN-A1/274/2023-HEDN

Library Council / District Library Council / Taluk Library Union to the ap-
pellate authority.

178. Transmission of Appeals - (1) The Authority which made the order
appealed against shall, without any avoidable delay, transmit to the appel-
late authority every appeal, which is not withheld under rule 177 together
with its comments thereon and the relevant records.

(2) The authority to which the appeal lies may direct transmission to 1t
of any appeal withheld under rule 177 and thereupon such appeals shall be
transmitted to that authority together with the comments of the authonty
withholding the appeal and the relevant records.

179. No appeal from on order withholding an appeal - No appeal shall
lie against the withholding of an appeal by competent authority.

180. Consideration of appeal - (1) In the case of an appeal against an
order of suspension, the appellate authority shall consider whether in the
light of the provisions of rule 159 and having regard to the circumstances of
the case the order of suspension is _]‘I.lStlﬁed or not and confirm or revoke the

- order accordingly.

(2) In the case of an appeal against an order imposing any of the penal-
ties specified in rules 160 (1) the appellate authority, shall consider:-

(a) Whether the facts on which the order was based have been estab-
lished;

(b)  Whether the facts established afford sufficient grounds for taking
action;

(¢)  Whether the procedure procedure prescribed in these rules has been
complied with, and if not, whether such non-compliance has re-
sulted violations of any provisions of the constitution or in failure
of justice;

(d) Whether the findings are justified; and

(e) Whether the penalty 1mposed is excesswe adequate or inadequate;
and pass orders e

(i)  Setting aside reducing, conﬁrmmg or enhancmg the penalty; or

(i) Remitting the case to the authonty which 1mposed the penalty or
to any other lower authorlty with such dlrectlons as it may deem
fit in the circumstances of the case:-

Provided that:-
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(1)  the appellate authority shall not impose any enhanced penalty which
neither such authority nor the authority which made the order ap-
pealed against is competent in the case to impose.

(if) No order imposing an enhanced penalty shall be passed unless the
appellant is given an opportunity of making any representation which

- he may wish to make against such enhanced penalty; and
(iii) if the enhanced penalty which the appelilate authority proposes to
‘ impose is one of the penalties specified in items (v) to (vii) of rule
160 (1) and an inquiry under rule 163 has not already been held in
the case the appellate authority shall, subject to the provisions of
rule 165, itself hold such inquiry or direct that such inquiry be
held and thereafter on consideration of the proceedings of such
inquiry and after giving the appellant an opportunity of making
any representation which he may wish to make against such pen-
alty, pass such order as it may deem fit.

(3) Inthe case of an appeal against any order specified in rule 173 the .

appellate authority shall consider all the circumstances of the case and pass
such orders as it may deem just and equitable.

181. Implementation of orders or appeal - The authority which made the
order appealed against shall give effect to the orders passed by the appellate
authority.

182. Procedure when the authority who imposed the penalty becomes the
appellate authority - Notwithstanding anything contained in this part, whether
the person who made the order appealed against becomes by virtue of his
subsequent appointment or otherwise, the appellate authority under rules 171
to 173 in respect of the appeal against such order, such person shall forward
the appeal to the authority to which he is immediately subordinate and such
authority shall in relation to that appeals, be deemed to be the appellate

~ authority for the purposes of rules 180 and 181.

REVIEW
183. State Library Council / District Library Council / Taluk Library
Union's power to review - Notwithstanding anything contained in these Rules,
the State Library Council-/ District Library Council / Taluk Library Union
may, on its own motion or otherwise, after calling for the records of the
case, review any order which is made or is appealable under these Rules;
and
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(a) confirm, modify or set aside the order;

(b) impose any penalty or set aside, reduce, confirm or enhance the pen-
alty imposed by the order;

(c) remit the case to the authority which made the order or to any other

authority directing such further action or inquiry as it considers proper -

in the circumstances of the case; or

(d) pass such other order as it deems fit;

Provided that:-

(i) an order imposing or enhancing a penalty shall not be passed unless
the person concerned has been given an opportunity of making any
representation which he may wish to make against such enhanced
penalty.

(ii) if the State Library Council / District Library Council / Taluk Li-
brary Union propose to impose any of the penalties specified in items
(v) to (vii) of rule 160 (1) in a case where an inquiry under rule 163
has not been held, the State Library Council / District Library Coun-
cil / Taluk Library Union shall, subject to the provisions of rule 165,
direct that such inquiry be held and thereafter on consideration of the
proceedings of such inquiry and after giving the person concerned
an opportunity of making any representation which he may wish to
make against such penalty, pass such orders as it may deem fit.

184. Review of original orders - There shall be a review of original or-
ders passed by the State Library Council / District Library Council / Taluk
Library Union or the President )including orders of suspension) on applica-
tion by the party. There shall be only one review and application for the
review shall be made within a period of two months from the date of receipt
of the original order by the party:

Provided that in the case of orders passed by the President, he may place
the application for review before the State Library Council / District Library
Council / Taluk Library Union for disposal in case he considers it necessary:

185. Powers of State Library Council / District Library Council / Taluk
Library Union to call for records at any stage - The State Library Council /
District Library Council / Taluk Library Union may call for the records of any
inquiry at any stage pending before any lower authority and may themselves
conduct the enquiry of pass such other orders in accordance with these Rules,
as it thinks fit having regard to the circumstances of each case.
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186. Review of orders by appellate authorities - The State Library Coun-
cil / District Library Council / Taluk Library Union or President to whom
an appeal against an order imposing any of the penalties specified in Rule
160 (1) lies may, of its’his own motion or otherwise, call for the records of
the case in disciplinary proceedings, review any order passed in such a
case and shall subject to the provisions of rules 167 and 168 pass such
orders as it/ he deems fit, as if the employee of the State Library Council
/ District Library Council / Taluk Library Union had preferred an appeal
against such order:

Provided that no application for review shall be entertained after the
expiry of a period of one month from the date of passing the order.

Provided further that on action under this Rule shall be initiated more
than one year after the date of the order to be reviewed.

MISCELLANCEOUS

187. Procedure to be adopted in pending cases - (a) Any proceedings
pending at the commencement of these Rules shall be continued and dis-
posed of as far as may be, in accordance with the provisions of these Rules.

(b) Nothing in these Rules shall operate to deprive any person to whom
these Rules apply of any right of appeal which he would have had, if these
Rules have not been in respect of any order passed before the commence-
ment of these Rules. :

(c) Anappeal pending at or preferred after the commencement of these
Rules against an order made before such commencement shall be consid-
ered and orders thereon shall be passe, in accordance with these Rules.

188. Submission of returns - All discipliniary and appellate authorities
other than the State Library Council / District Library Council / Taluk
Library Union and the President shall sent to the Secretary to the State
Library Council / District Library Council / Taluk Library Union every
quarter a statement showing the case, original and appellate, disposed of
by them during the quarter.

Chapter IX
Pension, Gratuity Exe. relating to the employees of the State
Library Council
189. Application of Chapter - The rules in this chapter shail be appli-
cable to those regular employees of the State Library Council holding any
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of the posts mentioned in chapter VII. Government servants, whether Cen-
tral or State and employees of other bodies or institutions on deputation to
the State Library Council’s service shall not be eligible to be treated as em-
ployees of the State Library Council for the purpose of these Rules.

190. Application of Kerala Service Rules - The Pension and Gratuity Rules
including family pension as per the Kerala Service Rules in force, as amended
from time to time by the Government of Kerala shall be applicable to the
employees specified in this chapter.

191. Kerala Public Libraries Employees Pension and Gratuity Fund -
(1) For the implementation of the scheme there shall be a fund called the
Kerala Public Libraries Employee Pension and Gratuity Fund.

{2) The fund shall be administered by the Secretary, State Library Coun-
cil on behalf on the State Library Council.

(3) The State Library Council shall deposit in the find mentioned in
Clause (2) 20% of the establishment grant yearly received from the Gov-
ernment of Kerala. The amount deposited will be subject to revision ac-
cording to requirements.

(4) All money of the fund shall be invested in such manner as decided by
the State Library Council with the previous sanction of Government.

192. Exemption from Court Attachment - (1) The amount invested in
rule 191 above shall not be liable to attachment under any decree or order of
any Civil, Revenue or Criminal Court and neither the official assigned nor
any receiver appointed under the Insoivency Act shall be entitled to have
any claim on such amount.

(2) Inthe event of winding up of the State lerary Counc11 the Govern-
ment shall arrange for the disbursement of the amount to the beneficiaries.

193. Mode of Sanctioning and Payment of pension and Death-cum-Re-
tirement Gratuity - (1) The Pension and Death-Cum-Retirement Gratuity
papers of all the employees should be forwarded to the Secretary, State Li-
brary Council and after verification by the Secretary it will be placed before
the Executive Committee of the State: lerary Council which will issue forg-
ing section. Formal Pension payment order will be 1ssued by the Secretary
thereafter. - :

(2) The payment will be made dlrect from the office of the State Li-
brary Council, Thiruvananthapuram by debit to the Fund specified in rule
(191) above.
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(3) The pension and death-cum-retirement gratuity shall be payable and
be paid only in India.

Note:- (1) All records prescribed by Government in the case of pen-
sionable Employees shall be attached to the papers.

(2) All forms on the pattern prescribed by Government for pensionable
employees will be adopted for the purpose of the scheme.

{(3) The Rules followed in Government Treasuries in regard to periodi-
cal mustering of pensioners will be followed here also.

(4) Instructions prescribing the mode of preparation of Pension paper,
sanction of pension and death-cum-retirement Gratuity as per these rules,
mode of payment and maintenance of Registers and Records shall be as
stated in the Annexure II to these Rules.

Chapter X
Conduct Rules

194. Application:- (1} These Rules shall apply to all employees of the
State Library Council (whether permanent or temporary) including a person
in the service of the State Library Council whose service have been tempo-
rarity placed at the disposal of any Government or local body or other
institutionalise also persons in caual employment or local body or other in-
stitution and also persons in caual employment or persons subject to dis-
charge from service with or without notice but shall not apply -

(a) to persons for whose appointment and other matters covered by these
Rules, special provision is made by an agreement except to the extent other-
wise expressly provided in the agrement;

(b) to person for whose service have been temporarily placed at the
disposal of the State Library Council on foreign service times.

(2) It shall apply to all persons employed in the Public Libraries in the
Malabar District established or maintained by a Local Library Authority
under the Madras Public Libraries Act, 1948 (Madras Act XXIV of 1948).

(3) It shall apply to all employees of the District Library Council and
Taluk Library Unions.

General - Every employee shall at all time maintain absolute integrity
and devotion to duty.

195. Subscription - Except with the previous sanction of the State Li-
brary Council / District Library Council / Taluk Library Union shall ask for
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or accept or in any way participate in the raising of any subscription or other
pecuniary assistance or take part in any collection of money for any public
or local or other purposes.

196. Gift, Gratuity and Reward - Save as otherwise provided in these
rules no employee shall, except with the previous sanction of the State Li-
brary Council / District Library Council / Taluk Library Union, acceptor
permit any member of his family to accept directly or indirectly on his own
behalf or on behalf of any other person, any gift, gratuity or reward from a
person not related to him.

Note:- (1) An employee may accept from any person a compulsory gift of
flowers or fruits or similar articles of trifling value, but all employ-
ees shall use their best endeavors to discourage the reader of such
gifts. : ,

(2)  Anemploye may accept or permit a member of his family to accept
from a person who is his personal friend a wedding gift of a value
which is reasonable in all the circumstances of the case. Al em-
ployees shall use their best endeavour to discourage the tender of
such gifts and such acceptance or permission shall be reported to
the State Library Council / District Library Council / Taluk Library
Union and if the State Library Council / District Library Council /
Taluk Library Union so require, the gift shall be returned to the
donor. ,

(3) If an employee cannot without giving undue offence, refuse a gift
of substantial value he may accept it, but shall, unless the State
Library Council / District Library Council / Taluk Library Union
by special order otherwise direct, deliver the gift to the State Li-
brary Council / District Library Council / Taluk Library Union for
decision as to its disposal.

197. Lending and borrowing - (1) No employee shall -

(a) directly or indirectly engage in the business of money-lendinglor

(b) except with the pervious sanction of the State Library Council / Dis-
trict Library Council / Taluk Library Union lend money to any person pos-
sessing land within the local limits of his authority, or at interest to any
prisoncr ‘ . S ‘

(c) save in the ordinary course of business with a Bank or a firm of
standing borrow money from, or otherwise place himself under pecuniary
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obligation to any person subordinate or superior to him or any one else within
the local limits of his authority; or -

(d) except with the previous sanction of the State Library Council / Dis-
trict Library Council / Taluk Library Union, permit any member of his fam-
ily to enter into any transaction of the nature of those prohibited in the case
of employees of the State Library Council / District Library Council / Taluk
Library Union: )

Provided that clause (b) does not preclude the making of advances of pay
to private servants even if they possess land within the local limits of the
employee’s authority: '

Provided further that clause (c) does not precluded the acceptance of a
purely temporary loan of small amount free of interest, from a person friend
or the operation of reasonable credit account with a bona fide tradesman;

(2) Sub-rule (1) shall, in its application to the dealings of an employee
of the State Library Council / District Library Council / Taluk Library Union
with a Co-operative Society registered or deemed to have been registered
under the Co-operative Societies Act or under any similar law, be subject to
such relaxations as the State Library Council / District Library Council /
Taluk Library Union may, be special or general order, direct.

(3) Sub-rule (1) does not prevent an employee of the State Library Coun-
cil / District Library Council / Taluk Library Union from borrowing money
from a Co-operative Society of which he is a member, provided that where
the borrowing is on personal security, the surety shall not be an employee of
the State Library Council / District Library Council / Taluk Library Union
subordinate to him.

(4) The fact that an employee of the State Library Council / District
Library Council / Taluk Library Union lending money is acting as an execu-
tor, administrator or as a trustee without profit or advantage to himselfin no
way affects the prohibition.

(5) The fact that an employee of the State Library Council / District
Library Council / Taluk Library Union lending money is acting as an execu-
tor, administrator or as a trustee without profit or advantage to himself in no
way affects the prohibition.

198. Sale or lease of the State Library Council / District Library Council
/ Taluk Library Union properties - Save with the sanction of the State Li-
brary Council / District Library Council / Taluk Library Union, no mobile
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or immovable property of the State Library Council / District Library Coun-
cil / Taluk Library Union shall be sold or granted on lease or hire to any
employee of the State Library Council / District Library Council / Taluk
Library Union, whether in permanent or temporary employment.

199. Habitual use of vehicles and animals belonging to other - Employ-

ees are forbidden to make habitual use of vehicles and animais belonging to

others or to travel free of charge in any vehicle plying for hire.

200. Returns regarding immovable properties - (a) The State lerary
Council / District Library Council / Taluk Library Union or any authority
empowered by it in this behalf may at any time, by general or special order,
require an employee of the State Library Council / District Library Council /
Taluk Library Union to submit, within the period specified in the order, a full
and complete statement of such movable or immovable property held or
acquired by him or by any member of his family as may be specified in the
order. Such statement shall, if so required, include details of the means by
which or the source from which, such property was acquired.

(b) (1) All employees except those in the last grade service must submit
to the State Library Council / District Library Council / Taluk Library Union
not later than the 15th January each year, a statement in form No. 47 show-
ing all the immovable properties of which he stood possessed or in which he
had an interest at the close of the preceding calendar year.

(2) The declaration must include all immovable property held or ac-
quired by an employee in his own name or in the name of any other person
wherever situated in India. It should as far as possible, give all the details in
form No. 47.

(3) Ifinany year and employee has neither acquired not relinguished or
otherwise disposed of any immovable property or any interest in immovable
property he need not submit the statement referred to in sub-clause (1) above,
but shall instead submit a certificate to that effect. _

(4) The annual return should include all immovable property acquired
or registeréd in the name of the employee either on his own account or as a
trustee, executor or administrator, or acquired or registered in the name of or
held or managed by any member of his family.. In the case of an employee
who follows the Marunakkathayam law the statement should include acqui-
sitions of immovable property by his consort.
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(c) Whenever an employee by inheritance, secession or bequest becomes
possessed ‘of immovable property in the district or taluk in which he is em-
ployed, or of the interest in such immovable property contemplated by the

“tule he must communicate all particulars thereof through the usual channel

to the State Library Council.

(d) Ifan employee receives an order of transfer to a district or taluk in
which he possesses or has an interest in immovable property he must at once
bring the fact to the notice of his immediate superior. .

(e) Any attempt to mislead and any failure to give full and correct in-
formation, if it is proved, that the employee or any person on his behalf is in
possession, or has, at any time during the period of officer of such servant
been in possession, for which such employee cannot satisfactorily account,
of pecuniary resources or property disproportionate to his known sources of
income then on such proof it shall be presumed unless the contrary is proved
that such employee is guilty of misconduct

201. Sanction for purchase or sale of immovable property - (a) Save in
the case of a transaction conducted in good faith with a regular dealer or
permitted under these Rule, an employee who intends to transact any pur-
chase sale or disposal by other means of movable or immovable property
exceeding in value one thousand rupees with any person residing, positing
immovable property or carrying on business, within the local limits of the
official authority of such employee shall declare his intention to the state
Library Council / District Library Council / Taluk Library Union. The dec-
laration shall state fully the circumstances, the price offered or demanded
and in the case of disposal otherwise than by sale, the method of disposal
and the employee shall thereafter act in accordance with such orders as may
be passed by the State Library Council / District Library Council / Taluk
Library Union: ' -

Provided that an employee who is about to quit the station,” district or
local limits of his official authority amy, without reference to any authority,
dispose of any of his movable property by circulating the lists thereof among
the public generally or by causing it to be sold by public action.

(b) Sanction will, on no account be accorded to the purchase of land for
commercial purposes in any part of the Kerala State by a person employed
by the State Library Council / District Library Council / Taluk Library
Unioni(c) An employee who already owns a house or site may not acquire
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another house of site for residential purposes without the sanction of the
State Library Council. .

(d) No. employee of the State Library Council / District Library Coun-
cil / Taluk Library Union shall, save in good faith for the purpose of resi-
dence acquire any immovable property anywhere in India by purchase or
gift without the previous sanction of the State Library Council.

(e) The restrictions on the acquisition and possession of immovable
property apply to the acquisition and position of any personal interest in
such property and to the acquisition and possession of such property by State
Library Council / District Library Council / Taluk Library Union servant in
the name of any other person, but not to the acquisition or possession of an
interest as trustee or administrator only.

202. Acquisition of antiguity - Whenever an employee acquires or gets
possession of any antiquity, he shall immediately inform the fact to the State
Library Council / District Library Council / Taluk Library Union and get
sanction from the State Library Council / District Library Council / Taluk
Library Union for keeping the same in his possession.

If the employee acquires or gets possession of any articles, object or things
having the appearance of an antiquity. The may in case of doubt verify from
the Registration office under the Archaeology Department at. Kottayam or
Thrissur or from the Director of Archaeology at Thiruvananthapuram whether
the article, object or thing is an antiquity or not.

Explanation - for the purpose of this rule the expression “antiquity”
includes -

(i)  any coin, sculpture, manuscript, cpigraph or other work of art or
craftsmanship;

(ii) any article, object or thing illustrative of science, art, crafts, litera-
ture, religion, customs, morals or politics in by gone ages;

(iv) any article, object or thing of historical interest;

(v) any article, object or thing declared by Government by notification,
to be an antiquity for the purpose of the Kerala Ancient, Mounments
and Archaeological sites and Remains Act; 1968 (26 0f 1969) which
has been in existence for not less than*’on'e hundred years.

203. Private Trade or Employment - (1) No efflf}loyee of the State Li-
brary Council / District Library Council / Taluk Library Union may, without
such sanction undertake honorary work of a social or charitable nature or
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occasional work of a literary, artistic or scientific character, subject to the
condition that his official duties do not thereby suffer, but he shall not un-
dertake or shall discontinue, such work if so directed by the State Library
Council.

Explanation -(a) Canvassing by an employee of the State Library Council
/ District Library Council / Taluk Library Union in support of the
business of insurance agency, commission agency etc., owned or
managed by his wife or by any other member of his family shall be
deemed to be breach of this rule

- (b) No employee of the State Library Council / District Library Coun-
cil / Taluk Library Union shall serve or accept paid employment in
any company, mutual benefit society or Co-operative Society or act
as an agent, whether paid by salary or commission to any Insurance
company of Society. Where, however, no remuneration is accepted,
there is no objection to an employee’s teking part in the manage-
ment of a manual benefit society it he has first obtained the sanc-
tion of the State Library Council and a certificate to the effect that
the work undertaken will be performed without detriment to his
official duties.

(c) Employees of the State Library Council / District Library Council /
Taluk Library Union shall be at liberty to take part in the promotion
of Co-operative Societies, but no employee of the State Library
Council / District Library Council / Taluk Library Union shall ex-
cept in the course of duty or as provided for in the Service Rules
hold office in any Co-operative Society or serving any committee
appointed for the management of its affairs unless the Society is
composed wholly of employees of the State Library Council / Dis-
trict Library Council / Taluk Library Union.

(d} No employee shall, except in the course of duty, take part in the
promotion, registration or management of any Bank or company
Provided that an employee in accordance with the provisions of
any general or special order of the State Library Council / District
Library Council / Taluk Library Union may take part in the promo-
tion, registration or management of a Co-operative Society regis-
tered or deemed to be registered under the Co-operative Societies
Act,
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204. Investments - (a) No employee shall speculate in investments for the
purposes of this rule, habilitate purchase and sale of securities of notoriously
fluctuating value shall be deemed to be speculation in investments.

(b) No employee of the State Library Council / District Library Council
/ Taluk Library Union shall make or permit any member of his family to
make any investments likely to embrace or influence him in the discharge of
his official duties.

Note - If Any question arises, as to whether a security or investment is of

the nature referred to above, the decision of the State Library
Council shall be final.

205. Employees of the State Library Council / District Library Council /
Taluk Library Union as arbiralors - (1) An employee of the State Library
Council / District Library Council / Taluk Library Union may not act as
arbitration in any case without the sanction of the State Library Council /
District Library Council / Taluk Library Union or unless he be directed so to
act by a court having authority to appoint an arbitrator..

(2) No employee of the State Library Council / District Library Council
/ Taluk Library Union may act as arbitrator in any case which 1s likely to
come before him in any shape in virtue of any judicial or executive office
which he may be holding; '

(3) If anemployee of the State Library Council / District Library Coun-
cil / Taluk Library Union act as arbitrator at the private request of dispu-
tants, he can accept no fees;

(4) Ifhe acts by appointment of a Court of Law he may, notwithstand-

~ ing anything contained in the Service Rules _dccept such fees as the Court

may fix:

Provided that the State Library Counc1l / District Library Councﬂ/ Taluk
Library Union may direct that the whole or part of such fees shall be cred-
ited to the State Library Council / District Librafy'Council / Taluk Library
Union.

206. Insolvency and habitual mdebtedness (1) An employee of the State
Library Council / District Library Council / Taluk Library Union shall avoid
habitual indebtedness. If an employee of the State Library Councit / District
Library Council / Taluk Library Union is adjudged or declared an insolvent,
or has incurred debts aggregiiting to a sum which in ordinary circumstances,
he could not repay within a period of two years or,if a part of his salary as
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frequently attached for debt, has been continuously so attached for a pe-
r10d of two years or is attached for a sum which is ordinary cirmstances, he
could not repay within a period of two years he should be presumed to
have contravened this rule and is liable to be removed from service. But

he need not be so deemed if he proves that the insolvency or indebtedness -
1s the result of circumstances which, with he had no control and had not.

proceeded from extravagant or dissipated habits. The burden of proving
such special circumstances will always be upon the employee of the State
Library Council / District Library Council / Taluk Library Union concerned.

(2) Anemployee who applies to be or is adjudged or declared involve-
ment shall, forthwith report his insotvency to the head of the office or
department in which he is employed.

(3) On receipt of information that the employee has been declared an
insolvent or his pay is being continuously attached as contemplated in rule
206 the head of the office communicate the fact forthwith to the State
Library Council / District Library Council / Taluk Library Union as the
case may be and in the case of those whom they themselves or their subor-
dinates are competent to appoint, take or cause to be taken such action as
may be called for in rule 206.

(4) Ifhe acts by appointment of a Court of Law he may, notwithstand-
ing anything contain contained in the Service Rules, accept such fees as
the Court may fix:

Provided that the State Library Council / District Library Council / Taluk
Library Union may direct that the whole or part of such fees shall be credited
to the State Library Council / District Library Council / Tatuk Library Union.

206 Insolvency and habitual indebtedness - (1) An employece of the
State Library Council / District Library Council / Taluk Library Union
shall avoid habitual indebtedness. If an employee of the State Library
Council / District Library Council / Taluk Library Union is adjudged or
declared an insolvent, of has incurred debts aggregating to a sum which in
ordinary circumstances, he could not repay within a period of two years or
if a part of his salary as frequently attached for debt, has been continuously
so attached for a period of two years or is attached for a sum which in
ordinary circumstances, he could not repay within a period of two years he
should be presumed to have contravened this rule and is liable to be re-
moved from service. But he need not be so deemed if he proves that the
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insolvency or indebtedness is the result of circumstances which, with the
exercise of ordinary diligence, he could not have foreseen or over which he
had no control and had not proceeded from extravagant or dissipated habits.
The burden of proving -such special circumstances will always be upon the
employee of the State Library Council / District Library Council / Taluk
Library Union concerned.

(2) Anemployee who applies to be or is adjudged or declared insolvent
shall, forthwith report his insolvency to the head of the office or department
in which he is employed.

(3) On receipt of information that the employee has been declared an
insolvent or his pay is being continuously attached as contemplated in rule
206 the Head of the Office communicate the fact forthwith to the State Li-
brary Council / District Library Council / Taluk Library Union as the case
may be and in the case of those whom they themselves or their subordinates
are competent to appoint, take or cause to be taken such action as may be
called for in rule 206,

(4) The plea that the insolvency or indebtedness has been caused by
standing security for other persons shall in no case be accepted as an excuse
for abating the action under these rules.

(5) Anemployee of the State Library Council / District Library Council
/ Taluk Library Union who applies to be or is adjudged or declared insolvent
shall, forthwith report this insolvency to the Secretary to the State lerary
Council / District Library Council / Taluk Library Union.

(6) Anemployee of the State Library Council / District Library Council
/ Taluk Library Union who has been removed from service on account of
insolvency, shall not be eligible for re- employmcnt in any branch of the
service.

207. Public demonstrations in honor of employees of State Library Council
/ District Library Council / Taluk Library Union - (1) Save as otherwise
provided in these Rules no employee shall, excép; with the previous sanc-
tions of the State Library Council - .* "1,

(a) receive any complimentary or valedictory address accept any testimo-
nial or attend any public meeting or entertainment held in his honour; or

(b) take part in the presentation of a complimentary or valedictory ad-
dress, or of a testimonial to any other employee of the State Library Council
/ District Library Council / Taluk Library Union, or to any person who has
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recently quitted the service of the State Library Council / District Library
Council / Taluk Library Union, or attend a public meeting or entertainment
held in honour of such other State Library Council / District Library Council
/ Taluk Library Union employee of persons; or

(c) take part in the raising of a fund to be expended in recognition of the
service of any other servant of the State Library Council / District Library
Council / Taluk Library Union or of a person who has recently quitted the
service of the State Library Council / District Library Council / Taluk Li-
brary Union for any purpose whatsoever.

(2) Subject to the provisions of any general or special order of the State
Library Council / District Library Council / Taluk Library Union an em-
ployee may attend a farewell entertainment of a substantively private and
informal character held with regard to himself or to any other State Library
Council / District Library Council / Taluk Library Union employee or to a
person who has recently quitted the service of the State Library Council /
District Library Council / Taluk Library Union on the occasion of his retire-
ment from service or departure from the station of himself or such other
State Library Council / District Library Council / Taluk Library Union em-

. ployee. In accepting the invitation the employee should, if necessary, make
it clear that the function must be substantively private and on no account

take the character of a public entertainment, that no address should be pre-
sented to him or to the other employee and that the organisers will, discour-
age the publication of the proceedings of the entertainment in the Press.

Note:- An employee should as a rule discourage his subordinates from

organising or participating in a farewell entertainment in his
honour, as in the absence of such discouragement, the subordi-
nates may feel themselves bound, as a matter of course to
organise such function and incur expenditure thereon.

(3) (a)No employee shall, except with the previous sanction of the State
Library Council / District Library Council / Taluk Library Union receive
any trowel, key or other similar article offered to him at a ceremontal func-
tion such as the laying of a foundation stone or the opening of a public
building. _ )

(b) An employee who receives an invitation to preside at such a func-
tion should, if he decides to accept it, invariably inform the promoters that
he can attend only on the understanding that no presentation of any kind is
made.
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208. Connection with Press - (a) No employee of the State Library Council
/ District Library Council / Taluk Library Union shall except with and dur-
ing the continuance of previous sanction of the State Library Council / Dis-
trict Library Council / Taluk Library Union, own wholly or in part, or con-
duct or participate in the editing or management of any newspaper or other
periodical publication mainly devoted to the discussion of topics not of a
political character such for instance as art, science or literature. The sanc-
tion is liable to be withdrawn at the discretion of the State Library Council.

(b) Employees of the State Library Council / District Library Council /
Taluk Library Union are permitted to contribute articles of a scientific, liter-
ary or technical character to any journal, magazine or similar publication
provided that before any such article is sent for publication the employee
should satisfy the secretary that it does not reveal any information of a con-
fidential nature and that the publication will not in any way embarrass the
administration of the State Library Council / District Library Council / Taluk
Library Union.

(c) No. employee of the State Library Council / District Library Council
/ Taluk Library Union shall, except in accordance with any special or general
order of the State Library Council, communicate directly or indirectly any
official document or information to an employee of the State Library Council
{ District Library Council / Taluk Library Union not authorised to receive the
same or to any non-official person or to the Press.

209. Personal representation to Members of the State Library Council /
District Library Council / Taluk Library Union - No employee of the State
Library Council / District Library Council / Taluk Library Union shall ap-

proach any member of the State Library Council / District Library Council /

Taluk Library Union or any of the committees constituted by the State Li-
brary Council / District Library Council / Taluk Library Union with a view
to having any grievance made the.subject i_nattef of the agenda for discus-
sion at a meeting of the State Library Council / District Library Council /
Taluk Library Union of the committee as the case may be.

210. Discussion of the policy or action of Government and the State Li-
brary Council / District Library Council / Taluk Library Union - (a) No
employee of the State Library Council / District Library Council / Taluk
Library Union shall by any utterance, writing or otherwise, discuss or critics
in public or at any meeting or association or body any policy pursued or
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action taken by the State Library Council / District Library Council / Taluk
Library Union or the Government of Kerala nor shall be in any manner
participate in such discussion or criticism:

Provided that nothing contained in this rule shall be deemed to prohibit

(i) anemployee of the State Library Council / District Library Council
/ Taluk Library Union from participating in discussion at any private meet-
ing solely of employees of the State Library Council / District Library Council
/ Taluk Library Union or of any recognised association of employees of the
State Library Council / District Library Council / Taluk Library Union on
matters which affect the personal interests of such employees individually
or generally ; or ‘

(i) an employee of the State Library Council / District Library Council
/ Taluk Library Union from defending and explaining in publisher private

meetings any policy or action of the State Library Council / District Library-

Council / Taluk Library Union for the purpose of removing misapprehen-
sion and correcting mis-statements or for the purpose of effectively carrying
out such policy.
Explanation - Nothing contained in this rule shall be construed to
' limit or abridge the power of the State Library Coun-
cil / District Library Council / Taluk Library Union
requiring any employee of the State Library Council
/ District Library Council / Taluk Library Union to
publish and explain any policy or action of the State
Library Council / District Library Council / Taluk
Library Union in such manner as may appear to them
to be expedient or necessary.

(b) No employee shall engage himself or participate in any demonstra-
tion which is prejudicial to the interest of the sovereignty and integrity of
India, the security of the State, friendly relations with foreign State, Public
Order, decency or morality or which involves contempt of Court, defama-
tion or incitement to an offence.

(c) No employee shall raise any slogans or participate in any disorderly
demonstrations or otherwise engage himself in any other disorderly conduct
within office premises or while on duty.

(d) No employee shall wear any badges, arm-bands or such other sym-
bols having inscriptions or slogans which may offend the interest of the
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sovereignty and integrity of India, the security of the State, friendly rela-
tions with foreign State, public order, decency or morality or which may
amount to contempt of Court, defamation or incitement to an offence, strike
or breach of discipline.

() No employee shall engage himself in antisecular activities which
tend to create communal disharmony.

(f) Anemployee of the State Library Council / District Library Council
/ Taluk Library Union shall not, except in the discharge of his official duties
preside over or take part in the organisation of or occupy a prominent posi-
tton or address any non-ofﬁc:lal meeting or conference, at which it is likely
that speeches will be made or resolutions will be proposed or passed criticising
the action of the State Library Council / District Library Council / Taluk
Library Union.

Note:- For purpose of this rule, meeting of a committee constituted by
the State Library Council / District Library Council / Taluk Li-
brary Union in which an employee is also appointment as a mem-
ber, shall not be a non-official meeting or conference so far as
the employee is concerned.

(g) No. employee shall without previous sanction of the State Li-
brary Council / District Library Council / Taluk Library Union as the case
may be in any manner aid or participate in the editing, publishing or man-
agement of any publication which contains advertisements or shall be mem-
ber of any group of employees which bring such publication.

(h) No employee of the State Library Council / District Library Council
/ Taluk Library Union, shall in any document published by him or in any
communication made by him to the press or in any public utterance deliv-
ered by him make any statement of fact or opinion which is capable of em-
barrassing the State Library Council / District Library Council / Taluk Li-
brary Union or Government in any manner. ;. -

Note: - An employee of the State Library Council / District Library Coun-
cil / Taluk Library Union who intends to publish any document
or to make any communication to the press or to deliver any
public utterance containing statéments in respect of which any
doubt as to the application of the restrictions imposed by the
rule may arise, shall submit to the State Library Council a copy
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of draft of the document which he intends to publish or of the
utterance which he intends to deliver and shall thereafter act in
accordance with such orders as may be passed by the State Li-
brary Council.

211. Demonstration - No employee shall engage himself or participate in
any demonstration which is prejudicial to the interests of the sovereignty
and integrity of India, the security of the State, friendly relations with for-
cign States, good relation of the State Library Council / District Library
Council / Taluk Library Union with the Government of Kerala, public or-
der, decency or morality or which involves contempt of court, defamation
or incitement to an offence.

212. Evidence before committee - (1) No employee of the State Library
Council / District Library Council / Taluk Library Union shall give evi-
dence before a public committee except with the previous sanction of the
State Library Council.

(2) No employee of the State Library Council / District Library Council
/ Taluk Library Union giving such evidence shall criticise the policy or de-
cisions of the State Library Council / District Library Council / Taluk Li-
brary Union. :

Note:- These rules do not apply to evidence given before statutory com-
mittees which have power to compel attendance and the giving
of answers, nor to evidence given in judicial inquires.

213. Taking part in polities and elections - (a)} No employee of the State
Library Council / District Library Council / Taluk Library Union shall be a
member of or be otherwise associated with any political party or any
organisation which takes part in polities nor shall he take part, or subscribe
in aid of, or assist in any other manner any political movement or activity.

If any question arises whether any movement or activity falls within the
scope of this rule, the decision of the State Library Council thereon shall be
final.

(b) Save as provided by or under any law for the time being in force no
employee of the State Library Council / District Library Council / Taluk
Library Union shall canvass or otherwise interfere or use his influence in
connection with or take part in any election to a legislative body whether in
the Kerala State or elsewhere, or to a local authority or body:

Provided that-
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(1) an employee of the State Library Council / District Library Council
/ Taluk Library Union who is qualified to vote at such election may exercise
his right to vote; but if he does so, shall give to indication of the manner in
which he proposed to vote or has voted.

(2) an employee of the State Library Council / District Library Council
/ Taluk Library Union shall not be deemed to have contravened the provi-
sions of this rule by reason only that he assists in the conduct of an election
in the due performance of a duty imposed on him by or under any law for the
rime being in force.

(c) It shall be the duty of every employee of the State Library Council /
District Library Council / Taluk Library Union to endeavour to prevent any
member of his family from taking part in, subscribing in aid of or assisting
in any other manner any movement or activity which is, or tends directly or
indirectly to be, subversive of the State Library Council / District Library
Council / Taluk Library Union as well as Government as by law established
and where an employee of the State Library Council / District Library Council
/ Taluk Library Union unable to prevent a member of his family from taking
part in or subscribing in aid of or assisting in any other manner, any such
movement or activity he shall make a report to that effect to the State Li-
brary Council / District Library Council / Taluk Library Union.

Note:- If any question arises whether any movement or activity falls

within the scope of this rule, the decision of the State Library
Council thereon shall be final. o

(d) No State Library Council / District Library Council / Taluk Library
Union servant shall permit any member of his family to take part or in any
way assist any movement or activity which is or tends directly or indirectly to
be subversive of the State Library Council / District Library Council / Taluk
Library Union as well as government as by law established.

Note:- A State Library Council /- District Library Council / Taluk Li-
brary Union servant shall be deemed to have permitted a person
to take part in any or assist a movement or-activity within the
meaning or the above rule, if he has not taken precaution and
done everything in his power to.prevent such person so acting or
if, 1 when he knows or has.reason:to suspect that such person is so
acting he does not at once inform the State Library Council /
District Library Council / Taluk L1brary Union or. the. officer to
whom he is subordinate. .
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An employee who issue an address to electors or in any other manner
publicly announced as a candidate or prospective candidate for election to a
legislative body, or a local authority or body shall be deemed for the pur-
poses of this rule to take part in the election to such body.

214. Seditious Propaganda - Seditious propaganda or the expression of
disloyal sentiments by an employee of the State Library Council / District
Library Council / Taluk Library Union will be regarded as sufficient ground
for dispensing with his service.

213. Non-official Conferences - An employee of the State Library Coun-
cil/ District Library Council / Taluk Library Union proposing to take part in
a non-official conference or meeting held in any place in the Kerala State or
otherwise must obtain the prior sanction of the State Library Council / Dis-
trict Library Council / Taluk Library Union:

Provided that such sanction shall not be necessary in respect of confer-
ences in which an employee of the State Library Council / District Library
Council / Taluk Library Union may participate in the course of duty or con-
ferences convened to discuss scientific, technical, literacy or similar sub-
jects and participation therein is not likely to embarrass the State Library
Council / District Library Council / Taluk Library Union in the relationship
with the public in any manner. In cases of doubt the employee should apply
to the State Library Council and obtain orders.

216. Vindication of acts and character of the employees of the State Li-
brary Council / District Library Council / Taluk Library Union - (1) No
employee of the State Library Council / District Library Council / Taluk
Library Union shall, except with the previous sanction of the State Library
Council / District Library Council / Taluk Library Union have recourse to
any court or the press for the vindication of his official acts or character
from defamatory attacks. Nothing in this rule shall, however derogate from
the right of an employee of the State Library Council / District Library Council
/ Taluk Library Union to vindicate his private acts or character.

(2) No employee of the State Library Council / District Library Council
/ Taluk Library Union shall, except with the previous sanction of the State
Library Council / District Library Council / Taluk Library Union, accept
from any person or body or persons, compensation of any kind for any ma-
licious prosecution brought against him or for any defamatory attacks made
of his public acts or character unless such compensation has been awarded
by a competent court.
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217. Membership of Association - No employee shall join or continue to
be a member of an association, the objects or activities of which are prejudi-
cial to the interests of the sovereignity and integrity of India or public order
of morality.

218. Conditions for recognition - (a) (1) No association of the employees ~

of the State Library Council / District Library Council / Taluk Library Union
or association purporting to represent employees of the State Library Coun-
cil / District Library Council / Taluk Library Union or any class thereof
shall be recognised unless it satisfies the following conditions, namely:-

(i) the association must ordinarily consist of a distinct class of the State
Library Council / District Library Councii / Taluk Library Union employ-
ees; ) - , '

(i) every employee ofthe State Library Council / District Library Coun-
cil / Taluk Library Union belonging to the same class must be eligible for
membership of the Association;

(iii) persons who arc not in the service of the State Library Council /
District Library Council / Taluk Library Union shall not be office-bearers of
the association ; and

(iv) the association must not be formed on a territorial or communal basis.

(2) The association shall not be, in any way, connected with, or affiki-
ated to any association, which does not, or any federation; or association
which do not, satisfy condition (i)

(3) the association shall not be, in any way, connected with any, politi- -

cal party or organisation.

(4) federation or a confederation of service association shall affiliate
only recognised service associations, and if the recognised accorded to any
of the associations, affiliated to a federation or confederation os service as-
sociations shall forthwith disaffiliate such service- associations.

{5) The service association shall cease to,be dffiliated to a federafion of
confederation of service associations’ whose reicogmtlon under these rules in
withdrawn by the State Library Councﬂ '

(b) rules to be observed by service associations - The State Library
Council shall withdraw the recognition granted to any association, il it vio-
lates any of the following rules:-

(1) the association shall not seek the assistance of any political party or
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organisation to represent the grievances of its members, or indulge in any
seditious propaganda, or expression of disloyal sentiments.

(2) the association shall have the following rule incorporated in its rules:-

“A strike or threat of a strike against the State Library Council / District
Library Council / Taluk Library Union shall never be used as a means of
achieving any of the purposes of the Association”.

(4) the association shall not, except with the previous sanction of the
State Library Council:-

(i) ~ issue or maintain any periodical publications;

(i) permit tis proceedings to be open to the press, or publish any repre-
sentation, on behalf of its members, in the press or otherwise.

(5) the association shall not engage in any political activity.

(6) the association shall not -

(i} pay, or contribute towards any expenses incurred by a candidate for
any election to a legislative body whether in India or elsewhere, or to a local

_ authority or body;

(ii) support by any means, the candidature of any person for such elec-
tion;

(11} undertake or assist in the registration of elections or the selection of
candidate for such election; and

(iv) maintain or contribute towards the maintenance of any member of a
legislative body or of local authority or body.

(7) the service association shall not invite non-officials to speak at meet-
ings of the association without obtaining the prior sanction of the Staff Li-
brary Council ' _

(8) the funds of a service association shall consist exclusively of sub-
scriptions from members and grants, if any, made by the State Library Council
/ District Library Council / Taluk Library Union or the money collected
with the prior sanction of the State Library Council / District Library Coun-
cil/ Taluk Library Union and shall be applied only for the furtherance of the
objects of the association. _

Note:- The association shall not ask for or collect money )other than
subscription from members or the association) without obtaining
the prior sanction of the State Library Council / District Library
Council / Taluk Library Union.
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(9) any amendment of a substantial character in the rules of the service
association shall be made only with the previous approval of the State Li-
brary Council; and any other amendment of minor importance shall be com-
municated to the State Library Council for information.

(10) the service association shall not do any act or assists in the doing of
any act which, if done by an employee, would contravene any of the provi-
sions of these rules.

(11) the service association shall not address any communications to a
foreign authority except through the State Government which shall have the
right to withhold it if deemed necessary.

(12) communications addressed by the service association or by any of-
fice bearer on its behalf to the State Library Council / District Library Council
/ Taluk Library Union shall not contain any disrespectful or improper lan-
guage.

(13) the State Library Council may require the regular submission for
their information of copies of the rules of the association and the annual
statement of its accounts and lists of its members.

(¢) Procedure for making representations - (1) Representations from
recognised associations whether made orally, by deputation or presented in
writing, may be reccived by the secretary of the State Library Council /
District Library Council / Taluk Library Union, provided that no representa-

tions or deputations will be received except in connection with a matter -

which is, or raises questions which are, of common interest to the class rep-
resented by the association.

(2) The State Library Council may specify the channel through which
representations from the association shall be submitted and the authority by
whom deputations may be received.

(d) Any group of employees of the State Library Councﬂ / District Li-
brary Council / Taluk Library Union who desire to organise themselves into
an association for the purpose of safeguarding. their conditions of service
and to make representations to the: State Library Council / District Library
Council / Taluk Library Union on service matters shall apply to the State
Library Council / District Library Council/ Taluk L1brary Union through
the secretary, for recognition of the association along with a copy of the
draft rules. The rules of the association shall conform to the conditions
prescribed in these rules and in addition shall specifically provide that the
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association shall not resort to any strike or other activities calculated to pa-
ralyse or embarrass the State Library Council / District Library Council /
Taluk Library Union. The State Library Council may suggest such changes
in the rules as may be deemed necessary and on their incorporation the asso-
clation may be granted recognition.

(¢) The State Library Council shall w1thdraw the recognition granted to
any association if it violates any of the conditions prescribed for the recog-
nition or if it resorts to any strike activities calculated to paralyse or embar-
rass the State Library Council / District Library Council / Taluk lerary
Union.

219. Ofﬁcial dealing with relatives - (1) Every employees of the State
Library Council / District Library Council / Taluk Library Union shall in-
form his immediate superior if an employee of the State Library Council /
District Library Council / Taluk Library Union closely related to him is
posted to work under him or if he is posted to work under an employee of the
State Library Council / District Library Council / Taluk Library Union closely
related to him.

(2) No employee of the State Library Council / District Library Council
/ Taluk Library Union shall deal with a case in which he or any member of
his family has any pecuniary or other interest. If any such case comes be-
fore him in the course of his official duties he should refrain from dealing
with the case and submit the case to the next higher authority for passing
orders at the same time indicating that he is not dealing with the case be-
cause of his interest in it

220. Influencing superior authority for furtherance of interest - No em-
ployee if the State Library Council / District Library Council / Taluk Li-
brary Union shall direct or attempt to bring any political or other outside
influence to bear upon any superior authority for the furtherance of his inter-
est. The penalty for the contravention of this rule shall be the withholding of
promotion to him either permanently or for such period as the competent
authority may determine.

Explanation - An employee of the State Library Council / District Li-
brary Council / Taluk Library Union causing his own
case to be made the subject of an item of the agenda
of the meeting of the State Library Council / District
Library Council / Taluk Library Union or any of its
committees contravenes this rule.
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221. Broadcast from Radio Station - (1) No employee of the State Li-
brary Council / District Library Council / Taluk Library Union shall deliver
a broadcast talk at a broadcasting station on any subject without the previ-
ous permission of the State Library Council.

(2) Anemployee of the State Library Council / District Library Council
/ Taluk Library Union who is invited or who wishes to deliver a broadcast
talk shall intimate to the State Library Council through the proper channel
the subject on which he proposes to talk and if it is a subject directly or
indirectly connected with his official duties or if so required shall submit the
full text of the talk for its approval before it is delivered.

(3) The provisions of the rule do not in any way prevent the acceptance
of engagements by the employees of the State Library Council / District
Library Council / Taluk Library Union from a broadcasting station of the
ALR. for music or other similar performances and the remuneration there-
for.

222. Employees of the State Library Council / District Library Council /
Taluk Library Union not to partake in any strikes - No employee of the State
Library Council / District Library Council / Taluk Library Union shall engage
himself in any strike or incitement thereto or in any similar activities. An
employee of the State Library Council / District Library Council / Taluk Li-
brary Union should not engage himself in any concerted or organised slowing
down or attempt at stowing down work of the State Library Council / District
Library Council / Taluk Library Union or any act which has the tendency to
impede the reasonably efficient and speedy transaction of the State Library
Council / District Library Council / Taluk Library Union. Concerted or
organised refusal on the part of the employees of the State Library Council /
District Library Council / Taluk Library Union to receive to receive their pay
will entail severe disciplinary action.

223. Employees of the State Library Council / District Library Council /
Taluk Library Union under suspension -When an employee of the State Li-
brary Council / District Library Council / Taluk Library Union is suspended,
he is free to go wherever he likes, but he must give his address to the head of
his office. He must also give his address to the officer, if any, holding as
inquiry into his conduct. s ,

Explanations -  The employee must obey-all orders to attend any in-

quiry into his conduct and if he fails to do so, the in-
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_ quiry may be held in his absence.

224. Application for appointment in the gift of the State Library Council
/ District Library Council / Taluk Library Union - (1) A representation from
an employee of the State Library Council / District Library Council / Taluk
Library Union in regard to his claim to an appointment in the gift of the
State Library Council / District Library Council / Taluk Library Union should
be submitted through the Head of the office.

(2) No. officer of the State Library Council / District Library Council /
Taluk Library Union shall, except by endorsement on a written application
submitted by a candidate officially through him, recommended to any se-
lecting, appointing or promoting authority or to any individual who is a
member of any such authority or of its staff, any candidate for any post
under the services of the State Library Council / District Library Council /
Taluk Library Union.

Note: - 1t is incorrect for an officer of the State Library Council / District

Library Council / Taluk Library Union who receives an applica-
tion from a subordinate or colleague for a recommendation on

such application with the endorsement to the employee of the |

State Library Council / District Library Council / Taluk Library
Union concerned. The application should be forwarded to the
appropriate authority through official channels.

225. Residence - All employees shall ordinarily reside within the limits
of their Headquarters stations, Whenever the employee finds it necessary to
live outside the prescribed Headquarters, he shall obtain specific sanction of
the head of the office or other competent authority permission to reside out-
side the headquarters will be granted only in exceptional cases, each case
being considered on its merits and in accordance with administrative conve-

-nience when the employee living in the Headquarters State in wants to leave

the station on private business, he will have to obtain permission from his
superior officer,

Note: - For the purposes of this employees residing within a radius of
fifteen kilometers from their offices shall be deemed to reside
within the limits of their Headquarters station. This limit of fif-
teen kilometers radius shall not however be applied strictly in
the case of big cities and towns provided that the persons con-
cerned reside within the limits of the Headquarters city or town.
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226. Consumption of intoxicating drinks and drugs - (i) As employee
shall -

(a) strictly abide by any law relating to intoxicating drinks or drugs in
force, in any area in which he may happen to be for the time being.

(b) not to be under the influence of any intoxicating drinks or drug dur-
ing the course of his duty and shall also take due care that the performance
of his duties at any time is not affected in any way by the influence of such
drinks or drugs;

(c) refrain, from consuming any intoxicating drink or drug to excess.

227. Taking or giving of dowry by the employees - No employee shall

take or give dowry for his marriage or for the marniage or for the mamagc of

any member, or dependent, of his family.

228. Personal representations to the member of the State Library Coun-
cil / District Library Council / Taluk Library Union or Committees consti-
tuted by the State Library Council / District Library Council / Taluk Library
Union - It is improper for an employee of the State Library Council / District
Library Council / Taluk Library Union who makes any representations to
the State Library Council / District Library Council / Taluk Library Union
through the official channel to approach the President, the Secretary or the
Members of the State Library Council / District Library Councit / Taluk
Library Union or of any of the Committees constituted by the State Library
Council / District Library Council / Taluk Library Union with advance cop-
ies thereof or with personal representations:

Provided that an employee of the State Library Council / District Library
Council / Taluk Library Union who has not received any reply to a represen-
tations made to the appropriate authority within three months, may make a
written representation to the State Library Council / District Library Coun-
cil/ Taluk Library Union with a copy of the representation sent to the appro-
priate authority and with a statement that no reply has been received to that
representation, b T L C .

229. Purchase of reszgnarzon erc - No empioyee shall order into any pe-
cuniarily arrangement for the resignation by one of them, of any office un-
der the State Library Council / District Library Council / Taluk Library Union
or for the taking of leave for the benefit of the other should this rule be
infringed, any nomination or appointment consequent upon such resigna-
tion or leave will be cancelled by the State Library Council / District Library
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Council / Taluk Library Union and such parties to the arrangement, as are
still in service, will be subject to disciplinary proceedings which may in-
volved their dismissal from service.

230. Litigation - No employee shall without the written permission of

(i) take or transfer in his name any actionable claim or decree; or

(ii) concern himself in any litigation in which he has no direct personal
interest.

231. Postings and Transfers - An employee vested with discretionary
powers should not ordinarly be posted to his native district or allowed to
acquire land within the revenue district or taluk in which he is serving. Per-
mission to do this should be granted only in very special circumstances.

Note: - The employee may usually be permitted to acquire immovable
property outside the revenue district or taluk in which he is serving.
But when, on transfer to a district or taluk in which he holds immov-
able property he makes the special report required by rule 200 (d)
the authority responsible should ordinarily transfer him to another
district or taluk. For the purpose of this rule, officers of and above
the status of Senior Superintendent will be deemed to be officers

' visited with discretionary powers.

232. Consulting a Medical Practitoner for the purpose of obtaining leave
- It shall be the duty of every employee who consults a Medical Practitioner
with a view to obtaining leave or an extension of leave on medical certifi-
cate, to disclose to that. Practitioner the fact if any of his having consulted
any other practitioner for the same purpose and the result of such consulta-
tion. Omission on the part of the employee to do this or any false statement
made by him to a Medical Practitioner in this respect will entail disciplinary
action.

233. Employees not to be employed in private business - The employ-
ment of an employee of the State Library Council / District Library Council
/ Taluk Library Union including an employee in last grade service in mak-
ing purchases or in any private matters in which the receipt or expenditure
of money is concerned is most. Strictly prohibited. It is however, not in-
tended that this prohibition should preclude any officer from employing an
employee of the State Library Council / District Library Council / Taluk
Library Union including one in last grade service, to provide for him a con-
veyance or necessary supplies while he is travelling on duty though in all
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such transactions constant vigilance is needed to prevent cheating and ex-
tortion.

234. Consequences of resignation - Resignation from the State Library
Council / District Library Council / Taluk Library Union service entails
forfeiture of past service and of any gratuity to which the officer who re-
signs would otherwise have been eligible.

235. Pigamous Marriage - (1) No employee who has a wife living, shall
contract another marriage without first obtaining the permission of the State
Library Council, notwithstanding that such subsequent marriage is permis-
sible under the personal law for the time being applicable to him.

{2) No female employees shall marry any person who has a wife living
without first obtaining the permission of the State Library Council / District
Library Council / Taluk Library Union.

' Chapter XI
Miscellaneous

236. Agreement relating to contracts - (1) Agreements in respect of pri-

vate building taken on rent for the use of the State Library Council / District

- Library Council and Taluk Library Union shall be signed by the president

and secretary of the Council / District Library Council / Taluk Library Union
as the case may be.

(2) Agreements relating to the scheme for the award of the grants for the
purchase of furniture and construction of buildings for the various libraries shall
be signed by the president and secretary of the State Library Council.

(3) Agreement in respect of all contracts approved by the State Library
Council, District Library Council and Taluk Library Union shall be signed
by the president and secretary of the State Library Council, District Library
Council, Taluk Library Union as the case may be.

237. Appointments - (1) The appointment of the fixing of relevant recruit-
ment standards in respect of each category of posts, creation (and abolition of
any of posts and all powers incidental to these shall be vested in the State
Library Council / District Library Council and Taluk Library Union.

(2) The employees of the StatefLibréry Council / District Library Coun-
cil and Taluk Library Union will be in a common pool.

238. Languages of State Library QQuﬁcil / District Library Council / Taluk
Library Union - The official language of the State Library Council / District

FI
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Library Council and Taluk Library Union shall be Malayalam provided that,
nothing herein, shall be applicable to the correspondence betewwn the State
Library Council and Government of India and other external agencies where
English is used as the medium of correspondence.

239. Audit of affiliated libraries - Each Taluk Library Union shall audit
the accounts of the local affiliated libraries.

240. Production of no objection certificate for selection to a post - If any
person happens to be a member of more than one library and if that person
proposes to stand for any elective post he shall get a no objection certificate
from the other library and shall have cleared the dues in the libraries in
accordance with the rules.

241. Extension of Jurisdiction of the Director of Vigilance Investigation
to the State Library Council / District Library Council / Taluk Library Union
- (1) The Director of Vigilance Investigation, Kerala shall be competent to
enquire into cases of misconduct corruption etc., against the officers of the
State Library Council / District Library Council and Taluk Library Union,
that are referred him by the President / Secretary of the State Library Coun-
cil / District Library Council and Taluk Library Union in respect of the
various types of case specified in G.O. (p) 26/71/Vig. dated 28.12.1971
issued by the Vigilance Department of the Government of Kerala as modific
from time to time or in accordance with such other orders, as from time to
time, be issued by the Government of Kerala.

(2) On receipt of a request as specified in clause (1) the Director of
Vigilance Investigation shall conduct the enquiry in the manner laid down
in G.O. (p) No. 26/71/Vigilanve dated 28.12.1971 and forward the enquiry

report to the President / Secretary of the State Library Council / District .

Library Council / Taluk Library Union. _
242, Standards for grading of Libraries - Each library shall conduct the

- library in accordance with such standards as may be prescribed by the Gov-
. ernment or by the Kerala State Library Council.

234, Maintenance of State Registers of Libraries and Librarions - The
State Library Council shall maintain a State Register of Libraries in form
No 50 and of Librarians in the form No. 46 prescribed in Appendix. The
management of the libraries shall report in the said forms the particulars to
the secretary, state library council within 30 days from the date of coming
into force of these rules.
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244. All amendments issued by the Government with reference to any
provisions in the General Rules which are made applicable to the employees
in the State Library Council / District Library Council / Taluk Library Union
by these Rules, shall so far as they are made applicable apply to them sub-
ject to such modifications as the context may require. ]

244A. “Nothing contained in these Rules shall not apply to the employ-
ees of the Thiruvananthapuram Public Library”.

245. Interpretation - If any question arises relating to the interpretation
of these rules, it shall be referred to the State Library Council whose deci-
sion thereon shall be final.

246, Savings - Nothing in these rules or any rules made there under shall
operate to debar from enjoyment of any person or employees of any right or
privilege of emoluments to which he is entitled by the term of any contract
or agreement or conditions of service subsisting between that person and the
Kerala Grandhasala Sanghom, Local Library Authorities in Palakkad, Kannur
and Kozhikkode on the date on which these Rules shall come into force.

By order of the Governor,
(Sd/-)
J.S. Badhan
Commissioner and Secretary

Explanatory Note

(This does not form part of the notification but is intended to give its
general purport).

Section 40 of the Kerala Public Libraries (Kerala Grandhasala Sanghom})
Act, 1989 confers powers on the Government to make rules notwithstanding
anything contained therein. It is considered to issue rules in respect of con-
stitution of the State Library Council, District Library Coluncit, Taluk Li-
brary Union, affiliation of libraries service conditions of the employees and
matters incidental thereto the persent notification is intended to achieve the
above object. ' '
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(Pension & Gratuity. Hcherey
The Executive Committee, Kerala State Library
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Sub:- Apphcahon for sanction af_yensmn. R TR
Sir, T R R booalgn

I beg to say thet I am due to retire from sezvicr. with, effeet frem: the: .. ...
my date ofbirth beii:g.......... | therefore request hat steps may kindly be taken
‘with a view to sanctmn the pension and gratuity adntissible 6 me being
sanctioned by the date of retitement. [ desire fo draw. my pension from. State
Library Cour.cil Office. g
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(i) Two speci'nen signature of ine,. m ot q.ﬁtested e

T

(ii) Three copies of joint photograph of VA wife and mme also duly c..ttﬂbtﬁd
(iiy Two slips bearing my left hand thu‘m'b wnd ﬁngen 1mpxcaapns

{iv] Two- slips each showmg particulars ot my hexght and idenuﬁc;atton
marks.

and my  address after retirement wdl be.cvriereeinnanes everrertenat

[Signature)
Designation

a;.*fof'e‘ Any sub-eguent: ohmlge of aeldresa eheu‘ld be no'ﬁﬁg(_i“to the Kerala
£ State-Likary'Gaumeil Ofijee. : ’

) * This is required only in th:e case of persons who are’ 11]jteratg. and
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List of Enclosures
1. '}":'ormal Application for pension {Form No. 13) -
b 2. Application for pension (Form No. 14} in dunlicate
. 3. Invalid certifmatﬁ (if the claim is for invalid pension)
_________ 4.  Service Book duly completed.
19 5. Statement of average emoluments in duphf‘ated oL .
6. lLast pay Certiticate : f = S -os
a 7. (a) Tvro specimer signature dulyl attested = _ : “ ) ‘

.

. {b) Two slips bex. *mg the left hand thumb and fmger 1mpressxons
Th.ree copies of j ]Oull photograph d'uly attes, “d 3f - -
9. - Two slips each showing particulars’ ‘of helaht-and 1dent1fn.at101ffl marks

10. Address after retircment in duphcate
'

11. Non-lability certificate : : -

12.. ._Declaratlon from the pensioner consenting the recovery of 11ab111ty if any
= from the D.C.R. Cratuity and Pension. :

13 Declaratmn for Anticipatory pension {Rule 116 X. S.R., Part III)

Y IR

= ]4 peclaratlon jn Form No. 9 ©od -
15.- Nommat:lon for Falmly Pension Form No. 16A, 16B, 16C or IBD) ' ‘
16.- Nomlnaurm for Farrily Pensior: (Form Nb. 17) in duplicate (Rule 72 Part I F.S. R)

%“'

5 o M AT SBe T s

Detaﬂs of Famﬂy for leeraused E‘a.mlly Pension (Form No. 19) - v K

P ]

lr *Not necessary in the case of persons lit-rate enough to put the signature.
. P
S0 Form No. 16A
£ (Pension & Gratmty Scheme)
The Executive Commitiee, Kerala State Library Council
e Nomination foi D.C.R. Gratuity . -
i  (Referred to in R' le 57 of Part I1I)

Ll K3 £ pA o AL G
T S T

T

¥

[N -
' 5'5, }Nhen th* Officer has a fami.y andnnshes to nominate one member thereof- ‘ *i
T "I hereby nominate the person mentioned below who is member of my family, s .
o ind confer on bim the right to receive any gratuity that may be sanctioned by the | i
. 1afy State Library Council in the event of my death while in service and the right ! B

ceive on any deathi to the ~xtent spemﬁed below any gratuity which having
e admissible to me on my LeUrement may rernain unpaid on my deatl{

X




Al

.l.w.iu L ke o

.,

H . T &d.nm. g -
_ . bﬁuﬁm Jo E:oﬁmguﬂoaa uﬁ 13A0D 01 S QS Uf Pa[[y 3G n.uonm U0 wE“W ,.wuozw .
i : R A e tin:
4 . L L
Iy &
1 2 : . i - oy -
E _
o
L
ap " .
g
[}
7]
K
34}
2} Al — ——
- - a e et = - - - - —_— " — -
m . '
2 (2) T
w w N N
_, G . (s) ) € (@) 1
L . . ._ _ '
m - LR ¢ .
X Juswled W
3 @ mcrzuuoh alcjaq ng : Lo
A T IIYJO 343 Jo Yesp ay) . . w8
. “,_.w .m 1913e Furdp asupwou . '
m 5 . Y3 10 1399350 s Fuise. - . o . .
..._, e o - -329PRId -mauUUoU ayl - . s S . R
$ IS : 3O Juaa3 3y) uy ssed ’ .
. m g . [TBYS 2aumjwou 3y o . * * .8
: : U0 paiijuod jysu ay Pifeau 0
3 I 3Wo0dd
; %:omu 01 31qefed  woym o3 Aue 1 vostad . Ireys unixajwou m:m - saupwo
N nje Trylavey tr ' Sl ot
§ uwmswhwcso jo umu jo a&fc:mz.. Yyaym jo Supusddey J0YWO yim Jo mmu:%@
: wy - pue m.mu%n.m PWeN  sy) uo sopuafunuoy Ay diysuone|ay pPuR auwep

210

‘

T . . - ' - . - - - -
. . . - & .

~ - - -t s -—r- P

. e lLr.IL.Ttm;- i g o IR T Wy g :

L 4 by s
i
=

- T S algmadt - ki, . . "
i ne Ao iitg oy cyi et = A SRS
....-...IIII..!E..,\I....[..!-.II.IIII..II. . . - EIN A

“8!




pubic Libraries (Kerala Grantl asala Sanghom} Rules 211

This nomination supersedes the nom nation made by me earlier on .......
which stands cancelled.

............................................................................................

rovenenns. at wilness

.
e ] ’ ' . Signature of Officer
= - :
2 8 L. _ ;
% ‘ . = (To be filled in by the Kerala State Library Ct_iur'xci_l_ in the case of nun-
b dazetted Officer) S R ‘
§ Nomination by...... Signature of Head: of Office .,....';._....‘_.:‘...Eiesi»gnation
g I | B P el
Proforma fcr acknowledging the receipt of the nomination form by the
) retary....... ‘ : o E '

cknowledging the receipt of your nomination dated/cancellation dated 2 ] 1 :
Tomination made earlier in respect of D.C.R, Gratuity in Form....... Iam . \‘ '
. - - 'i ﬂ ’

,{hat they have been duly placed on record.

Secretary
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vl G drithadals-Sarigheii)

: ' o arind . .
~ This' nommatmn supe1 SEQES the normnatmn made by:meearlier.on.
WY -

nigoich stands: cancelled.

Tienanlornsdid ot sl Ll e viinoewd sl
(N B.: The Ofﬁcer shouéil dgli'aw hneﬂ&; ac; -oss the blank spacc befow the last
fearstt it 4 -
entry to prevent the msertlorir of gnjf(ngam?g &‘}‘,?‘1‘1%1% 'signed) -
;m o 23 L_EH; '1*‘-‘* 0w i 153 2rioemg. ol &Lsmr—rmn ’\a‘i‘f'::.a“s:%i‘i-f
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. (To be filled in by the. Secretary in the case of a non—gazetted officer etc

Kerala (Semqe Rul ) .

‘=)'( PRI 4 f_rnpf ey segn e

" Pro forma for acRHow ledgmg"thféi“é'cmpt 01---the n@mi.nati;nn. form by

{adtt woled sasgz sl cs ey Binde enfi0 b h f

e

'i'}"‘,r‘f”x 3 Ir\ k‘!'}}'f“‘

»lmdwledglng*the“rqcmpt of yeur nemmatl - dated/—caneellation.dated
st UL 1 1 e i lE o rEienges ol wd o Dol ed o) :
tmn made earl er, in re».pe(.t of Death cum Retlremen{ Gratuity

vl o Th"‘fn*;(“}
; J State
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, Form No. 17
{Pension & Grafuity Schemet
The Executive Committee, Kerala State Library Council

, '7_‘Nd:'1‘1ination for Famxly Pensicn

i -

1 hereby nominate the péi"sons mentioned ‘bglow. who are merribefs of my
family to receive in the: 6rder shown below the Family Pension which may be
granted by the Kerala State Library Council in the event of ray death after

completion of 10 years qualifying Service.

e ——

Name and Address Relationship Age ' : Whéthér' married
of the norpinee with officer - or umparried

‘\a e
This nomination supersedes the noinination made by me earlier on ....
eemee - which stands cancelled.

N.B. The O_fﬁirsr should draw lines across blank space below the _]aét entry;
prevent the insertion of any name after he has signed. ' .

Dated this l \ . Day of
Witness to Signature " "
W
{2)
Signature of Ofﬁcer;

(To be filled in by the Secretary in the case of a nori-gazetted Cfficer)

Nominétion, [ o' 2P TOU D retaernetaeeeaarranasnanan
signature of secretary :




-
. T
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Pro forma for. acknowledging receipt:. of vAomination formiby ithe Secretary

r .
PN 'rhrrrl -

L L . ' T ':rh !o IEEIRTIR S

{arrnanb oo e 1)
' I
In' cknowledging thé receipt of your nomination rnade,earhcr in’ 1espect

of fam;ly pension inform.......oooe . 1am to

state that they have been duly placed on record. -

PV

Tl i b fl [ERPE
aeine s bk S
"r: i gzt s abee by o B - oas

Secretary"

(Pension and Gratuity Scheme] . ‘
* The Executlve‘Committee"KemaIShteIlemw Cotincil i

Lieip L TUNE '!‘),1! Y in 6 (‘ '.Jur" h!lb! *‘-':'

Y

Api:llcation for' "Famﬂy Pen~ion for the*'Fa.mﬂy of' Shri
:rl .l!{ .‘_“ '-"Juc . ".‘ “

gy aal s

m the Ofﬁce

érﬁﬁ”""tiof“.:-..'.'.'.'..'.'.‘.'l ........ RSNSOI ; ,
d‘ﬁm‘: 1 B dner i' no, ;nu‘w ran, Hor v ety o
ibf[](}tlr’ rotert o™t wt *, S et
(N N‘émﬁ'i‘é“f‘ifhc Applicant B et -Lme ARt et ol =
» cHabize il o Aot one e soENY
3 lation hip w ith . the _ deceased -
< A =y A 1‘ ']I'Ill ‘5{ :.." .'.l!ni, . ‘;‘-5 i‘l
Loyt~ Dn '1)!" Uy tl Pyt ianat e Siree o4
P hate of retirement if the deceaséd was IR R PTT
Jensioner: . o X
‘ ~)avolr ey sl ocpeato b RO SR N (7
3 t;%jp q cat thf the, employee / pensioner: .
‘e‘?dfdew thwhith the applicafit's: ‘nafre # ¢
ralorifortn; 4+ #iTin Srud t
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Public Libraries (K¢rala Granthasala Sanghom} Rules -

Name and ages Name . Date of -
- of surviving ‘ hirth (In

kindred of the _ Christian

deceased: Era)

(a) Widow/ husband
Sons
{Unmarried daughters}

Father
- Mother”
Brother )
“Unmarried sisters - !
Widowed sisters

7. . Name and office at which‘ payment is desired:

8. ' Description rollof............. eesusseneearasaseseasasasesean eeseesasseseseeres oo ee oo Widow/
Son/ daughter etc., of late..

(i} Date of birth (in Christian Era) .

(i)  Height - oo

-(iii) Personal marks if:any, on the hand, face etc. -

{iv)  Signature or left hand thumb and finger impression. ..
' Small Finger . . Ring Finger Middlc Finger
—Ir_l_de:;; Finger . ‘
9.  Full address of a_pplicaﬁt:
Attested by:

should furnish proof of his dependencc on the deceased employe
pensioner for support

If the apphcant is a minor brother of the employee/ pensmn

. the statement agairist item 8(1) should be supported: by
certificate of age.(in original with the attested copies} showi
the date of birth of the applicant. ‘The original will be.returme
the applicant after the necessary verification.
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Form No..19.
(Pension & Gratmty Scheme)
The Executive Comunitize, KeralarState«Litirary Council
idetails of Ferily for. liberahse,d . Eamily. Pension .

Name of person to whom famlly "

pension is payable a B Ft ST H AT R PREE S R
Personal marks of | “lenuﬁcatlon

(1) -

3. Height
4. Date of birth :
5. Residence: skowing Villajie/ Taluk :
6. Rellglon and Nationality : _
Plice ': . ‘ - .. Signature
Form No. 20
(Pension & Gratuity. Secheme) b
The Executlve Comimittee, Kerala State Library Councﬂ ~

Office of the

The undersigned has learnt with regret the deaf'. of Shri/ Smt ...........
‘here give the naine and demgnatlon of the

Gt i directed to 1nf01m yuu that under the provismns of the Pensmn and
ity Schf‘rne 1ntr0c1uced by the Exect fivé Commxttee you' aré entitled to”

am. accordmgly to suggest that foniaal claim. of the gt antof Family-Pension
ubmitted by-yo1iin the enclosed Form aléng w1th the follovnng
ents: -

Death certificate

Two copies of a passport size photograph duly attested by a Gazetted
Officer,

3+ Gur rdianshtp Certificate where p=nsion is admissible to *ne miner
children.

Desigrx :tion:

family pension is ad:missible to the minor children.




Public Librarizs (Eerala Granthasala Sangfiom) Rules

Formi No. 21°
(Pension: and. Gratuity Scheme]
The Executive Comittee,’ Kerala Seate Library Council
Whereas the Executi\;é Committee, Ke‘rala State Library Council has
consented to grant me ﬂ‘_le sum of Rs
per month as the axhount of my pension with effect from
_ and or the sum OF RS eeenreneernenens . .
amount of gratuity/ de':}x,fh-cum—retirement gratuity. ! hereby acknowledge that”
in accepting the said amounts, 1 fully understand “hat the pension/ gratuity/
death-cxim;retirement;'-'%zratuity is subject to revision on the same being found
to be in excess of fhafito which 1 am Q:}ﬁ_t;ed under th‘e rules, and promise *
refund any amount paid to mein excess of that to which I may be eventuall

found entitled. '

Signature. B
Address and Occupation of witness.

Sig-néture: o

g
-

Addféé.éahd Occupation of Witness.

The declaratin should be witnessed by two persons of respectabili
the town or village in which the applicant resides. R




Public Libra:ies (Kerala Granthasala Sangfiom) Rules 223

Form No. 22
{Pension and Gratuity S\-heme)

’I‘he Executive Committee,: Kerala Staté : Libra:i'yx ‘Copuncil

has Where eas the Execufive (‘omlmttee Kerala State Lfbrary Council has | b |
______ consented to grant me the sum ofRs heing the
:.the = U being the amount of death cum retirement gratulty / arrears
that 3 of pension or gratuity due to Shri/ Srmathy...... cocovveeeeeeeereeoos o {here
ity/ give name and des1gn.1t10n of the deceased oﬁ";wr] I hereby Acmow}edge tbat
und in accepting the amc. unt. [s] indicated above, I fuIIy understand that the famﬂy'
s £ pension due to me cxnd death-cum- retlrement gratuity. arrears of pension or
e o gratuity due to late. SRI/SME. .......oovveeriooine s B
wally v

.........................................

icer.

~ Signature of beneﬁciary
Signature:

Address and Oc~upation of witness : )
Signature: ' ' ‘ : i

Address and Occupation of witness

(i) Separate declaration should be filled irr by each beneficiary -

(i) Declaration should be witnessed by two persons of respectablhty in
the town or viltage or in Whic_h the applicant resides.

v



Pub'ic Lib_raries (Kerala Granthasala Sanghom) Ruies

Form No. 23
. (Pension and Gratultv Scheme)
The Executive’ Committee, - Kerala State Library Council

Apphcation for Anﬁﬂipatory Pexsion of Gratuity

Name-of applicant

Father's Name (and also hiusba, nd's
name in the case of a. marned
woman) -

Religion and Nationality”

Resxdence showing Village and 7
Taluk

Present or_last employment
inicludir-g ‘name of” estabhshment

Date of Beginming: of service” ‘
Date of ending of service

Length of..service ‘including
mtei;ruptlons Non- quahiymg and
interruplions

Class bf pension or gratuity applied |
for and cause-of application :

Average emoiument or pay

Approximate pension entitled to
under the Tules

Two thirds of the amount proposed
as anticipatory

Approximate gratuity entitled to
under the rules

Two thirds of the amount proposeq.‘_
as anticipatory :
Date fromr which pension is to
Commence .

Place of payment '

ate of applicants birth

Height

Marks

Signature of Secretary
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¥
='1 {r }«%ﬁ%‘? Ot;‘fﬂ?pmi Ht‘ SEfCe m’m

2. Relahonshxp to “the deceabed employee/
pensioner -

3. Duteof re‘uremeni if _the'decea.sed was a
pem,loner

4. Date ofideath of the employee,f pensioner

5. ,'N»me and. age of - surviving kindrf-d if
e eceased Wldow / Widower | Sons
o r RN h-t Sema‘f AT ) éﬁ“@-f’

gt mﬂ%ﬁg&&% SIS Fedifed
UYLt an ﬁﬁ Q&T‘v%mﬁw ‘“ﬁ’r@”ﬂ["“’ &
= fnature or impre Slon :

W . 3, i@ 4 Qﬁ;’"ni BalrEiy 54 "F@{ L
13(; rti’xﬁ ase %f th{grscrnr W gn?{% x}l&rt( thcegagg
e ﬂﬂ’@ﬁ'ﬁh’ ?@Slgn LR gg A
w f&'&m.ﬁif $eTE, £yt (

of % dovr -“Wldowl

F 5 f&‘ &?"‘3?{.@\”;";’ ((:'.v e l\"‘ X ’g.v. L

Date of birth (Chnstian Era)
Héight \
Personal marks, if ?ny Gn hand or face
Left hand thushbraita finger impressions
Small fmger‘”"‘ *ffRi’ng*“h—w’ qi Middle Index
' sf\‘sl*tﬂf‘ b et it = ' Finger
9. Fulerddress bfftﬁe‘Applﬁant :
Attestad by: T ngadd i sl
L ‘
9
Witnesses:
L.
2.

. Note.-. The dcscriphve roll (Column 8) and signature or left-hand thumb,

~ implessions accompanying application: for pension should be it
' (in two scparate sheets) and attested by two Gazetted Officers
respon51b111ty in fhe town or village in which the apph\,ant re51
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,Public L Lii:u'aner uKeral,a Gr{ant_tgtqgggm Sanfhoml ‘rules

ia!&ﬂ o¥ mrrod
{afia 2 ﬂfufﬁ"ﬁ;, Lm; rﬂ:«“—ﬂ
gy frendid arsle sispi %*?mimm P ‘r) P I

UNTIL FURTHER NOE@W gndae ﬁ%pma:hon of every month be pleas

............ m"ia ﬂomu the sum
S BT o 5
Ceeanen ess Income Tax),

2 In the event of death ‘of Sn/ Smt
farmly pensmn of Rs...... o

foﬂowmg the date of death {\f Shn/ Smt
date or her/ hxs remamage or death wmchever 1s 1e:ﬂarlie T (on. {ecexpt of d

(5133 \J

certlﬁcate and forfn of applicatlon from mdow/wxdower

" s Y
s Y2 -

e o T T , “: . Signature
W ITema yagbhian ' A | ;h’.sii"” I A
il o £ ‘ 3l w’ﬁ i s 2 nb 3iac Secret-anyﬂﬂ

Vil fyp.ed 1o
r’ueuea C BrE B4 R T i b

lans,
To .

H...Djsbm:sing;ofﬁeerl e

| (Page 4) |
Note.- 1 No pension shail be liable to ‘seizure, attachment of 'sequee"

process of any court in Infha at the lnqtanee of a
S demamdﬂagmnstmme-.pensmnerm I

5 (Sec. H Act XX of 1971)

2. Payment under:’ﬂﬁg%rdér?isdt’éq)eﬁm S ORIy todﬂf’e%‘ ;
person with the foliomng exceptions.

RN A M Yo

(a)  To persons specxally exempted by the Executlve Co

)  Tofemales unaccustomed to appear in public and; ﬁ@

to appear on account of illness or bodﬂy infirm
gioresoely IR “B'f§

- [Payment in both case (a) and (b} is made on prodt
Certificate sigried by a: respons1b1e Oﬂicerionothéi’? 3
' trustworthy personi :




Public LiBraried (Kerala Gramthabata’ Sanghori) Retlés - 229"

“(c) To any person sending a Life Certificate signed by‘“b“rﬁ'é"pﬁ-ﬁﬁhg“
. eXercising. the Dowers ofa Mamstrate under the Cnmmal _
-« 1.5 | Proceguse.Gode or bykaen)gg;%gglstrarﬁmngub Regigtrar app ixg} £
- et o underisthesindian Registration ACQTLQQY% g1 by agynpengigned o

~ist: Officer who, before retirément exercised the powers of Magistrate
T ot by any Gazitted Officer oF by & Meaxsiff or by arPotice ©fficer mot-
bélow the rank of Sub-Inspector, In:.pector - in-charge of a Plied/

Station or by a post Master a Departmenta} Sub-Post Master O ATl

Inspector of Fost Offices or by a €lass ] Otficer of the Reserve Bank

of India or a Staff Officer or Staff Assistant of the State Bank'3t

India. . ‘ eI N

td) To any person resident in India who draws his pension throtjsk

" an agent, who I:as executed & bond to refund over payments subjecta
- to the conditiun that the latter produces at least once a yez%}% 31(41‘(}3_
Certificate Signed by a person mentioned in Clause (c} t

el red s
~

: e o A
(Page 5)

oo s,

(e} In all cases referred to in clause (a), (b) prd (e} the Dlsbursmg

- Officer rnust at le:sst once a year, require proof, independef' of

that furnished by the Life Certificate of the continued existerice,

—of the” persioner. Tn~cases referred-to-inclause{d}-the-pension

shall not.be paid on account of a period more than a year after the

date of Life C: rtificate ‘l&’sf"recmved and the Disbursing Officer

. must be on the watch for autherificinformatien efitheideceased of

""”?a"ﬁy“ﬁt'h"p‘éx’mo‘rrer'and‘on“recmpt-thereef-«shalkpromptly—step
__further paymr~nts 21

3. On the decéa¥got/ie pens:oner “the orderr ﬁ'd&lﬁ[(%e immdiatély
50 imed by Iﬁs "f"ﬁ%ﬁ‘y to the‘DisBfsing Ofﬁnr*r {Xnth a report’of the
date-of-his-ded E5E Y the. event.of-the death 3ftHe’} pensioner certain
benefits are admissible under certain cireumstances. Formal claims
*fm_' these benefits, duly suppo:ted by legal authority, where necessary,
should br. submitted to the hiead of the Office.
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19 19 2 19 ‘ 19

po,

1 ' Month féi‘ which Date of Disbursing Date of Disbursing
Officer’s payment Officet’s .
I

y
o pension is due Paymerit

‘ Initials Initials
______—_____.-————'——'- e —— - - . .

‘March. ’
. ]

April

i
o’

. 'May

'.June
. July ‘/'-_
* - August S “ N
¢ September LT ’ ‘ : - )
October : - o

o v

November
December

January
. February LR - ‘
.._________.__-—-——'-—-" s “———-——'-——"__'w——'—'_'_'—'—' —

-

(Page 7)

below by the Disbursing Officer
19 19

19 19 -
Disbuiing " Date of Disbursing
Officer's = payment Officer's
Initia}d, Initials

~ Inita
e

Remérks ’“ _ :

B

Date of
Payment

4

v
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Council, Thiruvananthapuram

L b -
ﬁlled in by..... the Dlsbursmg Ofﬁcer -3

Oﬂice of the Kerala Stat
Date of death of the pens

v \)
r"":"\"

B

bs‘,-IJQIT)

o Q It

Syungin
"8

upon the production of the penstoner’s. porjj
claimhant a réceipt for the]arnour’& acﬁrglng o

commence from ............ !
i

b
i

Q
o2

(Rup: ees ...... eveereesnsenasieses

may | be pajd to St/ Smt :
till the date of her/his remarriage
death cerhﬁcate and Form of App

%

o8 'L'Em

g
B
Notei-'1. The pension sf‘lé::_\l bie to semure. attachment or sequestr
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8. This authority shouid be kept in the personal cu stody of the disbursing
" officer until it is paid it will remain in force for..... months only from the date of
its issue. If no payment is effected within this period, it should be treated as
void and returned to this office. ‘ :
. 9. It should be noted that the disbursing Officer shall be held responsible
for proper identification of the payee whose address is given below:-

.............................

................................
.............................................................

.............................................................

10. Please acknowledge receipt of this order. _
V Secretary

must be written up in the manner of cheques, ie., it should
a sum little in excess of that or which is issued.

" Note.-This authority
have written across it in words,

) ' Revcrse
No........ . - Dated ...................... -
Copy forwarded to Shrt/Srmathi....o.coocveerusississssecrees (Gratuitant/ Legal Y
Giardian) for information. ,
He/she should appeas before the UNAETSIENEG. ... carrisrsersesmiesmssssmssssinsarsaass . group 1

the payment is desired to be obtained through an

to receive payment unless -
authorised agent who has indemntited the Executive Committee against repayment. .
. - ‘Sceretary .3
MO ceeeeeceiireassannenes Dated......c.ceneee 7
Copy forwarded to the ....... for information with reference to this letter
No......... dated...... The following papers are returned herewith.
Secretary : k

..............

NO. . ceverirrneremnessenns
© *Copy to the Commissioner of Income TaX......cccvureermmunssnss (Station) for information.
Received Payment : Secretary
; ’ Signature with Designaticn
or left hand thumb impression

{(When illiterate)

(For use in the Local Fund Account Office)
Admitted to Rs.

Head of Service
{ Objected to Rs. -

Reason for object.on

Audit Superintendent

Auditor
District Office
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The Exacutive Com

Name of Pensioner:

(In Block Capitals)

Pens.on Payment

Orde'r:No.
Group’

Pension for the month of.

Temporary increase fo

Total......-

pPeductions.........-

‘Received the sum of Rs........

being my pension and temporary incre

raries (Kerala Grasithasala Sanghom) Rules

Form No. 31

Pension & Gratuity Scheme

mittee, Kerala State Library Council

Pensioner's Bill _
ol......- : ‘

Vouchers No. . :
................................ list of payrl;ent
OT . aumerneaenssnnamsnnssasasssnes 19 '
Head of Account '

Major Head:
Minor Head:
19

.....................................................

r the month of

Net amount due

(in words)
ase for the monthof.........

det ailed above.

Station:
Date:

Attester's Signatu

Stamp
b lmpression

re/ Pensivner's Signature/ Thum

e

For use in

the Kerala Sfa’e Library Council

Admitted Rs.
Ob‘ected Rs.
Disallowed Rs

I declare :nat I have 1101 TECE
in the Kerala State Libt
the amount of pension ¢

Station:

Date:

Auditor Audit-

.+ Superintendent Secretary
(See instructions overleaf)

Certificate of Non-employinent

ived any remune

ary Council establisnment

lgimed‘ in this bil' is due.

during the period for whic

Name and Signature of Pensioner

ration for serving in capacity:

R RN . T TR
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Public Libraries (Kerala Granthasala Saiighom) Rules 243

Life Certificate

Certified that the pensioner nained in this bill is alive this day, the............
dayof.............ol. 19, #nd has signed in my presence this bill and
the following request for payment to a messenger. ~

-~ Station: Name & Signatufe;___: T
Date: Designaticn;:

nt Pleasepayﬂieahlouiltofﬂlebiﬂto.........................: ............ s

Name and signature of pensioner.
. Contents received:
Messenger: :
Date: ‘ 5 ‘
Direction

L. If a pensioner who is required to sign the certificate of non-employment
1s re-employed either permanently or temporarily in Kerala State Library
Council establishmesit during-the period for which the pension is claimed,
he should furnish tie necessary particulars in the certificate and the

o disbursing officer should ascertain and report whether. the rules regarding
. such re-emplcyment have been duly observed. '

2. (a)’As a rule,-a pensioner must take payment in person, unless he

- produces a life certificate signed by any of persons mentioned in Rule

199 (a} of part IIl of Kerala Service Rules and Rule 274 of Kerala
Treasiiry Code.

() A pensioner who has been exempted from personal appearance by the
Kerala State Library Council or a competent authority to which they
have delegated the power of granting such exemption orwho is a female
not accustonied to appear in public or who produces satisfactory
evidence that he (or she) unable to appear at the disbursing office
because of bodily illness of infirmity need not take payment in person
if he {or she) produces a life certificate signed by any responsible Officer
or other well-known trustworthy person (Note under rule 157 Part I of
Kerala Service Rules and Rule 275 of Kerala Treasury Code).

TR, e

Ftne tghen
.

Y,

ipacity
which

Note:- In the case of a female pensioner who is exempted frem personal
appearance at the disbursing Office, certificaie should be attested on each
: °  Occasion, as an additional precaution by two or more respectable persons of the
j [ . Pensioner's town or village.
3

7 A pensioner who draws h's pension on life certificate should attend
_ 5 o personally as the disbursing office for identification at least once a year, _
T ~ ° unless heis exempted from personal appearance under Rule 275 of Kerala : S

AN TV TR e+ Mg s N ARt R 15— 8 2

s b L
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Treasury Code in which casé‘ﬂﬁ?ﬂmt?ﬁﬂsh the necessary independem

proobaf Wisiexistenaatothe satislastisnelHhicsirbysing.ofiessWhsn a
bnmqﬁlm%ﬁgﬁmﬁ pablf tnapocar persasplly at the disbursingy, 3
- office on'actount “of Bodisfoes Qﬂ-‘gﬁﬁ{ﬁﬁ ahwlgfwgm@m
proof of such mabxhty at least gnee.ayedriin addition to the independent 3
proof of his emstenal‘{ $eatE Sh (@ Part il of Kerala Se.rvice Rule§"éﬁ’iﬂ’a ]
Rifle27# @VoF Kerala Tremwazm e  ots@
'-Arpcnsyqncr.@r miessenger who cangot s b&n his, name -*.hould fumish his 3
sighatureon the bill inthe form-of o m gion,
which should always be attested by another person'}mowrrto’ﬁ'xemsbumm
officer who has apmm@mm@mﬁdﬂmﬂﬁﬂd him [Rule 163(g) of .
Kera]a Trﬂasury Code].
O RV RS imped receipt should be furnished when the"ﬁ%‘flgﬁ?n 6&'}33189
-exceed Rupees twenty). o Majer Hev ) 119519229 N

Form No.:32. ; nd .
‘The Executive Committee, Kerala State Library Council
T SRS cu DR mily PERNRNEEs Bill- -

Nﬂgl‘ﬁ'@ﬁ ﬁ‘f@i‘f’&o 'sifsoﬂmén'iamu‘n‘g:a 6} horiupst PG ]}Iﬂmfensq EA-

(I‘h%%‘i 8S)ead o virstoqmss 1o insasmia§hsritic boyolgmosargi
borriisip ok moransq sei3 rioidw 10t bortsq sl yniubUSLAl R2YMS harm:f) S
acdt brs sieofitres sdi mi z1sluvifisq \asegevoon gril et -HQFortz - 19

P ?.Hﬁ!?&ﬁ’:%’égm Qifiﬁfrﬂodwhoqmbm hinfdes bhrodiEpd aidgrestien - &

greweid e su L ibavasedo b fesd svsd dnamiol 'QI#E?S;L
Date of termination, of . inor Head
péfissrplau -nha'zsq i tasimysy’ 53k $2lim isnotenag B olygz 5 2BpR).

GP 'm*banoxmsm 2010219 lo yns '(d bsng:a 916:)1'1:]‘139 ol B asoubmq

938 '

Temporary increase for the month of....". 3b00 Y;xuessﬂ‘

o3 "Fﬁt"s‘éniﬁsaqqs Isoz1sq ot bstqmske n3od 2hed oriw 1000i2019G A {clh
var@ﬁgm‘?ﬁsbnodjus Iriefsqmaos s 10 1Bauod) isdil 99818 Bletsd "
slsmsl 6 2t orfw 30 nollqmsxs doue grtinenNEEAMBRUERY S4Gssiob-avart
woﬁﬁf%’f‘i‘ﬁ‘éj ?‘Q‘ﬁjw 8fiR S0 - stichre -at- 150qqs- o) hamodzuoon o 111y
Wﬁﬁﬁémﬁﬁmm’b o o 189qqs- o shdsmr - (otke- 10} o i aonahibeing Mg
pmiﬂﬁi%c}ﬁ@mgwmmaﬁ%f?r&émm%%mud@fJcne 19 san@nd Hag
SIgREHOB I ANBEESTAEs YU s dilhand the JOURMNG SBURS ofor BRymENt to 2
MESTERANTE [ olurt 19bnu sioVl) noztay yridowdeutt mworml-flsw isric 1o ..
Station: .{aboD yiuessiT sfmsH ‘io 8\"8 siuﬂ bms eslus mﬂ;ﬁgnatur 4

Dhim)araq moil b:aiqmsxﬁ at odw Isnoxensq “slsmst 5 Desigratieli: al -+
062,00 bslasq] 3d Bl 39 .5oM0 natetudgzib adi da0s 4
ggﬁgpnoa%&’ F5359 8‘5%@23&%«1’{%}0@3 xga'ffarfﬁgjeﬁq‘igﬁ“amﬁé‘“ns a‘%‘“mo'
2 ten .saslliv 10 wot a'ta' J¢
Phstis b'fﬁ%ef‘ar 9Jsaﬁmssf stil ro nmaﬂaq 2id awsib ordw 19010t2naG
- M?ﬁﬁ%’lﬁ% 10 Jassl 18 rtoifpofitinsbi 10t soiffo- srterudalh odi a8 Yiisnoapq
- DatetaN 1o ave 3!115{ 'mbl:;u 3ﬁn£1saqqs Isr'oamq ot stqmsxa giorf aa‘afrm




aeueﬁégemmessmmtﬁf SrttinsRSARIITIIBIAPS | 0P4S

brstis bluode 2stsoftid1so siil 10 ﬂo%%&ﬁ{zarﬁ aws1b oriw wrxo:ansq A8

s 9°“°;?é8i A olisabisabhatd ok aRO B Alole WlssanEble on

1o rits 90M16189qqs [sHoe1sq gl baquaxs %l sd easinu 153;

. {tseas 1t hlupda sf 9259 ri_m 54 ,sb asenT 55
1j214 réa Q‘%g} j;a eon:afama ‘li ﬁrﬁ% aqabr
etdgﬁéﬁnii SRR 2P S Yartsss 1T 'Iarm e%qns fis

bluoda add q_}umi]m J0 aaen’[h‘{hboﬂ “re :!mR, mfﬁa groterudei Sriiis
- ol ooiibhe at dkay .e.adaﬁghxaeﬂ fs \(n{id'sm dbuz Yo Yoo s1supsbs deinid
L ivessty ﬁi&%%?ﬂ%‘&é'ﬁ@étﬂaﬂ%?kﬁ&%@ﬁ@@ﬁdﬁﬁbﬁéﬁﬁi&t #Hé above
- declaration is corredt. | % 3 - " lebed
e aid dal{ﬂi&bbislgnethb}emﬂesmmmmﬁfEQHas@deeﬂmﬁtaile:bjm:aﬂ rCourteil
k ;- n@cmﬂcﬁtr&wwﬁﬂgmﬁértﬂpmemmh 5o amot ool ai Hid o3 no sutsmyte’
- gmalﬂ ar} o3 rwom{ neezﬁq 1orfions ‘{d bejasms‘,wg,mﬁs bfisode doirdw
, ,doﬁaal siuﬂ] mrd‘baﬁnnebz bns a5Vsq 5:11 iy bg'lgﬁo sd odw 192R0
7 v_—weseﬂ‘ 313131{

Life Certiﬂcate -
a” éde‘ew”seeeagégagaebeee%aﬁ siorie g

and has signed in my presence, thl

Name & Signature
S Designation
& P]eaSe pay the amount ot thls b111 to L
nature of pensmner

e —— bt g e ek e ~:n il
Pach ey =t b wiy rp

TP TR S R S e, e -

i - s - PR ———

)

i eSsenger
Date

v 7 '
5 : .._' . Directions
(a} Asarulea pensmner must take payment i person unless he produce

Salife eertlﬁcateesigned-by any of the persone mentioned in Rule 274 of

Kerala Treasuxy Code. «

‘(b)“A pensioner who }as been exempted from personal appearance by the

" State Library’ 1Council ora competent authority to which they have

- delegated the power of granting 'such exempnon or who is femalé not
© - dctustomed to dppear in public or whe produce satisfactory evidence
that"he ‘or she is unable to appear at the disbursing Office because of

. bodlly iliness or*mﬁrrmty need ribtiake payment in person if he or she

' produces a life cert\ﬁeate signed by any responsible Officer or other

well.known trustv. orthy persons.

n the-case ofa fema]e pensioner who is exempt from personal appearance
_Dlsbursing Of’lee the life certificate should be attested on each occasion,
addinonal precautlon by two or more responsiblc persons of the pensioner's
-,or village o
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2.

om) Rules

Public Libraries (Kerala Granthasala Sangh

draws the pensio ificates should attcn'd'
n at least once a

Disbursing, Office fo
sonal appearance undey rule 275 of

Kerala Treasury Code, in which case he should furnish the necessary
independexnt proof of his existence to the satisfaction of the Disbursing
Officer. When a Pensiener alieges that he is unable to appear personally .
at the Disbursing Officer on account of bodily iliness of infirmity. he should
furnish adequate proof of such inability at ear in addition to

least once ay'
the independent proof of his existence (Rule 074(a) of Kerala Treasury
Codsl. ' ' -

A Pensioner

A Pensioner who
personally at the
year, unless he is

his name sheuld furnish his

or 'messenger who cannot sign
the bill in the form of amark or preferably® a thumb impression

signature on

which should always be attested by anothes person known to the Disbursing
Officer who has appeared with the payee and identified him [Rule 163(g) of
Kerala Treasury Codel. R

ped receipt should be furn able exceeds

A stam ished when the net sum pay

rupees twenty.
———

- —__________———-_-_——-—
*To be furnished only half yearly.

-

Form No. 33
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. Publicr Libraries: {Kerala Granthasala Sanghpbm) Rules

. Form Ko.: 88

. (Rension & Gratuity:Scheriie)

The Executive C‘.emrmttee, :Kerala;State lerary .Qouncil

No:
e e ER T E The-Kerala-State Library Council,

Thiru\iananﬁlapuram. Dated.........

- From HEEFE
The Secretary -
Kerala State Library Councﬂ,

’Ihlruv;ihanthapuram : T : ,

To
The
,‘ Sub qut audit of pension bills
‘ Ref Your letter No. e dated K
sir, R .
oned bllls 1s/ are ret,urned herew:th duly post audited.

The under mentis
‘be eledred 1mmed1ate1y

The ob]ectlons noted m th

e bllls should

] B o ey .
*“&’r:’\‘ w B R TR R

Yours falthfully
“The Secretary .

ey T LR

ot

T R T

Form No. 39
] (Pension & Gratuity Schemé)‘ -

The pvn.—-.-.d.:."._ ~

.
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ries (Kerala Granthasala Sanghom) Rules

FormA
(Pension & Gratuity Scheme)
The Executive Committee, Kerala State Library Council
Commutation of Pension

part - Form of application

,IF.:'i ............................................................................................. desire to
COTAILILE RS.ccvrnsssersmesssusssemsersssemzien 2 of my pension of RS.....cccoeresserreees
P JEUURROTpRRY a month. 1 certify that I have answered correctly each and all
of the questions below:- -
h Space for photograph
Place: SIGNALUTE: 1 evuswsrreresmmssrssesrsen s
Date: DeSIENAtION. . .oerersmsseeseesssmsrressseerees
' AQATESS e vevesessrasmsseeemsmasesssmsssssssssses
) l‘ ------------------------------------------------------------
R Answers

_ Questions
|, What is the date of your birth?

9. How much of your pension do you wish
to commute?

3. {a) Haveyou already commuted a portion of
your pension? If so give particulars.

(b) Has any application from you to
commutation of pension ever been
rejecteél or have you €ver accept/
declined to accept commutation of
pension on the basis of an addition of
years to your actual age recommended
by the medical authority? If so give
particulars.

4. From what Office doyou draw or propose
to draw your pension and commutation
money?

5  Ifyouare already drawing your pension

_quote the number of your pension
payment order.

6.  Without prejudice to the discretion of the

sanctioning authority from what date

approxima_tely do you wish this




Public Libraries (Kerala Grantithsala Sanghom) Rules

commutitation to have effect? (See Rule
5 of the Pension commut?.‘tion Rules)

7. At what Station near the area in which
you are ordinarily residgnt wouid you
prefer. your medical examinpation to take
place?

8. Has any judicial or departmental
' procéeding been insfituted against you -
and is centinuing now? -

Place:

Date: Signature:

Forwarded to the Secretary, Kerala State Library Council, Thiruvanantiapuram.

Place:
Date:
I.’:i‘-'

Signature:
Designation:

ttee, Kerala State Library Cour cil (here
of the sanctioning authority).

i Subject to the medical authority's rect.mine

Forwardedto the Executive Commi
enter the lesignation and address

;.. Surh payable vill be as stated below:-

A IR

On the basis of normal ! -
mmutation. becomes age, le.... years
olute before the RS,
licant's hext' - I
hday which falls

+ v sfanun g

Do ' ‘Plus
o -} Year 1l.e.,........-.¥.~)‘r'ea.‘rs Rs.
* be Plus
. 2 Years i.e............ yeéu‘s Rs
. o Do  Plus
o | 3Yéars i€, years Rs.
Do Plus

5 Years i.e............ years

,,,,, nmenging commutation the lump |
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4

Sum payable, if the

(Kerala Granthasala Sanghom) Rules

) On the basis of normal age, = *

Commuitation becomes BB vveeersransrasanansens years, Rs...
absolute after the Do Plus.
applicant’s next birthday 1 Year i.e...ccoeeem year Rs...
but before his next Do Plus
pirthday but one Q2 Years 1L.e...ccoeerer- year Rs...
De- -~ Plus
3 Years.l.€....cceeene year Rs...
Do Plus
4 Years L.€............ year RS
Do Plus
B Years i.€...coeeeer year Rs...

3. The sum payable will be debited to:

Station:

date:

Administrative sancti

copy of paragraph 2 of Part
Form B.
Place Signature...........;...l
DIALE. e eevmmanrmanremnaremesemsenrrenenmts Dgsignation ...........
Forwarded to....... (here enter the designation and address of the Chief }
Administrative Medical Officer) in original on...... with the request that he will §
proper medical

arrange for the med
authority as edrly as
date of retirement an

may be arranged before
sanctioning order.

ical examination of the applicant by the
possible within three months from the.......
d inform the applicant direc
when he should appear for the examination.

The next birthday of the applicant falls on.......

(Signature & designation

of Secretary)

on is accorded to

that date but within the period prescribed i

(Signature and designation
of the sanctioning authority)

Secretary

the above commutation. A certified
il of the Form has been forwarded to the applicant in

here enter theg
t in sufficient time where and;

and his medical examinatiory
n thy

S
conelitic
below:-

sum pa
commu
absolut
the apg
birthda
falls on

sum pa
COImImnL
absolut
the app.
birthdaj
the next
hut one

Station:
Date:
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“the report of values, on the basis of which the calculation in Local Fund

Public Libraiies (Kerzia Grahthésala Sanghom) Rules

Part Il

The ‘commutation for lump payrnent of the pension of....................
administratively sanctioned on the basis of

.................................................

Examiner's report has been made in’ éubject to alteration at any time
without notice and consequently it is liable to revision before payment is
‘made. The sum payable will be the sum appropriately to be applicant's
age on his birthday next after the date on which the commutation becomes

". absolute or, if the medical authority directs that years. shall be added to

that age to the consequent assumed age.

.......................................................................................................................

..................................................................................................

designation and address of the Chief Administrative Medical Officer) has
been requested to arrange for the medical examination and inform

direct where 'and when he should appear for the examination. He should
bring with him the enclosed Form C, with the particulars required in Part

1 completed except for the signature.

StatioN....ccurveecereeniierenanns Signature......cooooveeeeeniinieenns
Date....cccccveiiiiiiniiennicnnaa, Designation........ccccocvenenen.
To

................................................................................

................................................................................

(here enter the name and address of the applicant)

Forra No. C

{Pension & Gratuity Scheme)
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State your name in full (in block letters)
State place of birth.
State your age and date of birth ~
Furnish the following partlculars
cancerning your family. ' , - > s
5. Have any of your near relatives suffered '
from tuberculosis
{Consumption, Scrofula), Cancer, Asthma
fits Epilepsy. insanity or any other nervous
diseases?
6. Have you ever been abroad? Where and for
what period and how long since?
7. Have you ever served in the Navy, Army,
Airforce. or in any Government
: department? )
| 8. Have you ever been examined.
(a) for life insurance, or/and
{b) by any Government Medical Officer of
State Medical Board, Civil or Military?
If so state details and with what result?
9. Have you ever been granted leave on
'y Medical Certificate? If so, state periods of
4 leave and nature of illness.
: 10, Have you ever- - " —-
! {a) Small pox, intermittent or any other T
? fever, enlargement or suppuration of
) glands spitting of blood, asthma,
il % inflamation of lungs pleurishy, heart
: disease, faintings attacks, reh-

PN -

IR o Tme 2 G T m =

W Iy S AEe LA

eumatism, appendicitis, epilepsy,

i insainity or other disease of the ear,

RN syphills, gonorriea or

o ' () had any other disease or injury which ;
;i ‘:} ;] required confinement to bed or medical <
i] : \'[ ! h or surgical treatment, or -
i ‘ j !‘T 4 {c) Undergone any surgical operation, or FaS 4
:I i |, i {d} Suffered from any illness, wound or % : 5
; 5_1[ q injury sustained while on active ‘ : |

;?i‘;" ; - service with his Majestrv's Forces
ﬂ 4’ ' during the World War 1I?
il - .

e 11. Have you rupture?

ff 12. Have you varicocele, Varicose veins or 6.
.I‘JE . piles? 7.
i i :

13. Is your vision in each eye good?
14. s your hearing each ear good?
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ave you .any eongenidat or’drquired’ - ol
halformation defect or deformity? N
Vhen were you last vaccinatéd? AR T
5 there amy further matter ‘concerning =
our health- not covered-by: the: above
luestion..such as presernce ‘of albumin or
ugar in the urine, marked irerease or
lecrease in your weight W¥ReRexliay dareet
tears or being under treatmen? of any Ceqire e
loctor within the last t! wree months and the :

‘1ature of ilfriess: for Which suth ti'eatnent
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't " - . .
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Signed in presence of._......
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Bn'th of abdomen at level of Umbilicus
1 Pulse rate
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: 5 !B;&Qg%n,;gm“s:rmm
atis:the charaeter of pulse?

g the conditlon of arteries?
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Public Libraries (Kerala Granthasala Sanghom) Rules

s 8. Is there any evidence of disease of the main organs:-

»

i (a) Heart

() Lungs
{c) Liver
(@ Spleen

9. Does Chemical examination of urine show
(i) albumin (ii) Sugar?. -
State specific gravity - -

19. Has the applicant a rupture? If so state the kind and if reducible.

11. Describe any scars or identifying marks.

12.  Any additional information.

Y

I

. . Partlll
1/We have carefully examined Shri/ Srimathi/Kumari ..... ... ... and am/

are of opinion that:- ‘ ‘
He/She is in good bodily health and has the prospect of an average duration

I
AT N ey

of life,
OR
He/She is not in good bodily health and is nota fit subject for commutation.
) OR ‘
Although he/she is suffering from ..... ... ... he/she is considered a fit

subject for commutation but his/her age for the purpose of commutation ie,
the age next birth day should be taken to be .... {in words} years more than his/

her actual age.

e 2

Station, " Signature and designation of

Date.

({0

examining medical authority.
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270 Public Librar‘ies (Kerala Granthasala Sanghom) Rules
The Anticipatory pension either to be paid at the rate of Rs......... per
mensem with effect from......... should be adjusted against the payment of the

. firet instalment of pension now sanctioned.

The anticipatory Death-Cum-Retirement Gratuity of R8.:...... already paid
should be adjusted against payment of the gratuity now sanctioned.
As per Liberalised Pension Scheme in the event of the death of the

pensioner Liberalised Family Pension of RS.ecevunieees per mensem is sanctioned
to be paid to Smt./St...... his/her, wife/husband from the day following the
date of death of the pensioner till the date of her/his death or remarriage

whichever is earlier.-" - ‘ ‘
This sanction of pension D.C.R. Gratuity and Family Pension is subject to

Rule Part III, Kerala Service Rules. _
You are requested to arrange payment through your office without delay

under intimation to this Office.

The Service Book and pension record are returned.
' Yours faithfully

Secretary
Copy with copy of the verification report of the Head of the Account section

forwarded to:- . _ .
1. ThHeere e

 (through)
“The Secretary
Form No. 46

The Exécutive Committee, Kerala State Library Council
Kerala State Library Council,

Thiruvananthapuram,

Board Order No. Datede.emereereseerrrasneeranasens

From
The Secretary. .
Kerala State Library Council,

Thiruvananthapuram
To ) o : _
Sub:- Family Pension and Death-Cum-Retirement Gratuity in respect
of the late Sri/Smt.......... :
Ref:- Your letter No........... Pen.......... dated.........
Sir, 7

I am to inform you that the Executive Council has been pleased to sanction

a fémﬂy pension of Rs.....ccoovvenn rersarnssnianes )
Gratuity of Rs....ccocooemenniicaneanes e

e pom.and a Death-Cum-Retirement &
only in lump to the family of the late

~ﬁr.:

Sr
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rel

frc
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su
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2 gunc%frnLLh eralised Family Pension Scheme / Part IHr Kerala Service
Pope ., AU-IYTLY
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The Liber*—éli{sigzbd énﬂlﬂy Pe*lsion is payable to Smt /Srl . the. widow/.‘ B

widower of- Sﬂ/ smt Copep s Lfgj% e 59 (Boknecessary in the case of Liberalised

Family, Pensioh) gg,}nl]ﬁher/ his ;death o crﬁmMage whichevt,riis earher

Ty

The death retirernent igratuity. is Jpayable to the followmg surviving

‘Tembers of the famﬂy of the deceased in equal shares
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Ry

hereby declare that 1 atitrist pOSSé'ésed of or
interested in any other janded property of in’ Lompameswrvother inyestments
of any kmd t.han wh?t is stated above either in my name; o1, benamiy vylthm.

Station: 0 . - L DU ‘Tl., i drudlo visd P
Date: - : :,__ ' Lavanmt 50l ozEnS it
’ Tasoort sy i adptl 0T
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2) The propertles alread§ -.Té‘ﬁﬁifé‘ﬁi before t"le year in question may be
 fir ding ablif}in one ‘line and the fiew acquisition

_or dxsposals by a second line, un hEath’ azldc,liht_:_rt:suait;—,ghown i a
thlrd lme ThHe thlrd lm: will }:S'é"t]'i'é 'ﬁrst line in retytndonthgfollowing

Ltr oy
. {sbgprig v
' oL' -mxa::m i

’L"L” i*orm No. 4'§°‘H

(See Rule 243} '
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© Sl.No. -, o TR SRR = Pt o1 £ W B
Register No™ =~ "7 7 " IR ’:."?T:é:»ibé‘:‘r.:sft,'l‘.-,aii;’;m(i
Name & Address of the Library PhTR o b dfiadis
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it e}
nenpist w3t 1)
‘ weanfrnn ks )
' «Jﬁ.pphcahen date T : - atesD b :
"{-'Date oftapproval of the Ex‘ecuiawe_\, (0 4 16! 1taqe tnuoms finT '
" iznied :.mrm‘s elx sibohog been 2Aa0d
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8. Qualifications
_ (a) Genefal
® ° Technical
9. Date of birth of Librarian
10. Reason for removal
11. Date of removal
12. Remarks .
Ferm No. 50
(See Rule 12)
‘1. Name of Library '
Full Address
{with pincode)
‘Register No. .
4. Panchayat Block Taluk
5. . Total No. of books as on 31-3-19........
6. Total No. of issues from
- 1-4-19....t0 31-3-19.....
7. Details of periodicals
" subscribed
{a) Dailies
(b) Weeklies
(¢) Monthlies
(@) Others
8. Total amount spent for the purchase of
books and periodicals during the last
financial year
9.  Total amount of subscription fee
received during the last financial year. ..
10. No. of General body meetings held during
~ the last financial year.
1. Details of annual Grant
Date & Date & Date & No.
Amount of Amount of of decision
receipt of purchase
grant of books

{75%])

Expenditure

Amount of

Amount of
disbursemen
of librarian’
allowance

244/288

AR e, ke

E

v i

(a)
{b}
(c)
(d
(e)
i

B s e b e
b et s o B

'(a)
©)

{c)
{d
- {e)




g 12.

13,

™)
i
()
()
0
@

existing conumittee
Management of the ubrc.ry
a} Whether an elected brﬂy from among the -membe}n
{3} Whether o trust
(c] Whether a local body
(€) or any others (Specify the mana jemaert]

hereby certified that the perticulars giver above are trize and cosrect. -

Place: Na:ie and address
Date: _ |
' (Seai) . i!
. . Form No. 51
Annual Re'mrt of the St’ate lemry Caunr':l
. !Seﬁ Rule 113 (1)
{a} Grants from the State/Central Government

"' Library cess collected

(@) Recwring

g

Public Libraries (Kerz's Granthasala Sanghiora) Rules_ 275
Date of formation of 1 ¢

Signatu.e of the Secretary

Centribution/gifts made to the State Library Counicit !
Provident Fund, Superaniuation Fund elc. |
iibrary cess collected. B o
Other rececipts . o . _ .- R

Expenditure
{a) -Recurring . .
() Non-recurring .

Fnrm No. 52 ' 1 A

Annual Report of Drxstrict Library Cowacil [”‘aluk lerary (‘mmcﬂ ' |
o [See Ruie 113(2) v :

Grants reccived from the State Library Council

onmbutzonsf gift made to the District Libra
Council.

Provident Fund, Superannuation Fund etc.

vy Council/Taluk Librasy

Other receipts )
Expenditure !
{b} Non-recurring.
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The District’ 'Aéminisi’:ratjon (Amehdmem;); Act :

Act 18 of 1990

The Ferala Public Libraries (Kerala Granthasala Sangiiom)
: (Amen_dmgni_:) ‘Act '
Act 18 of 19%0
P X X ¥ . o X - . %

(1}, To sub-section (1) of section 10, the belowing provisc shall be acdided,

namely:- -

‘Provided that where there is a ¢/strict council eonstituted under -

R 5

vested in Government under this sub-section shail, subject to such

conditions and restrictions as may be prescribed, be exercised by that
district council’. ' o

section 3 of the Kerala District Administr tion Act, 1979, the pewer

{2} In sub-section (1) of section 12, for tha words ‘frq'm the'date orit )
the Governinent notifies the’, the worda ‘from the date of notification of
the’ shall be substituted. . ‘

namely:- o
‘Provided that where there is a distri

{3) To sub-sectipn-{'l) of section 18, the fdllowing proviso 'sh‘all'-b‘e-aé&éa-,-.

section 3 of the Kerala District Administration Act, 1979, the powers
vested in Government under the sub-section shall, subject to such
conditions and restrictions as may be prescribed, be exercised by that
district council.”, o
{4) In sub-section (1) of section 20
the Government notifies the’, t
- the’ shall be substituted.’

12. Repeal and saving.-

(1) The Kerala District Administratio

_ 1990), is hereby repealed.

{2) Notwithstanding such repeal, an
the principal Act as amended by
have been done or taker under the

» for the words ‘from the date on which
he words ‘from the date of ntotification of

n (Arrfendment} Ordinance, 1990 (1 of

ing done or any aétion taken under
¢ said Ordinance shall be deemed to
principal Act as amended by this Act.

* Pub. in K.G. Ex. No. 629 dr. 23-06-1990.

which: -

ict council constitiited under

-
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Amendment of S'ectgbn 50.- In the principal Act, in section 50,
section (2), the following sub-section shall be subsstituted, namely:-

35

\

v

(3) 'Subject tothe othei’ provisions.of thlS Act, the Comrmttee shall ifi such
‘maimer and subject to such conditions as may be prestribed, arrange

for conducting the fivii eleciion fothe Councils and Unions referred to
in sub-section (1) ’

{4) The term of office of the members of the Committee, the procedure_t;) be -

followed in the dis¢harge of their functions their salaries, allowauces
and other conditions of service shall be such as may be determined by
the Government”. ’ ' ' '

for sulbs-

+(2) Notwithstanding such repeal, the Board of Coritrol appointed by |

notified order rmade under the Kerala Granthasala Sanghom {Taking . ‘

over of Management) Act, 1977, shall remain in office tili a Committee - o

[

under sub-section (1) of section 39 of this Act is appointed.”.



*The Kerala Public Libraries (Kerala Granthasala
' Sanghom] Amendment Act, 1998
20 of 1998 -

An Act further to amend the Kerala Public Libraries (Kerala Granthasala
Sanghorn] Act. 1989.

Preamble.- WHEREAS it is expechr\nt further to amend the Kerala Public
Libraries (Kerala Granthasala San,c:,horr., Act, 1989, for the purposes hereinafter
appearing; . A SR

Keit enact\.u ini'the Forty-ninth Year of Repubuc of Incha as 'foﬂow:: o

. - Short title and commencement.- -,

{1} This Act may be called the Kerala Public Libraries (Kerala Granthasah
Sanghom) Amendment Act, 1998.

(2) Section 5, 7 and 12 shall be deemed to have come into force on the 26“’ :
day of April, 1998 and the remaining provisions of this Act shall be
deemed to have comne into force on the 22™ day of May, 1998.

Amendment of Section %.- In the Kerala Public Libraries (Kerala Granthasala
Sanghom) Act. 1989 (1% of '1989) (hereinafter referred to as the principal '
Act, for clause (t) of section 2, the followmg clause- shall be substituted,
namely:-
“f) “Taluk Library Council” means a Taluk L;brary* Council constituted
under section 18;”

Substitution of the words “Taluk Library Council” etc.- In the principal Act,
except in section 26, section 27, clauses (a}, (b) and () of sub-section (2} of
section'42, section 43 and in section 44 for the words “Taluk Library Umnion”,
“Taluk Library Unions”, “Union” and “Unions”, where it occur the words. "Taluk
lerary Council”, “Taluk Library Councils™, “Counci!” and “Councils” shall,
respectively, be substituted. :

. . Amendment of section 3.- In the principal Act, for sub- section (2] and (3
of section 3, the following sub-sections shall be substituted, namely:-

*(2) The State Library Council shall consist of one member each from a taluk,
elected by the general body of the District Library Council, five members
nominated by the Government, of whom one shall be a librarian, one
shall be a person belonging to the Scheduled Castfes or Scheduled Tribes
and one shall be a woman and five officials who shall be, the Principal
Secretaries or Secretaries to Government, as the case may be, of the
Higher Education Department, the General Education Department, the
Finance Department, the Cultural Affairs Department and the Local
. Administration Departtent or officers not below the rank of Deputy

* Issued uider Noti. No. 12406/Leg. Uni 3/98,Law dt. 10- 08—1988 pub. in K.G. Ex. No. 1304
dt. 10-08 1988, .

37
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5.

-6.

10.

Pubhc Libraries (Kerala Granthasala Sanghom) Amendment Act, 1998
LSS TS N

.,-‘:zcr@tanes of the respe,ctwe Deparinents, nominated, az the case may
e, by the concerned Principal Secretaries or Secretaries.

(3) There shall be an Executive Committee for the State Library Council
consisting of twenty-five members of whom, fifteen shall be elected by
the elected members of State Library Council, from among themselves,
and the remaining ten members shall be the non- -officials and ofﬁmals

. refem ed toin sub St.CthIl 2).”

_ e T

Amerv dment of section 4.- Ini the prmcxpal Act, in sub-section (1) of section 4,
for the words “four years”, the words “five years shall be substituted.

Amendment of section 1%.- In the prmmpal Act, in se:‘tmn 11 -
(i} tosub-section (1), the following proviso shali be added, namely:-
“Provided that where a woman or person belonging to the Scheduled

Castes or Scheduled Tribes could not be elected tinder clause (b),
the Government shall noniinate a woman or a person belonging to the
Scheduled Castes or Tribes, as the case may be, to the aaid vacancy.”;

(i) for sub-section (2), the following st_lb—section shall be substituted,
namely:- .

“(2) The members referred to in clause {b) of sub-section (1} of every District
Library Council shall elect, from among themselves, a District Execu-
tive' Committee consisting of eleven members including a President, a
Vice-President, a Secretary and a Joint Secretary: '

Provided that one of the members so elected shall be a woman and

one shall be a person belonging to Scheduled Castes and Scheduled
Tribes”.

Amendinemt of section 12.- In the principal Act, in sub-section (1), of section
12, for the words “four years”, the words “five years” shall be substituted.

Amendment of Section 13.- In the principal Act, in section 13, for the

-words beginning with “by election of a suitable person” and ending with the

words “if the vacancy had not occurred”, the words and figures “by election
or nomination as the case may be, of a suitable person in accordance with
the provisions of section 11 and any person so elected or nominated to filla -
vacancy shail hold office only so long as the member in whose place he is
elected or nominated would have held office, if the vacancy had not occurred”
shall be substituted.

Amendment of section 14.- In the principal Act, in sub-section {1) of section
14, for the words “at least once in every three months”, the words at least
thrice a year” shall be substituted.

Amendment of sectioa 15.- In the principal Act, in section 15, after sub-.
section (2}, the following sub-section shall be inserted, narmely:-

= s m‘
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11.

12,

13.

14.

15.

Public Libraries (Kerala Granthasala Sanghom) Amendment Act, 1998 33

“(3) In the absence of both the President and the Vice- Presiclent any member
chosen by the members present, from among ihemselv es sha.l pre51de
over 2 meeting of a District Lﬂ)rary Council”, o i

Amendment of section 19.- [n the prmupal Act, in section 19,-
(i} tosub-section (1), the following proviso shall be added, namely:-
“Provided that if there is no woman or a person belonging io the -
Scheduled Castes or Scheduled Tribes in a Taluk Library Council, the

Government shall nominate a woman or.a person belonging to the Schedulaed
Castes or Scheduled Tribes, as the case may be, to that Council™;

(ii} insub-section.{2), for the exlstmg proviso. the followmg proviso shall be:-
substituted, nq;mely - -

Provided that one of the members so e.ected shali bea woman ard
one shall be a person belonging to the Scheduled Castes or Scheduled Tnbes

Amendment of section 20.- In the principal Act, in sub-section (1) of section

20, for the words “[our years”, the word “fivé years” shall be substituted.

Amendment of Swction 22.- In the principal Act, in section 22.-

(i} in sub-section’(1} for the words “at least once in every two months . the
words “at least thrice a year” shall be substituted:;

(ii} in sub-section (4}, for the word “one 1Lhu'd the word “one fifth™ shall be
substituted. o

Amendment of section 26.- In the principal Act, in Sectioh'zs,—
(i} In the marginal heading, the words “or Union” shall be omitted;
(i) In the section,- ,\; i

(a) for the words “Taluk Library Union”, in both Lhe places Where it occur,
the words “Taluk Library Council” shall be substituted;

(b) the words “or Union” and “and/or [Jnions” shall be omitted.

Amendment of Section 27.- In the princigal Act, in section 27.-

- )  in the marginal heading, for the words “Taluk. Library Union" the words

an,

13

16...

“Taluk Library Council” shall be substituted:

: {ii) in the opening paragraph, for the words “Taluk Library Union”, the Taluk
Library Council” shall be substituted:
(i) in clause {a),-

(a) fer the words “Taluk leraxy Union” the words “Taluk L1b1 ary Council”
shall be substituted:;

(b) the words “or Union” at the end shall be omitted.
Omission of chapter IX- In the principal Act, chapter IX shall be omitted.

17. Amendment of section 42.- In the principal Act, in section 42, in clauses

(@); (b) and {¢) of sub-section (2], the words “or union” shall be omitted.

1“3 Amendment of section 43.- In the px incipal Act, in section 43,-

M) in sub-section [1),-

1




43 . Public Libraries (Kereda Gyzuthasala Sanghom) Arg‘fjndment Act, 1998

(a) for the words “Taluk Library Union", the words “Taluk Librarv
Council” shall be substituied: .
{(b) the words “or union” and “orthe Union” shall be omitted;
(c} inclause (c), for the words " Taluk Library Union” and “that Union”, )
the words “Taluk Library Council” and “that Ceimcil? shall
- respectively, be substituted: '

(i) in sub-section (4}, the words “or the unior:, as the case may be.” shall
be omitted. : ' -

19. Amendment of section 44.- In the principal Act, in clause (a) of section 44.
the words “or union” shall be omitted.

20. Amendment of section 48.- In the principal Act, in section 48.-

{i) in sub-section {1;. for the words, figures and brackets “the Kerala
Panchayats Act, 1960 (32 of 1961)” and the Kerala Municipalities Act
1960 (14 of 1961 or the Kerala Municipal Corpceration Act, 1961(30 of

+ 1961) *, the words:. figures and brackets “the Kerala Panchayat Raj

Act, 1994 (13 of 1994)" and “the Kerala Municipality Act, 1994 (20 of

1994}" shall respectively, be substituted; :

(i) in sub-section (2),-

(a) for clause (a), the following clauses shall be substituted, namely:-

“(a) in the area withi 1 jurisdiction of a Grama Panchayat, by the Grama
Panchayat: .

{aa) in the area within the Jjurisdiction of a Town Panchayat, by the Town
Panchayat,”, o .

(b) for the words, figures and brackets the Kerala Panchayats Act, 1960
{32 of 1960)" and the Kerala Municipalities Act, 1960 (14 of 1961) or
Lhe Kerala Municipal Corporation Act, 1961 (30 0f 1961} *. the words,
figures and brackets “the Kerala Panchayat Raj Act, 1994 (13 of -
1994)" and the Kerala Municipality Act, 1994 {20 of 1994)" shall
respectively, be substituted:

{c) in the proviso, for the words and figures “the Kerala Panchayats Act,
1960. the Kerals Municipalities Act, 1960 and the Kerala Municipal
Corporation Act, 1961" the words, figures and brackets “the Kerala
Panchayat Raj Act, 1994 (13 of 1994)" or the Kerala Municipality
Act, 1994 (20 of 1994)" shall, respectively, be substituted:

(ii) in sub-sectlion [3j, for the words “by the Panchayat”, the words “by the
' Grama Panchayat, Town Panchayat”, shall be substituted.
21. Repeal and saving.- ) ' '

{1) The Kerala Public Libraries (Kerala Granthasala Sanghom) Amendment -
Ordinance, 1998 (8 of 1998}, is hereby repealed.

(2)  Notwithstanding such repeal, anything done or any action taken under
the principal Act, as amended by the said Ordinance. shall be deemed
to have been done or taken urider the principal Act, as amended by this Act.




X

’l‘he Kerala Public Libraries (Kcﬂ-rala Grandhasala

‘Sanghom) Amendment Act, 2000

*Kerala Decentralisation of Powers Act, 2000

Act 16 of 2200 [Relevant Portion) _
x £ = X 4 b4

35. Amendment to Act 15 of 1989.- In the Kerala Public Libraries {Keraia
Grandhasala Sanghom) Act, 1989 (15 of 1989),-

(1

(2)
(3)
“)

(5}
(6)

(7

(8}

In sub-section {2} of sectien 3, after the words “elected by the general
Liody of the “District Library Council” thie words “three members elected
from among the District Panchayat members of the State, on¢ member
elected from among the councillors of fhe rnumclp*mhes of the' State
shall be inserted: ‘

in clause (i) of sub-section {1) of Section 8 items (iv) and (vi) shiall be omitfed;

" the proviso to sub-section (1} of seclior 10 shall be omitted;

in sub-section {1} of section 11- o '}
(i) in clause {b), the last word “and” shall be omitted;
(i) after clause (c), the following clauses shall be inserted; namely:-
“(d) one member elected from among the District Panchayat mernbers
and :
{e) one member clected from among the councﬂlors of the Munici-
palities m the district”.
the proviso to sub-section (1) of section 18 shall be omitted.
for sub-sectiort {1) of section 19, the follbwing sub-section shall be
substituted, namely:- '
“(1} Every Taluk Library Council shall consist of,-
(a) - two members elected from among the village panchayat presidents
in the Taluk;
{b) one member elected from ameng the rnummpal chairperson (if
any},in the taluk; and
(©) two represematwes of each affiliated library in the taluk.”
in sub-section (1) of section 29, after the words “District Library Council
may” the words “in consultation with the District Planning Committee”
shall be inserted.
In section 48,-
(i) for sub-section (2) and the proviso thereunder the following shall
be substituted; namely:- *+ °

* Pub. in K.G. Ex. No. 869 dt. 12-5-2000.




-~ 42 ‘ Kerala Decen_f:'a]isatiop of Powc-rs,Acf, 2000

T BRI S RAPRY Jrguh ' T aga o AN BRC

e = - N  Yas .
... (2) "Notwittistanding anything contained ir the Kerala Panchayat Raj Act,
T 1994 (13 of 1994) or in the Kerala Municipalities Act. 1994 (20 of 1994),
the'¢ésslevtéll UaSE ST Eedtion (1) shailbe'Gliected Iri'an area within,
the j urisdic'!iom‘oﬁ-aﬁri]Iage.—pa'rii:ha‘g‘rat by that village Panchayat and in
area within the jurisdiction of a municipality as if the cess were a property
: - tax payable under thg ;%,aj;_i Acts ag the case may he, and the, provisions
i : Lot ot s hidhad as far as the procedure fdl_r;qg_lli%:qt;bnté'g tax shall apply
- : . B accord_i:ngl}_r, .- .- S A T S -"i.i . =X “‘ »_i uo- 2 L. :,,.-;._'

(i) for sib’section (3), the follow.ng suib-section shall be substituted

" * namelyi: ' o+ .

= 1% WiRNE . Aein 1!

1

“(3) .th;a_ cess.collected under sub‘section (2), less citlnlléptjpn charges at the
rate specified by the Government, shall be paid to the State Library
- Council by the village panchayat or the municipality, as the case may
be,'within Jiree rhonths frem the date of such collection: .
_ _ " Provider that thé cess c¢ollected Ly a muhi€ipality or a village
1 A S - panchayat under this Act is not paid ont or before the due date, the
q4 {E' _ o concerned L-lo.cal au*thor‘i"ry shailvpay the said armount to the Siate
‘ o T Library. Colrdcil;together with: penalty. at the rate of two percent per
vt SR ' . mensem from, the date from which it was due: '

© 1 Provided further that the Secretary and president or Chairpersr_)n

F73
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-' *The Kerala Pubhc leranes (Kerala Granthasala
Sanghom) Amendment Rules, 1993:.

In exercise of the powors conferred by section 40° of thié Kerala Public L1b1 aries
(Kerala Granthasala Sanghom) Act, 1989 {1 5 of 1989} the Governineiit of Kerala
hereby maké the HENOWIRE T i1Es o Artk GEINE Kerala Pubhc‘“leranes {Kerala
Gran*hasala Sanghom) Rulch 1991, namely - Py Tk, A e

) Rule"m' L ';m:‘( R T NI
S i3 mr-ﬂ"rwv fr orl AT’ v by Sh r
. Short title and commencemenb- < ;
N IJ ’I‘hese rules may b be callcd the Kerala Pubhc L&branes ('herala Granthasala
R

“uné'ﬁ"d’"r'ﬂent"o‘f the *Rules."im the‘Kér'al Pubhc leranes {Kerala Grarhtha
X aala Sanghom} Rules, 1! ml ;
(1] Joru %2. fag'ter.fclaolse (c) the follomng new clause shall be mserted? :
namely:-
(e¢) “Comunittee” means_ a committée constltuted under sub -secti
.of segtion 39 of the Act. | e

(if) for the words Board of cB’nm%‘f" g‘urrmg in the provisos to sub rule (3}
of. rule BB TOrHIE SBIE AR (af BTEHTE 56 G clause (a) of rule]
78, .the word Cornmnttée\-q‘h alit resﬁé‘chvely be substituted.

s STOE SR T S By~order of the Govem_

=g

et ‘_ uty, .". T

- ’Explanafory Note ‘ :
(Thls is not part of the not]ﬁcauon but 1s mteoqed to 1nd1cate its gene

pepaeddonr s il
purport } . S : -
By notification No- 44193 /A3/93 /H, Edn. dated 14-2°1992 Govei}nme o

" constituted the Cornmitteé for the conduct of election to the. State Libf afir Counen
the District Iibrary Councils and’ the Taluk Library Unions as prbwd%d m”ge
39 {1) of the Kerala Public leranes {Keraia Granthasla Sang’hom)fAct 198
such the Board of Control :is: notrm existence at present. As per the provig
rule 15 (3), 34 (1),56 (a) and 78.(a) ox.Kex’alaﬂPu‘bhc Libraries (Kerala Grantha
SanghomiRuiesyH99; theReturning Gfficess for:theelections todhe aboyRGo
and Unions have to be appomted.sby the Kerala; Granthasala Sanghom Bo:
control. In view of the" am’grll' dm ade to Sect:on 39 of the Act Conseal

o amendn}ents ha\rer to be made to 1e Rules also ’I‘hJs nohﬁcahon 1s intm

. > achieve thie dbove object -

ey e = I et “_\ o,
* 1ssued under Noti. No 1312/A3/93/H Edn. dt. 75 1993 pub. in K.G. BEx
29-5-1993 as SRO 841/93. ,
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+The Kerala Pubiic Libraries (Kerala Grandhasala
Sanghom) {Amendment) Rules, 2000

In excreise of the powers ¢onferred by section 40 of the Kerala Public Libraries
(Kerala Grindhasala Sanghom) Act, 1982 {15 of 1989), the Government of Kerala
hereby make the following rules furthe: tn amend the Kerala Pubiic Libraries
(Kerala Grandhasala Sanghomj Rules, 1991, the same having been previously
published as requirert by sub-section (1) of the said section, namely:-

Rules

1. Short title and commencement.- ‘ :
(1) These rules may be called the Kerala Public Libraries (Kerala Grandhasala
Sanghom) Amendment Rules, 2000.
“(2) Rv’_:le 2 (1) of these yules shall be deemed to have come into force on the
22nd May 1998 aid the remaining rules shall come into force-at once.

2. Amendment of the rales.- In the Kerala Public ! ibraries (Kerala Grandha-

sala sanghom) Rules, 1991,- _ " ,

(1) Substitution of the words “Taluk Library Cousncil” ete.- Except in cla ase
{m) of rule 20, for the words “Taluk Library Union”, “Taluk Library Unions”,
“Union” and “Unions”, wherever it occur in the Kerala Public Libraries
(Kerala Grandhasala Sanghom) Rules, 1991, the words “Taluk Library
Council”, “Taluk Library Councils”, “Council” and “Councils” shall,
respectively, be substituted.

(2) Inrule 16- (a) for ivxm-(1] the foilowing item shall be substituted, namely:-
“(1) Head Masters of High Schools or U.P. Schools, whether Government

or aided”;
{b) " in item (2) for the words “Executive Officers” the word “Secretaries”
shall be substituted. : .

{3) in rule 20, in clause {m}, for the words “Taluk Library Union”, the word

“Library” shall be substituted.

' {4) inrule 23, for'sub-rule {2), the following sub-rule shall be substitutec,
namely:- ‘

“(2) The resuits of ihe election shall be recorded in the minutes book of 3

the Library by the Returning Officer.”
{5) for rule 28, the following rule shall be substituted, namely:-

“28. Reporting of result of election.- The Returning Officer shall report -:‘A

the result of the election to the Taluk Library Returning Officer
appointed for conduct of election of Taluk Library Council, immedi-
ately after the election is over, al any rate within 24 hours from the
date of publication of the Library Election results. Each Taluk Library

+ issued under G.O. {P) No. 189/2000/H.Edn. dt. 8-12-2000 pub. in K.G. Ex. No. 2202 3

dt.14-12-2000 as SRO 1152/2000.
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Publie Librar ies (Iierala Grandhasala Sar; ghom} Amendment Rules = 279

Council shall register the names of s

uch members in a register
maintained for the purpose”.

& (6) for rule 32, the following rule shall be substituted, namely:-
a “32. Remuneration of Retucning Officer.- The State Library Council shall
= -/ fix and pay the remuneration payabie to the Returning Officer
¥ appointed under sub-rule (3) of rule 15 shall fix and pay the remu-
' neration to the Taluk, District and State Returning Officers, if _
‘Decessary”. ' .
(7} inrule 34. sub-rule {2) shali be onitted.
(8) inrule 36, for sub-rule (2), the following sub-rule shall be substifuted,
a f ‘ namely:- : L
E “(2) The results of the election shall be recorded in the minutes bock of
€ A the Talitk Library Council by the T:luk Returning Officer and shall
. L

be reported to the District

Returnig Officer immediately after the
electjin is over, at any rate

within 24 hours from the date of publi-

_ --cationy uf the result of the Tahak Library Council election. Each BEristrict

e 8 - Library Council shall register the names of such members in a
' register maintained for the purpose.”

[ igd

s {9) inrule 42, in clause (g), the following shall be added at'the end, namely:-
Y ~ “The result: of election shall also be reporied to the District Returning
1, Officer by tiie Presiding Officer”. :
(10) in rule 56, clause (b} shall be omitted, . )
N Y (11) in rule 58, for s 1b-rule (3), the following sub-rule shall be substituted,
L namely:- _ ‘ ‘
. “(3] The resuits of the election shall be recorded in the minutes book of
3 the District Library Council by<he District Returning Officer and
i shall be reported to the State qu w'ning Officer immediately after
d the election is over, at any rate within 24 hours from the date of
publication of the results of the District Library Council election”.
1. {(12)in rule 786, for sub-rule (6), the folloxazrghgsub—rule shall be substituted,
namely:-- ' : b _

the gradation Committee”. .
(I3)in rule 78, sub-clause (b} shall be oniitted.
{14) in rule 80, to sub-rule (2), the words, “b
shall be added at the erd.
(15) in rule 101, for sub-rule
> nam?>ly:-
- "(13) to purchase furniture, fixtu

the State Library Council, li
allotment”;

&
“(6) to submit proposals to the State If_ibra.’%"y Council for the formation of

y the State Returning Officer”

(13), the following sub-rule shall be substituted,

Nid BT H A

res and stationery for the functioning of
miting the expenditure within the budget
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Public Librzries {Iierala Grandhasala S«.nghom] Amendment Rules 261
Bas ao zjsaﬁiaasfi} ] nmﬂ‘cnmc: slsesdyaers rlssl

€C th the rig soval of.
Seelies ieve o shinthano b eerion sl o
vl rhdeR Tﬁvé ysarerBftbratiet conipletionTof: building for _whmh
buﬂdm’é‘g?’éhﬁﬁz‘é’s‘sancmﬁh‘ed!ihd' sha]l'bc "hlfsed"w]tlﬁmlthree’ T
months from ﬂle"(ﬁ’*'ﬁf‘-m‘i"ﬁ"fuct’“ it 1‘1" tom “tiched. mie X o frar -
"{5B) The. mm?tenance grant shslﬁn @t Be utilised for putting up new
constmctlons oT exter%_smr;_ of t.hqeagg&ng:@,uﬁdmgs-; 5128 fuastz
{5cr«thezmleslarela'ting»t@tmei”ﬁhynmntaﬂbuﬂdmg landifurotfureigrant
te 11bran€§3§i‘§i exﬁcﬁﬂ?én*@ﬁ agr eexﬁeﬁtﬂi’é‘rbf@re Shalllritutatis
n'utandns apply 'té iﬂn%a}memt,of mamtemtpeeagr%ﬂmaluo'“" {5
(20)inxule ;11:1&- [a]gp.q 1b;@311~§e {3); ne,‘olleunngmr@@§9rsha}l.bqueﬁedq
namely - JE3im0o 10 {;u fduse
Prowded that the State lerarv .,hall have p@Wens%mmaimrﬁgeor
srrreduceths, amgup,t_s, menhoned mjth";x,ab aale withy ﬂlepmox;,épgrovaj
\PrOfGOV@P.lIﬁélit"-}f'd’mﬁqqs 2alirT oddr HHw soeabioms i 29001 ~dil,
1(b) 1tog &bemalei(5) the fmllo%ng“provlso shall-be:Mserited] hamely:a i
< ‘f'"U?i'ﬂ.°r6?b’id’"'aﬂthatft11e‘38t«ateﬂBibrary Oburfcni«may,,mispeﬁl’él ‘tases
grant extension of itefi ﬁﬁt{dceeé"'g’sbﬁmﬁ’*ﬂa“é’foﬁtﬁ" Ecb’m"f:letlon
o rthe off buﬂdm@d-d 120 5 ahihiSH i PR s"n LITHIRIRAGGE AT - goidkas -uF
w20l {Q) RS i %le{G}‘ffopthe(ﬁrords Fléttetss b’raokets?éndvﬁganre *stamp- -
TeITHAPERS valueof Rex S (Rupeesy ftééﬁ“oﬁﬂ Yethgywordsh's stampsr . :
paper of appropriate value®-shall be substituted.  RLL0E WiTE LD

"*:

(21] to clause (a) of-rule 122 the following :roviso shall be aﬂdédf FHElY 'S 1y
- FHPER TS that‘ftﬁ‘e”St HRIPIH ?aﬁr?‘c&aﬁ~113shaﬂfh‘ave (e Power to°
CrEatEaBoliLH tnEi‘"t'ff)%i"ﬁc?lft;."?a'ﬁja? "f*tl’?é“pogt"‘ e dein {EH {igEfvice
mentioned above with the approval of ch'@rﬁ’r’n‘é“ht?-‘? RIIET 10 22813
(22) to clause (bkof-rule 122 the following provlso shall be 5’&8‘@@%’5&%@1}“""
au,aﬁ;:}:r @ideﬁ‘ﬂqé’t%f"tﬁ‘l ?sect\on be:ongtfx‘g’;' éﬁ“a‘iﬁﬁ% % S Staté
e lecrgl df Kerﬁ-é State Llﬁrb:y (%E‘hcn] ts abéhsﬁ’gd ettt loyecs in that

_ it g frre orlE e oo
Sihe same m%ams;,au%rr tself, if

partmul‘ar secti‘on mayﬂbe re’tamP J‘ e san
requires: necessary after sultzib eigdjustlx?féﬁ‘t'ox rt:?arféftta;i' toanother, In
order to carry out this ac’gustment the tate lerary Council shall hav&? ™
IO B oW e E S TR ap’m bu‘fiﬁ'été dec:‘é'v:n- i et St T eComt
sls widiTdaHoHE Rz 5 pa'}’ticuf ar cBiHe s e prosaniing *the'%ectlon so
TAHRRSHE AR ! 358 rasronsnsi o6l s 1o ey modansf

- {23) in rule 123, for sub-rule (2} the followirig stib- rule AT AtitirRaEoe
B L Lt namely--u}s{-u.r: oitiTeky i PEs e s RAGTT T ShabS R

s "{ZT “%’f}ﬁomtm@nt"by HiFée Tecfuine tshall be mdds iy consultatlon

Vit £l \mth TTHES TR SElctbd Edﬁmﬁtt,ee constithitéd byﬂlé‘Sf‘ate-Llﬁrary

qr; '.31)::11 gankrioz ¢ n‘. dms m'? f"{ir"h 2262 A

F e

T A TR TR R it i Fes
E a1 "By order of the Governor
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Public Libraries Act, 1989

o ) .lsimy, 1989
(Vol. XXXIV) Trivandrum, Thursday, No. 452

28 Valsakhas 1911

GOVERNMENT OF KERALA

Law (Legisiafion C) Department

NOTIFICATION

 C1/89/Law Dated, Trivandrum, 18 May, 1989
28 Vaisakha, 1911

The fellowmg Act of the Kerala State Legislature is hereby published for general

information. The Bill as passed by the Legislative Assembly received the assent of
the President on the 18th day of May, 1989.

By order of the Governor,
AV RAMAKRISHNA PANICKER,
Special Secretary (Law)

- THE KERALA PUBLIC LIBRARIES,
LA GRANTHASALA SANGHOM) ACT. 1989

ARRANGEMENT OF SECTIONS

ANELE
CHAPTER 1
Preliminary
Sections ‘

1 Short ftitle, extent and comsmiencement
2 Definitions

Vol VI, No 3-4, July-Dec, 1989
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CHAPTER 1!
The Kersla State Library Council

Constitntion and composition. of the Kerala State Library Council
Term of office

Vacancies

Meeting of the State Library Council

Procedure of State Library Council |

Powers and functions of the State Library Council

Secretary of the State Library Council

CHAPTER IlI

Constitution of District Library Councils
Composition of District Library Councils
Term of office

Vacancies | .
Meetings of the District Library Councils

Powers and duties of President and Vice-President of District Library Cour

Powers and functions of the District Library Councils
CHAPTER 1V

. Library Unions

Constitution of Taluk Li

| _ibrary Unions
Composition of Taluk Library Unions
Term of office
Vacancies .
Meetings of the Taluk Library Unions | R
Fowers and duties of President and Vice-President of the Taluk Lib

Union |
Secretary of the Taluk Library Union
Powers and functions of Taluk Library Unions

Disqualification and Affiliation
No person to be a member of mote than one Council or Union
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THE KERALA PUBLIC LIBRARIES ACT, 1989 61
Disqualification of members of State Library Council, District Library
Council and Talok Library Union:

Affiliation of Libraries
Development Plan and Funds
Library Development Plan

- Government grant to the State Library Council

State Library Fund

gutnhutm of funds to the D}stm.t L;brary Coungcils and Taluk Library
nions .

Accounts
Inspection of Libraries
Grants to affiliated L:branes

CHAPTER VI

District Library Councils and Taluk Library Unions to submit reports etc
Annual report

CHAPTER V1)

Merger of the Kerala Grapthasala Sanghom and transfcr ef its assets and
liabilities

Trassitory Provision
Board of control to remain in office for eerta:n period
CHAPTER X

Power to make rules o
Powers of the State Library Council to make bye-laws

Vol VI, No 3-4, Iuly-Dec, 1989
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62 THE KBRALA PUBLIC LIBRARIES ACT, 1989

| rsession of the State Library Council or a District Library Council or
| a Tatuk Library Union by the Government
43 Removal of members
Validity of acts and proceedings
Afflistion of existing libraries.
Transfer of Public Libraries established or maintained by s Local Library
Authority under the Madras Public Libraries Act, 1948
Cmpmmsou of Libraries

8$$$ &&ﬁ

{KERALA GRAMASAIA SMHGM) ACT, 1989

An Act t0 consolidate and unify the library laws in the State and to provide for the re-
isation of the entire library system in the State of Kerala witha view to the develop-
ment and maintenance of a comprehensive rural and wbaa!ibmry service and for matters
connected therewith or incidental thereto,

Preamble.~-Whereas tmmdthenmiﬁmmwm:%ihema

mmmummmf!umﬁsmof*,ﬁ‘f?fi‘* sent
1988;

. And whereas by the Kerala Granthasal Taking ovee of Managemen)
Amendment Act, 1mmaf1mtmwmamemmmmw ded for
a further period of one year;
Mwmmmmmmmmmmw |

under the Madras Public Libraries Act, 1948, in the-erstwhile Malabar District are
nmmwwmgmwm,




267/288
HEDN-A1/274/2023-HEDN :

THE KERALA PUBLIC LIBRARIES ACT 1989 63
» Aud whereas the Government consider it feasible and desirsble to reow the

functionis ; of the libraries affiliated to the Kerala Granthasala Sanghon
!ib:ﬁes in the State:

And whereas Government have received several representations from members

of the public mmmwmtm acemmhem:w and uniform legislation

for Public t-tbmries ‘riay be ¢ , encompassing all the libraries in the State with a
view to emi&riug their demtlc funct:mung. sll-round development and progress;

1 overnment feel that a uniform legislation applicable to-alithe -
md lihm is necessary to give fillip to the library movement in the

ER 1
Prelim} ﬂ!}' P

_V Shont title, extent and commencemeni—{1) This Act may be called the Kmnh
Public Libraries (Kerah Granthasala Sanghom) Act, 1989, ,

{2) 1t extends to the whole of the State of Kerala.

(3) It shall come into force on such date as the Gmmmmmay,bym-

fication in the Gazette, appoint and different dates may be fixed for different provisions |
of this Act.

2 Definitions—Ju this Act, ynless the context otherwise roquires,—

(=) “affilinted library" mea ;,ummmwmmmmm
Council;

(b)“bo&”mmwmwlm pait ofdwmoa 0&': volume, ané amphlet
in sny language;

: (c) “Children’s libra _'mahbﬂw«mwhadbythe State Libracy
_ Council for the beaeat of childres;
(8) ““district” means a Revenue District;

() “District Library Council” means a District Library Council mst:tnmd
vader section 10;

() “Granthasala Sanghom” means the Kerala Granthasala Sanghom;

4g) “nmotification™ means a notification published in the Gazette;

{h)“m ’*mspmcdbedhymhsmademﬂuzm

® m:wmmmmmcmm”mmmm@fm
K.m!l State Library Council elected by the smaa Executive Committee;

- Vol VI, No 3-4, July-Dec, 1989
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| () “President of the District Library Council™ incans the President of the
District Libnw Council elected by the members of the District Library Council;

(k) ""President of the Taluk Library Union™ means the President of the
- ;:yvmeiectedbythemembersoftheﬁcmmdy

(1) **public library" mesns a library established or maintained or run directly
by the State Library Council, a District Library Council or &, Ta!nk Library Umm

under this Act;
~ (m) “representative of affiliated l:lmry” means 4 member elected thc
geueral body of an afiilisted library from among its members;” d

n) “mﬁm" means & section of this Act;
{0) “State” means the State of Kerala;

(p) “‘State Library Council” means the Kerala State Library Council con-
stituted under section 3;

(@) “State Executive Comm
State Library Codncil:

(r) “State ‘Libmg” means & state ubm'y established under this Act;
(8) “Taluk” meavs Rewe aluk;

(&l “Taluk Library Uma" means a Taluk Library Union constituted under

ttee” means the Executive Committée of the

© (u) “year” means the financi

3 Constitution and mwﬂ:m qt‘ Iha Km&a Sfate Lfbmry Cami!—-—(l) As
soon as may be after the coinn ent of th the Government may, by noti-

mmmmwmmmc@mnmm State to 1 the Kerala State Libracy:
Cmtwﬁh&ﬁlmaﬁwmumby%mwafemﬁdhmmwmlm
cession and a common seal with power, subject to the provisions of this Act and the
‘rules: made thereunder, to acquire, bold and dispose of property; both movable and
imovable, and to enter into contracts, nndmallbymsatdmmm:ibeumd‘ !

(2) The State Library Coui cilshal!mmtofmmhwmd:frm a, Taluk
elected by the general bedy of the District Library Councils, and five members, of whom
m%aha!lbeammmﬂmapcm,balonmnstotheachedaidcmwﬁrwhmﬁedf
tribe and another a woman nominated by the Goverax :

~ (3) There shall be an Executive Commistee for tha_Stam Library Council
consistin; e .,,mmbmefwhmﬁﬁmwibe lecte bytheelmmbm
»ammmmc@mmmm hemselves, five non-officials nominate

cw Observer
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sub-section (2) and five officials, namely, the Secretary to Government, Higher Educa-~
tian &epattnmt the Secretary to Government, General Education Department, the
Secretary to Government, Finance Depa.rtment the Secretary to Govemmcnt, Cultoral
Affairy ﬁepartnmnt and the Secretary to Government, Local Administration Depart~
ment,

Es

(4) The Executive Committee shall meet al such times and at such places
as the President of the State Library Council ‘may decide and exercise such powers
snd functions as may be prescribed.

{5) The elected members of the Exceutive Comimitiee shall elect a President,
Vice-President, Secretary-and Joint Secretary from among themselves to be the. President,
Vtee-mslémt. Secretary and Joint Secretary respectively of the State Library Coundil
and of the Bxecutive Committee.

4 Termof @ﬂce—{l) Save as otherswise provided in this Act, the term of office
of the members of the State Library Council, other than the ¢x-officio members, shall
be three years from the date on which the Government notifies the constitution of the
State Library Council in the Gazette.

- Provided that every member, other than an ex-officio member, shall continue to
hold office untif his successor assumes aﬁceﬂ

{2) A memberof the State Library Council shall not be eligible for re-election
or re-nomination, as the case may be, for more than two terms. consecutively.

3 Vacancies—(1) A casual vacancy cansné by death, resignation or disability
of a member, or otherwise, in the State Libras; Cnunciiahnnheﬁ!ie&asmlyasmhh

by election or nomination, as»themewbe
(2) Any perion 30 elected or nominated to fill a casual vacancy shall hold

office onily 50 long asthe member in whose place he is elected or nominated would have
held office if the vacancy had not occurred.

6 Meeting of the State Library Council—(1) The State Library Council shall
‘meet at feast thrice a year on dates to be fixed by the President and oneof such meetings.

shall be the annual meeting.

(2) ‘The President may, whenever he thinks fit, convene & Special meeting of
the State Library Council for the transaction of urgent business.

(3) Subject to such conditions as may be prescribed, 8 special meeting shall

be convened by the President to discuss matters of urgent importance upon a written
requisition by not less than one-third of the total number of members of the Staw

Library Council.
{4) One-third of the total number of the members of the State Library
Council shall be the quorum for a meeting of the Council.

Fol V1, No 34, July-Dec, 1989
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(5) The President or, in his absence, the Vice-President or, in the absence of
both, any mmbet chosen by the members present from among themselvcs, ghail pre-
side over & meeting of the State D‘bmry Council.

(6 The President and the Vice-President shall exercise such other powers
and perform such other duties as may be prescribed. ]

7 Procedure of State Library Council—(1) The State Library Council shall | J
transact business by resolutions passed in such manner and in accordance with such ’
procedures ss may be preseribed.

(2) Copy of every resolution shell be forwarded to the Government within
s of the passing of that resolution. ‘

(3) The Government may call for any record or information regarding any

resolution from the State Library Council and the Council shall be bound to furnish
sﬁﬁi mm! or information.
(4) The Government may, after giving rcamahie ﬁetwe m the State L;brary
Council and after hearing its objections if any, su or - modi _ :
lutim passed by the Council.
8 Powers and functions - of the State Library Cmei}—-{!) Subject to the other
vision ofﬂnisAetMthcm’!umde hereunder, the State Library Council may,~—
(a) advise the Government on all matters connected with t‘hc administration
of this Act;
(b) advise the Government on all ‘matters connected with the ovmﬂ library
licy of the State;
| {¢) co-ordinate the working of the District Library ‘Gﬂuﬁt‘ﬁihrm the Talok
Library Unions;
" (d) supervise and direct all matters relating to hhm-y service in the State;

(e) m-arwﬁze in & phased manner the library service in the State into an
integrat raty system with close Jinkages between the several Timits as also to com-
mmwsmdmﬁmai logning;

@) with the mmmm&oftheswmm ‘establish one or more
State Libraries or Children's Libearies at such place or places in the State 25 may be
considered necessary: 1

-

Libm Cauwl mder this ciaﬁw

Ptevxéeﬁ fmﬂm that the Trfmdmm Public Library shall continue to be &

(g) mw uh:wm‘s mﬁm on affilinted libraries wherever it is not in

- CLES mex
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(h) appoint and control such officers and servants as may be nmssaty for

iors

the State by providing lectures, conferences, sic, and. using any media as
. appropriste from time to time;

(¥i) conduct such other activitics as may be conducive to creating favourable
atmosphere in the State for the organisation of new libraries and for the
better functioning of the existing libraries;

(i) impart training to hbramm, or other iibxary staff; .

(iv) organise activitics for promoting distance education, adult education
and’ eradication of ifliteracy;

() cultivate 1eading habit and foster book mindedness among the public;

{vi) with the prior concurrence of the Government establish and conduct
schools for promoting adult education and non-formal education:

cultural heritage of the people at large;

“(viil) provide in the Trivandrum Public Library or in- such other State Li-
braries, books, periodicals, newspapers, maps, radios, manusmpts,

projécto) s, television sets, charts, video cassette players, video
cmmc rwmdm and computer and the like;

{x) pmvm mobile Libraries to District Library Council which can give book
service to each Panchayat: :

{x) propare project reports and seck financial assistance from the Central

Government, Trusts or any charitable institutions for the mplmmmn
of the same.
(i) do any other act that may be conducive 1o the furtherance of the objects
of this Act with the previous sanction of the Government;
{k) exercise such other powers and perform such other duties as are conferred
en it by this Act and the rules made thereunder.
{2) The State Library Council may give to the District any szmﬂa
md the Taluk Library Unions directions-in the performance of their fur -under
this Act and the District Library Councils and the Taluk Library Unions shall not i
the discharge of their functions under this Act depart from the directions given by m
said Couneil.
9 Secrewary of the State Library Council—(1) The Secretary of the State Library
Council shall be: the chief executive authority of the State Library Council.
! (2) 1t shall be the doty of the Secretary of the State Library Council to give
effect to the resolutions of the said Council unless they are suspended or cancelled or
‘modified by the Government under sub-section (4) of section 7.

Vol ¥I, No 34, July-Dec, 1989

the efficient performance of its duties and functions under this Act and the rules made

. () @) carry on propaganda on the importance of library development in

s {vil) maintain and preserve useful published and other records relevant to the

wm&s_mﬁwm of art and science, lantern slides, films, cinema
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(3) Where a resolution passed by the State Libracy Council is modified by
the sz under sub-section (4) of section 7, the Secretary of the State Library
Coungil shall give effect to the resolution as so modified by the Government.

{4) The Secretary of the State Library Council shall exercise such other
powersand mmm other duties as are. ormay be, conferred or imposed on him
by the President or the smu Library Council.

(5) Suits by or against the State Library Council shail be instituted by or
against the Secretary of the ch Library Council.

(6) The Joint Secretary shall assist the: Smatary andﬁmﬁ pet
functions as may be entrusted to him by the Executive Committes.

et such other

CHAPTER 1II

District Library Councils

10 Conmmim of District Library Councils—(1) For the purpose of ommsmx,
adnummng and developing library- service at the district level, the Government may,
fication, constitute a District Library Council for each District in the State.

;';WCWacﬂw&eaMyeomw,bythmmof the
- for which it is constit val succession and a common seal
with. power subject w the provxszom of fms Act and the rules rmde thereunder, to
acquire, hold and dispose of property, both movable and immovable, to enter into

contracts, and 10 do all things necessary, proper or expedient for the purpose for which
ituwnmmaé mm by the said name sue. andbewed

11 Composition.of Distriet Library Councils—(1) Every E strict Library Council
Skaﬁ m&fﬁ Bfw

(a) the Presidents and Secretari of the Taluk Library Unions in the district;

seyen persons to he clwtadby&aﬁmal Body of each of the Taluk

(b) s in the distric ofwhommshal!hgawmm, and. amshallbeaperson

districtheaéquarms uammteﬁby the Government.
" (2) The elected members of every District Libraty Council shall m_ﬁm

among themseives a District. Executive Committee consisting o ' eleve
cluding & Pmident a Vice-President, & Secretary and a Joint Secretary :

~ (S)ﬂwmstﬁct Executive Committes shaﬁmmsuehpomasm
determined by the State Library Council and yerﬁarm such functions as. my be pres-
mw from time to time. |

CLIS Observer
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12 Term zy" office—(1) Save as otherwise provided in this Act, the term of office
of the members of a District Lthy Council shall be three years commencing from the
date on which the Government notifies the constitution of the District Library Council
in the Gazette;

Provide

that every rmember*‘sh‘:@;a continue in office until his successor assumes

(2) A member of a District Library Council shall be eligible for re-election
to the Council.

" 13 Vacancles—A casual vacancy caused by death, resignation or disability of
a member or otherwise, in the District L.;hm-y Council shall be filled as carly as possible
by election of & suitable person in accordance with the provisions of section 11 and any
personso elected to fill a vacancy shall hold office cmiy s0 long as the member in whose
place he is elected would have held office if the vacancy had not occurred.

14 Meetings of the District Library Coungils—1) Every Dtsmct Library Counm!
- shall mee;ﬁtkemnm in evety three months on dates to be ﬁxedbythel’mmdem of
the Council and one of such meetings shall be the annual meeting.
(2) The President may, whenever he thinks fit, convene a special. mesting of
the District Library Council for the traosaction of urgent business.
| (3) Subject to such conditions as may be prescribed, a special mesting shall
be convened by the Prcsidcnt to discuss matters of urgent importance upon a written
requisition by not less than one-third of the number of members of the District Library
Coungil.

(4) One-third of the total number of members of the District Lubrary Conucﬂ .
shall be the quorum for a meeting of the Council.

(5) A District Library Council shall transact business by resolutions passed
in such manner and in accordance with such procedure as may be pmxxbﬁd

~ {6) Copy of every resolution shall be forwarded to the State Library Council
within fifteen days of the passing of that resolution,

15 Powersand duties of President gnd Vice-President of District Library Cam:l—-w

(1) The President of a District Library Council may preside over the meetings of the
Coungil and exercise such powers and perform such duties as may be prescribed.

{2) The Vice-President may in the absence of the President, preside over the

‘meetings of the Council and exercise such powers and perform such duties of the

President as-the President may, from time to time, delegate to him.

16 Secretary of the District Library Gouncil—(1) The Secretary of the District
Library Council shal} be the chief executive authority of the District Libracy Council.

(2) Itshall be the duty of the Secretary of the District Library Council to give -
effect to the resolutions of the said council.

Vol V1, No 3-4, Julp-Dec; 1989
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(3) The Secretary of the District Library Council shall exercise such other
powers and. perfom such other duties as are, ‘ormay be, conferred or imposed on him
by the President or the District Library Council.
@ Suits by or against the District Library Council shall be instituted by or
st the Secretary of the District Library Council,
(5) The Joint Secretary shall assist the Secretary and shall perform such |
other functions as may be entrusted to him by the Executive Committee. |

ey

Y1 Powers and functlons of the District Library Councils-~{1) Save #s other-
wise provided in this Act, every District Library Council shall have powers-

(a) to elect members to the State Library Council to the extent of one for
each taluk in the distnw

(b) ‘toestablis

sh new. Tibraries within its ;nmd:ctxan with the previous sanction
of the State Liba:ary Council;

(¢) to supervise, co-ordinate and control the Hbmy service under its juris-
dtm in the district and to promote co-operation between libraries and cultural and
educ rta! mstm:t;m in the coumry,

bile library service to the persons

| (e) tn pm\ad: suitable lands and buildings for public libraries and furniture

(g} w aluft, margmme, or v;me or amalgamate apy public lbrary
established or maintained or run directly by the District Library Council;

(h) 'to -appoint and coatrol such officers and servants as may be necessar;
fnrthr: eﬁmntgerfmnfm duhasandfummunmthsaﬂct mdthemlc

| &) to mcpt ‘any endowment or gift for any purpose eonmeted mth
activities;

() to provide for lectures, seminars, sympusza »»*‘mmandeondu
study classes to strengthen the functioning of the Libraries an. . wauct other activi
as may be conducive to.the ﬁaﬁymg out of the purposes. of this Act;

(k)mmmmmn sf&e%ﬁhmqwmwdemm thi
that may be conducive to the furtherance of the purposes of this Act; and

(l)iomammmmmdpeﬁomauamh«Muwn
nferred or imposed on it by or under this Act or the: rules made thersundes
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(2) The District Library Council may give to the Taluk Library Unions

directions not contrary to the directions, if any, issued by the State Library Councit

. in the performance of their functions under this Act and the unions shall not in the
Mmga of their functions under this Act depart from the directions given by the

Talk Library Unions

¥8 Constitution of Taluk Library Unions—{1) For the purpose of organising
and administering library service at the taluk level the Government may, by notification,
constitute a Taluk Library Union for each Taluk in the State.

Te3) Every Taluk Library Union shall be a body corporate by the name of
the Taluk for which it is constituted having perpetual succession and & common seal
mthm sabject to the provisions of this Act-and the rules made thercunder, to
-scquire, hold and dispose of property both movable and immovable, to eater into
contracts, and to do all things necessary, proper or expedient for the purpose for which
it is constituted and shall, by the said name sue and be sued.

19 Comp r : ,
consist of m npmutms of each affiliated ixbmty in the Taluk.

(2) Every Taluk Libracy Union shall elect en Executive Committee of
Union consisting of nine mentbers including a President, 2 Vice-President, a Secretsry
and a Joint Secretary.

Provided that if there iz no woman or person belonging to the Scheduled Castes
w%dnﬁ?ﬁ%m%?ﬁkhmvmmmﬁmmmdmm
Wﬁxwmmmmaf jcheduled Tribes shall be nominated by the Exe-
cutive Committee, in which case the Exccuuw Committee shall consist of eleven
Members,

(3) Every Taluk Library Union shall elect seven persons as members to the
District Library Council under clause {b) of sub-section (1) of section 11 of whom one.
M beu wmnmdomuhﬂlheawmmngmmwed&nﬁm

-2 mgm-—(x)&veu otherwise provided in this Act, the term of office
of the members of a Taluk Library Union shnﬂbethreewrseﬂmemingfrom
the date on which the Government notifies the constitation of the Taluk Union in the
Gam.

. Provided that every member shall continue in office until his successor assumes

() A member of s Taluk Library Union shall be eligible for re-election.

Vel VI, No 3-4, July-Dec, 1989
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31 Vacancies—A casual vacancy caused by death, resignation or disability
of amemw or otherwise in the Taluk Library Usion shall be filled as early as-possible

ecordance with the provisions of section 19 and any person so taken shall hold
aﬁe& only so long as the member in whose place he is taken would have helﬂ office if
the vaecancy bad not occurred. f

22 Meerings of the Taluk Library Unions—(1) Every Taluk Library Union
shall meet at least once in every two months on date to be fixed by the President of
‘the Union and one of such meetings shall be the annual meeting,

(2) The President may, whenever he thinks fit, convene a: mal mmmg
of the Taluk Library Union for the transaction of urgent business.

(3) Subject to mch conditions as may be prescribed, a special meeting shall
be convened by the President to discuss matters of urgent importance upon a w{ntten
requisition by not less than ‘one-third of the number of members of thr. Taluk Library
Union,

© (#) One-third of the total number of members of the Taluk Library Umm
-shall be the guonim for & mmms of the Union,

{5) A Taluk Library Union shali transact busmeas by reseintxons passed in
such manoer and in accordance with. such procedure as may be prescribed.

(6) Copy of every resolution shall be forwarded to the District Library |
Council within fifteen days of the passing of that resolution.

< 23 Powers and duties of President and Vice-Presideni of the Taluk Library
wion—{1) The President of a Taluk Library Uniop may preside over the meetmg
afﬂmum mdmmmmmmdwfmwhdmasmym Prescy

} 'rthmmmnmf Taluk I.xbw'y Union may, in the a’bma; at’ the
:i » ' ; t, Ny -, m . o é{m unm and i” mh a“d
omx such dm:;es of the President as the President may, fmm time to nmm ﬂelﬂsm
to hiny.

(3) In the absence of both the Preside: _
chiosen by the members present from among themselves shall pr
the Taluk Library Union.

dent and Vice-l’midmt any member
presic _emameetingof

24 Secrétary of the Taluk Library Union—{1) The Secretary of the Taluk Lib-
raty Union shall be the chiel executive authority of the' Taluk Library Union.

(2) 1t shafl be the duty of the Secretary of the Taluk Libracy Union to give

eﬁmmmm’iuﬁ"mnfthemmon

(3) The Secretary of the Taluk Library Union shall exercise such other
mdpafmmchaﬂaerduﬁesasamwmayhe,mfmonmpowdtm
him by the President or the Taluk Library Union.
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(4) Suits by or agamst the Taluk Ltbrary Union shall be instituted by or
against the Secretary of the Taluk Library Uni

(53 The Joint Secretary &kali.msi the Secretary and shall perform such

35 Powers and finctions. of Taluk Library Unians—Save as otherwise pzrmded
in this &et ﬂary ’i‘aluk Libmry Union shall have powers—

() to elect members to the District Library Conncll under sub-section &)
of section 19;

(®) to supervise, co-ordinate and control the library service under its juris-
diction in the Taluk and to give directions and advice to the affiliated libraties in re-
gard to their day to day functions and management;

(€) 10 provide library service including mobile library service to the persons
residing in the taluk and to establish new libraries within that area; ‘

{d) to provide suitable lands and buildings for affiliated libraries and furni-
ture, fittings, &qmpment and other conveniences necessary for the prurposc,

{€) 1o provide such librarics with books, periodicals, news papers, maps,
mnu:mpts, warks and specimens of art and science, lantern slides, films, cinema
project m mﬁm, tclewsim a@ts, charts, video cassette playm, tape re-

{f} t:a pmviée for lectnres, mm symposia, conferences and conduct
other activities as may be conducive to the carrying out of the purposes of this Act;

() to accept any endowment or gift or contribution for any purpose connect-
ed with its agtivities:

(k) to appoint and control such officers and servants as may be necessary
for the efficient performasce of its duties and functions under this Act and the rules
made thereunder;

: i) with the sanction of the District Library Couneil, 10 do any other thing
ﬂ:&t may be conducive to the furtherance of the purposes of tim Act; and

(i) to exercise such other powers and peform such other duties as may be
W or imposed on it ordelegated to it by or under this Act or the rules made

CHAPTER V

L 26 Nn person to be a member of more than one Council or Unmwﬁntwith-
standing anythin mﬂmﬁmmefmmgmvmns,nomshﬁlbeambﬂ
of more than one District Library Council or of more than on¢ Taluk Library Union
nd:fswmnuehmas a member of more than one District Library Council or




278/28
HEDN-A1/274/2023-HEDN

7886006/2023/H EDN

74 THE KERALA PUBLIC LIBRARIES ACT, 1989

Taluk Library Union and he does not specify the Council or Union of which he desires
to be a member within thirty days from the date of last clection or nommatim, agthe
‘case may be, then on the expiration of such period his membership in all the Councils
and/or Unions shall cease,

27 B&qwd@imm of members of Siare Library Council, District Librery Council i
and Taluk Library Union~A person shall be disqualified for being chosen as; or for
being, a member of the State Library Council, the District Library C:mncﬂ or the Taluk |
Library Union,—

() if he absents himself without leave being ranted by the Statc Library
Council or the District Library Council or the Taluk Lzbrary Union, as the case may
be, from three consecutive meetings of the Council or Union; or

(®) if he ceases to hold the office or be a mber of the body or authority
by virtue of which he has been elected; or
(ﬂ) if he has been sentenced by a criminal court for an offence involving
mora d punishable with, mpmomt f@r a.term exceeding three months,
sm:h smtmm 1ot hnmng bﬂm subsequently reversed, quashed or remitted; or
(d) if he is of unsound mind and stands so declared by a competent court.

| 28 Affiliation of Libraries—(1) Any library other than a library established
or raaintained by the State Library Council or a District Library Council or a Taluk
Library Union may apply, in such form as may be prescribed, to the Taluk Library
Union of the Taluk in which itis mmamd for recognition as an affiliated library under

t!ns Act,

(2) The Taiuk Lshrary Union shall consider the application and if it is
tisfied that the conditions prescribed for granting affiliation have been cotuylmd with,
recommend the nwhmm; through the District Library Council to the State Library
Cmcii Inr aﬁhaﬁm and on such afBliation being granted, the libr: - shall be treated
(3) A persen agarieved by any decision of the Taluk Lu Inion with

regard to the affiliation of library may appeal tc the State Library Council in writing
through the District Library Council within thirty days of such decision, and the de-
jon of the State Librar  Council after abwming the opinion of the District Library

Council thereon shall be final.

CHAPTER VI

29 Library Development Plan—(1) Subject to the provisions of this Act and
the rules made thereunder and any general or special orders of the Government, if any,
in this behalf, a District Library Council may prepare a District Library Development

Plan for establishing, mr&inmag and spreading library service within the entire
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_distmt or past thereof, in such form and manner and containing such particulars as
may be prescribed.

_ {2) The District Library Dﬂeiogmcnt Plan shall thereafter be fahvaxded to
the Prosident of the State Library Council whﬁ shall submit it to the Governme:
with the views of thc Sme Library Council.

(3) The Government may, if they deem At, sanction the District: l.abm:y
velopment Plan w:th n: without a!tmnans

(4 The Government may, on. applmtwn by the District Library Council,
miodify uny District Library Development Plan sanctioned under sub-section. 3.

(5) As soonas may be after the sanctioning of a District Library Develop-
ment Plan, the President of the State Library Council shall, in conformity with the
p:ovis:xsm ef the said plan, make an order called the District Library Development
Order,. ying the extent and nature of the Library service which shall be established
and maintained by the District Library Council, the measures to be taken by the Dis-
trict Library Council for Providing adequate library service to the people in the arca
and the stages in which such measures shall be taken.

~ {6) Every District Library Council shall give effect to the District L:bmy
Development Plan as sanctioned by the Government under subssection (3) and the
Bmm Ltbmry Development Order made under sub-section (5).

30 Govermment graus ta the State Library Council—(1) The Governinent xm
nake every yﬂr a grant to the State Library Council of 2 sum which simllm be more
than one per cent of the amount allotted for education in the State budget for the year,
takmg into-account the programmes and projects of the State Library Council for that

{(2) The amount of such grant shall be credited to the State Library Fund
maintained under section 31 at such times and in such manner as may be prescribed.

31 Swae Library Fund—(1) The State Library Council shall maintain a fund
called the State letary Fund from which all the expenses of the State Library Council,
District Library Councils and Taluk Library Unions shall be met.

) The following sums shall be credited to the State Library Fund;—
(a) grants which the State Government or Central Government may
make to the State Library Council;
(b) contributions and gifts made to the State L‘brary Council by any
‘other person, body or authority;

{c) Provident Fund, Superannuation Fund, Welfare Fund and other
funds of the Granthasala Sanghom transferred under sub-section (2) of section 38;

{d) cess collected under section 48.

32 Bfﬂribu!im of funds to the District Library Council and Taluk Library Unions—
The State I.tbr&ry Council shall distribute from the State Library fund such amounts.
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as may be required for each of the District Library Councils and the Taluk Library
Unions.

33 ximm—(l) The State Library Council and every I):amct Library Coun-
¢il and Taluk Library Union shall keep complete accounts of their financial transactions |
in such form as may be prescribed. |
(2) The Accounts shall be open to inspection and shall be subject to audit, !
disaliowance and surchazge and shall be dealt with in all other respects in such manner '
as may-be prescribed.
(3) The State Library Council shall, with the prior concurrence of the Gov-
-emm%, agpoant an officer not below the rank of a Deputy Secretary in the Finance
Departme the Accounts Officer of the State Library Council who shall exercise

8 oW m uch funciims relating to the accounts of the State Library
Gwncd stmct thm'y Councils and Taluk Lib LIOT, ) '
{(4) The State Ltbmy Council shall appoin
of the State Libnry Cwnml, District ‘lerary mmls and the Taiuk Lab:ar?y Uniam.
T mient of accounts shall be forwarded to

(6}' The Government shall on receipt of the audited annual accounts cause
the same to be laid on the table of {he State Legisiative Assembly.

34 Inspection of Libraries—(1) The President of the State Library Council
may inspect any library under his jurisdiction for verifying whether the provisions of
m;mmmmmmmwsmmmmd«mdmm by it

videx mmmmafmsmmm Council may delegate the power
tion to sny office bearer of the Cou
. &}mmmwmmmwmmmwmmwngﬁt
inspection shall furnish a detailed report of his inspection to the State Library Council
and the coneemed mm« Library Council,

(3) The: STt Dmhbm'yﬂaumﬁmymthtmpaﬂ furnished
under m’b-sectim (29 and pass such resolution in regardthereto as it may deom fit
andﬁelihm'y oncerned shall be bound to comply with such resolution unless it is
ended or cancelled or modified by the Government. .

{4) Where a resolution referred to in sub-section (3) mmxﬁadby the
Government, the library shall be bound to comply with such resolution as modified
by the Government.

»- (ﬂTheSutenmCmmﬂm,fmamwme,dammmm
Library Council to prepare a gradation list of affiliated libraries fusctioning in the
District in conformity with the principles to be laid down by the State Library Council

in th:tbehulf&om time 1o time and forward such lists to the State Library Coungil
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35 Grants to affiliated librartes—(1) Every affiliated library shall be entitled
10 receive grant from the Taluk Library Union based on the gradation list prepared
mammﬁ)ofmtimﬁatmc&mmasmybemw

, {2) The State Library Council shall provide necessary funds to the Taluk
Library Unions for the payment of the grant under sub-section (1).

R Vil

36 B&my Library Councils and Taluk Library Unions fo submit veports etc—
Every District Library Council and Taluk Library Union shell submit such reports
and returns and fusnish such information to the President of the State Library Council
‘or any person authorised by him in that behalf, as the President of the State Library
Council or the person so authorised may; from time to time, require,

37 Anmual Report—(1) The President of the State Library Council shall in
rmmofmkw,m a report’ of%hewozkmgofthe SuteLihmryCounc:!
-during that year along with such information and particulars as may be prescribed
Mmtsmhﬂpmmmmmtwmwch date as the Government may,

" {2) The President of the State Librar  Council shall in respect of each year,
prepare & report of working of the District Library Councils and Taluk Library Unions
during that year along with such information and particulars as ray be prescribed and
Mitibﬁnwﬁmtheﬁomt before such date as the Government may, by order

{3) The Government shall on receipt of the annual reports cause the same
to be laid on the Tabie of the State Legislative Asmnisiy,

33 Merger of the Kerala Granthasala Songhom and transfer of its assets and

abilities-(1) Notwithstanding anything contained in the Kerala Non-trading Com-

pasies Mg 1961 (82 of 1961), with effect on and from the date on which this section

- comes into force, the Kerala Gramhasala Sanghom shall, by virtue of this section, be
deemed o have been merged in the Kerala State Library Council. .

(2) All properties and all rights of whatever kind used, enjoyed or possessed
by and all interests of whatever kind owned or vested or held by the Granthasala
Sanghom and all lisbilities legally subsisting against the Granthasala Sanghom includ-
ing the lisbitities towards thedues to the employees at the commencement of the Kerala
‘Granthasals Sanghom (Taking Over of Management) Act, 1977 (19 of 1977, shall,
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with effect on-and from the commencement of this section and subject to such directions
asmay be issued by Government in this behalf, vest in the State Library Couticil and
the State Library Council shall discharge such liabitities in the ofder of priority speci-
field in thc chedule to this Act.

(3§ Every Officer or other employee employed immediately before the
commencement of this section, in connection with the affairs of the Ganthasala San.
ghom shall, as from such commencement become an officer or other employee of the
State stmfy Council and shall hold his office by the tenure, remuricration and terms
and conditions of amiployment as may be altered as per the provisions in the Tndustrinl
Disputes.Act, 1947 (Central Act 14 of 1947), and with the same rights and privileges as |
to pension, gratuity and other matters as he would have held under the Granthasals - 1
Sanghom if this section had not been enacted and shall continue to do so unimand *1
. until his employment under the State Library Council is terminated or until his remn

‘neration, terms and conditions are duly altered by the State bemry Council:

Provided that if the alteration so made is not acceptable to any officer or other
smplnyee, hummymgkallbcmminmedm w!mnhythe State Library
Cauucil uf an amount equivalent to three months’ ‘remuneration in the case of per-

‘employees and one month's remuneration in the case of other mp!aym

svided further that nothing contained in this sub-section shall apply to ‘any
eﬁ@a&m employee who bas, by notice in writing given to the State Library
Council within thirty days from the commencement of this section, intimated his
intention of not becoming an officer or other employee of the said Council.

 (#) Notwithstanding anything contsined in the Industrial Dispum Aet,ﬁ
1947 (Central Act 14 of 1947), or in any gther law for the time being in force, the trans-
far ﬁfthl! services of any officer or other emoloyee of the Granthasala Sanghom to
: Library Couny '.Inmmhvmﬁmﬁﬂ)stmmeanﬁemy such officer or othet -
; compensation under that Act or other law, and no such claim shall
be uﬁertamcd hy any Court, Tribunal or Authority.

m:nlmhaﬂdon

.38 Board afcamm remain in office for certain period—Till the State I..ibrary
'Cmmc:i, District Library Councils and Ta!;ak Library Unions are constituted and
Jouncils and the Unions assume charge, theBoatdofCemml_uftthWs
OouphusSemfho seheiod b sl it ade sl B El ot
over * L B
:ﬁmmﬁc:fmlm arrange for conducting ﬁmmwmmub
rary Council, District Library Councils and Taluk Library Unions in mh mAauner
_and sabject to such conditions as may be prescribed. .




283/288
HEDN-A1/274/2023-HEDN

7886006/2023/H EDN

THE KERALA PUDLIC LIBRAKIES ACT, 1989 79

CHAPTER X

40 Power to make rules—(1) The Government may, after previous yubiicn»
fm”ﬁ‘ﬁ:@ mics. either prospectively or mtrospeetiwly. to carry out the purposes of
8

{2) In particular, apd without prejudice to the genemhty of the t‘oregmng
power, such rules may pwawde for—

{a) all matters connected with election or nomination. of members
tg the Stats L!brary Council, the District Library Councils and the Taluk lerary
mﬂns,

Distict Librarie and’l‘aink I.ibraﬁes,
. (¢) the maintenance of accounts by the State Library Council, the

~ District Library Councils and the Taluk Library Unions and the publication of audited
statement of accounts and the reports of auditors;

| (d) the gn ding of libraries, the grants to hhmtxcs und the mdmls
~to be maintained by such libraries; ‘

{6} the maintepance of State Registers of Libraries and of Librarians;

(f) the restrictions and conditions subject to which the State Library
Council ora mstrmt Lalmry Council or a Taluk Library Union may enter into contract
or hold or dispose of property;

(8) conditions of service of the officers and servants of the State Lib-
-my Coumii, the District Library Councils and the Taluk Library Unions and of the
| employed in the Libraries mabimhed or maintained by them;

\(h) the powers, duties and functions of the Executive Committee of
.ibrary Council and the Executive Committees of District Library Cnuml
and Taluk I.m Unions;

{i) any other matter which has to be, or may be, prescnbed

&) Evcrymlemadeuader this Act shail be laid, as soon as may be after
- itis made, before the Legislative Assembly while it is in session for a total. period of
fourteen days which may be cemmsnd in one session or in two successive sessions and
if before the expiry of the session in which it is so laid or the session immediately fol-
lowing, the Legislative Assembly mskes any modification in the rule or decides that the
rule should not be made, the rule shall thereafter have effect only in such modified
form or be of no effect, as the case may be; so however that any such modification or.
:;:;nm shall bcmheu& prejudice to the validity of anything pmwusly done under
rule.
4 Pamofﬁe&mﬂbm Council to make bye-laws—(1) The State Library
Council may, subject to the provisions of this Act and the rules made thereunder #nd

on ansd management of State Librarim,
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m&hﬁw previous approval of the Government, by notification, make bye-laws generaily
to carry out the purposes-of this Act.

{2) In particular, and without prejudice to the generslity of the foregoing

power, such bye-laws may provide for all or any of the following matters, namely:

. » (a) the admission as members of the libraries under the control of the
State Library Council or the District Library Councils or the Taluk Library Unions;
(b) the guaranm or security to be furnished by the persons desiring 1o
use m::h l;bmrm, against injury to, or misuse; destruction or loss of the property of

and the. pmmc&én of such prapérxms from m;uxgr' ni:sm Mcﬁon or loss; -

{d) the powers to be exercised by the officers and servants of the State
Library Council or the Distriet Library Councils or the Taluk L:im;:y Unions for the
purposé of gxclusion orremoval from any such fibrary of any person who contravenes
any provision of this Act or any rule or bye-law made thereunder.

s ~ {3) The power to miake bye-laws under this section shall be subject to the
condition of previous publication of the bye-laws in the Gazette for a period of not
Jess than fortyfive days.

42 Swupersession of the State Library Council or a District Library C‘mft ara i
Taluk Libmry Union by the Government—(1) ¥ at any time, it appears 10 the Gov-
mentthatmsmel._ srary Council or a District Library Council ora Taluk Library
.ﬂnmﬁha&f?atledm perform any of its functions or has exceeded or abused any of the
, ’mdumubyor under this Act, the Government may communicate the
particulars thereéof to the State Library Council ot to the District Library Council or
tame‘rahsklﬁbmtyﬁmm s the cage may be, and if the State Libraxy Council or the
District. Library Council or the Taluk Library Union omits to :emdy such failure,

m or ahﬁue or g:m an explanation whzch in the epinion of thc i'_ _._t m
ibrary Uman, as tha esase may be, for sneh pm-iod

(2) Qn tﬁe supersession of the State Library Council or a District Library

"aluk Library Umonun&ersab—mm 1)~ .

(a) all the powers and duties of that Council or Union shall, during .
the period of supersession, be exercised and pﬂfmd by such body or officer or officers
of the Government, as the Government may, from time to time, appoint in this behalf.

{b) all prop tties vested in that mncﬁ or Union shall, during the
period of supersession, vest in the Government; and

(c) on the expiry of the period of supersession, the Council or Umon-
shall be reconstituted in the manner provided in this Act.

CLIS Qbserver
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43 Removal of members—(i) Where the State Library Council or a District
lemg Councal or a Taluk Library Union is satisfied on a complaint or otherwise that
; er of the respective council or union has. acted in contravention of the provi-
smns of this Act or the rules made thereunder or has acted adversely against the jn-
terest of the Council or the Union, such member may, by a resolution passed in such
manner as may be prescribed, be removed from membership—
(a) by the State Libriiry Council, in the case of membership in that Council;
{3 :z;he District Library Council, in the case of membership in that Council:
(c) by the Taluk Library Union, in the case of membership in that Union.
{2) No member shall be removed under sub-section (1) unless he has been
given an opportunity of being heard.
 {3) A copy of the resolution passed under sub-section (1) shall be commu-
nicated to the member removed sither in person or by registered post.

(4) A member removed under sub-section (1) shall not be eligible for re-
election or renomination, until he is declared by a resolution passed by the res-
pective Council or the Union, as the case may be, to be no longer ineligible.

44 Validity of acts and proceedings—~Na act done, or procsedings taken, under
this Act, shall be questioned merely on.the graund—
(a) of any vacancy or defect in the constitution of any Council or Union or
any committee thereof; or
(b) of any defect o irregularity in such act or proceedings not affecting the
merits of the case. :

45 Aﬁm of existing librarizs—On and from such date as the Govcmmmt

y fix, &1l the libraries affiliated to the anthasala Sanghom and the Public Libraries
establishec a: mtintaimdby a Local Library Authority in erstwhile Malabar area,
mder the provisions of the Madras Public Libraries Act, 1948 (Madras Act XXIV of
1948) and the libraries which are not affiliated to the Granthasala Sanghom but which
receive grant direct from the Government as well as the State Libraries shall be deemed
to be affiliated to the State Library Council and the provisions of this Act and the
rules aué bye-laws mde thereunder shall apply to those libraries.

46 Transfer of Public Libraries established or maintained by & Local Librai
A ','ﬁ_."ﬁitjp under the Madras Public Libraries Aet, 1948-(1) On and from such date
23 the Government may fix for each district after the constitution of the District Library )
Council for that district all properties movable and immovable and sl assetz and lia-
bilities in existence of all Local Library Authorities constituted under the Madras
Public Libraries Act, 1948 (Madras Act XXIV of 1948) in the Malabar District referred
10in sub-section (2) of section 5. et‘ the States Re-organisation Act, 1956 (Central Act
37 of 1956) and sll the public libragies in that district establifhed or maintained by a
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XXIV of 1948) along with their services, defivery-centrés and other matters and
things connected therewith sholl stand transferred to, and vested in, the Djstrict Library
Council of that district. | |
 {2) All properties movabie or immovable and all assets and liabilities of such
Locgl Library Authority and public libraries in existence immediately before the date
fixed under sub-section (1) for the purposes of the libraries shall vest in, and be deemed
to be the properties, assets and linbilities of the District Library Council of that district.
 {(3) All persons employed for the purposes of the libraries refe red 4o in sub-
séction (1) and in service immediately before the date fixed under that sub-section shall,

ity under the Madras Public Libraries Act, 1948 (Madms

as from that date, stand transferred to the control and supervision of the District Lib--

uncil coticerned and be in the service of that District Library Council.

| ~ (4) The personsreferred to insub-section (3) shall be subject to the conditions
of service which were applicable to them immediately befors the date of the transfer
by that sub-section uatil they are altered in accordance with law. ]

 Explanation:—For the purposes of this section, “Public Library™ includes a library
established or maintained by a Local Library ‘Authority under the Madras Public
ras Act XXIV of 1948) and includes the branches and delivéry

47 Categorisation of Libraries—The libraries eligible for grant under this Act’

shall be categorised as follows:
(a) libraries which were in existence before the commencement of this Act,~
(i) affitiated to the Kerala Granthasalz Sanghom, B
(i) established or maintained by the Local Library Authorities of the
twhile Malabar District referred to. in sub-section (2) of section 5 of the States Re~
ganisation Act, 1956 (Central Act 37 of 1956), and. o |
(i) not affiliated to the Granthasala Sanghom or established or maintained
by the Local Library Authoritics of the erstwhile Malabar area, but. receiving grant
direct from the Government, :
(b) Public Libraries,
(c) The State Library, and
() Children’s Library.
48 Library Cesi—{1) The State Library Council shall levy a libracy cess in the
form of surcharge on the building  tax levied under the Kerala Panchayats Act, 1960
(32 of 1960) or the property tax levied under the Kerala Municipalities Act, 1960 (14

of 1961} orthe Kerala Municipal Corporations Act, 1961 (30 of 1961) at ‘the rate of

five paise for the whole rapee in the builkding tax or property tax, .as the case may be,
80 levied.
(2) The cess levied under sub-section (1) shall be collected,—
(a) in an area within the jurisdiction of a Panchayat, by the Panchayat;

CLIS Observer

286/281




287/288

HEDN-A1/274/2023-HEDN

7886006/2023/H EDN

THE KERALA PUBLIC LIBRARIES ACT, 1989 | - 83

(b) in an area within the jurisdiction of a Municipal C |
cipal Council; and icipal Council, by the Muni-

(6) in an area within the jurisdiction of a Municiy | Corporation. by ¢
Municipal Corporation, o / mc':_pa Corporation, by the

a8 if the cess were £ ‘building tax payable under the Kerala Panchayats Act, 1
_ . 960 (32
of 1960) or a proparty tax payable under the Kerala Mummpahtm Act, 1960 (14(01"
1961) or tkc Ke:_'ala Mnnicxpa! Corporation Act, 1961 (30 of 1961} as the case may be,
and. all the provisions of the said Acts shall apply accordingly:

Ptowdcd that the Government may, by notification, direct that for the purposes
of the collection of the cess, the provisionis of the Kerala. Panchayats Act, 1960, the
Kerala Wummlﬁm Act, 1960 and the Kerala Municipal Corporation Act, 1961,
:s &éi&mm may be, shall apply subject to such modifications as may be specified in the

{3) The cesscollected under snbnsecmn (2) shall be paid to the State Library
;ﬁmﬁ bybethﬁ Panchayat, Municipal Council or the Municipal Corporation, as the

49 Removal of difffeulties—(1) If any difficulty arises in giving effect to the
provisions of this Act, the Government may be order, do anything not inconsistent
with such provisions which appear to them to be necessary or expedient for the purpose

of remoying the difficulty:

Pravided that no order shall be made under this section after the expiry of two
years from the commencement of this Aect.

{2) Every order made under th:s section shall be laid, as soon as. may be
aFter it is made, before the Legislative Assembly,

50 Repeal and mmcz) The Madras Public Libraries Act, 1948 (Madras

Act XXIV of 1948), as jn force in the Malabar District referred to in sub-section @) of

Mm 5_9[ the States Reorganisation Act, 1956 (Central Act 37 of 1956), and the
L) Saashm (Taking over of Management) Act, 1977 (19 of 1977)

(2) Notwithstanding such repeal, the Board of Control constituted by noti-
fied order made under the Kersla Granthasale Sanghom (Taking over of Managsment)
Act, 1977 shall remain in office till the State Library Council, District Library Councils
wﬂuk Library Unions are constituted by Government and those bodies assume

Yol V1, No 34, July-Dec, 1989
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- SCHEDULE

[See Section 382)
Hlities of the Kerala Grit

Order of priority: :

1 Liabjlities to emptayets of the Gm;;:kasaia Sanghom, mmdy, ‘arrears of
pay and allowances, provident fund contribution, g:atmty

Arreats of pay and aﬂawa;nm ete, of the Harjjan Welfare Librarics
yay rolls of the Granthasala Sanghom. |

Amaunt of mnnty depos:t of Lzbranam

on the

Rmpts fm member labrams for purchase of baoks
Other outstanding expenses.

~.; - N

CLIS Observer
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, < HOTIFICATION -
3$.R.0, Fo,525/77 - In-exercise of the poweres conferred by '
(1) - of section 2 'of ‘the Kerala Public Services Act, 1968
(19 of 1568) the Government of Kerala hereby make the followlng ~
R .~ gmengments to the Speeial Rules fé the Ferals Geperal Service
- published under 66(1’1). Ro.464/Public(Rules ) Depariment datel the
. .58th November, 1966 in Part ‘I of the Kerala Gazette No.49 dated
~ the- 13th December, _‘19667‘.,53-_79 au—bsquantly amended, ‘pamely = -
C T MENDNENTS | g :

Io the said Rules - = _ = s
‘1, ip rule 1, in categaryl, after the iten "Administrative
* ‘Assistant (Pemily Plapning) in the Heglth Services = ©
Department”, the following item ehall be inserted,
omely s- gonliand , ' ‘ A
- "Adnmipistrative Aseistant ip the KCC Department”
2. in sulrule (a) of rule 2, nfter the itea " pdministeative |
sssistapt (Fanily Planing) in the Fealth Services i
~ Depsiment” under category 1 and the entries sgainst 1%
under the heading "Method of sppointment’y the following
T i.te‘mi;apa ‘eptries s gll e ingerted, namely 3= :
" gdninistrative Assistant (1) ¥ promotion from the
in the NWCC Department, " post of Accounta Of ficer
SOyl O ‘  in the HCC Depariment

%t () ¥ %gemati_oﬁ from the post
- of Senicw Supdt ip the
. - ; KCC Department | @
: (3) Ty transfer from amobg
Junia Supdis in the W
Department”

.. 34 In.the table under vule 5, in categoryl, after the itel
Adzainmtrgt_:.ve jssistant (Foumily Planning) is the Healih Serviou.
‘Jepartment” in colmn (1) and the entries against it in columne(d)

2
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pot below the rank of

Juanld o Supdts in the
[‘

HOC Departniopnt,
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S L Ge /75 ‘1-«.6 &ated 4—5—19?3 a paat anf A@iniatraﬁw
Aasistwt on m.sﬁt}-ﬁt}e was created iv the NCC Depariment, It
i® now proposed to wemiheglﬁiaaﬁonﬁ and method of ..

apbointment for the.post by nding the Special Rules for the
Rerala General Service issued in GO(P) Ko0.464/PD.dated 28-11—1966
“ 1‘111& natiﬁcati' -'1.0 i.ntendeﬁ ta aehieve the abaa ebjeet .

' -_S'of- e e
‘ All Téads of Deparinents aﬁdr."éf-;ﬁceé'.

ey .~ . (True Copy) ,
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A ip any ome of the three feeder 1
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Assistant when the post.of .
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Kerala General Service issued in GO(P) kﬁ.#%/'ﬂi dated 28-1 1—1956.
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